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LOK SABHA

Tueeday, December 7, 1985/Agraha-
yana 16, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mr. SemAER in the Chair]
ORAL ANSWERS TO QUESTIONS
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The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. 5. Murthy): (a)
Yes, Sir. The Central Bureau of In-

*684.

vestigation submitied its report on
12-11-1985.
(b) The allegation of criminal

conspiracy against the officials of the
concerned colliery and the  Delhi
State Central Cooperative Store  in
the purchase and sale of sub-standard
coal has not been substantiated. Ac-
cording to the report an employee of

2135 (Ai) LSD-1.
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the Store posted at the site of loading
and the Loading Inspector of tlu oﬂne
of the Coal Superintend

have been held negligent in t.ha pu*—
formance of their duties. It has there-
fore been recommended that the
Delhi Administration and the Depari-
ment concerned may take whatever
action they deem fit against the Delhi
State Central Cooperative Store and
the concerned employees.

(¢) The matter is under examina-

tion.
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Shri B. 8. Murthy: We have no
information as far as that is concern-

ed. 1 have just given the findings
of the CBIL
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Shri B. 8. Marthy: There was a
complaint that the Delhi Store had

supplied sub-standard coal. Then the
matter was entrusted to the CBIL

The CBI has gone into the matter
thoroughly and has given Hts report
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stating that the Delhi Store or its
officers are not involved in any cri-
minal conspiracy.

Mr. Speaker: Criminal conspiracy
was not there; but, at the same time,
sub-standard coal was sold.

Shri B. 8. Murthy: Therefore the
CBI had asked that the Delhi BState
and the Co-operative Department
should take necessary action against
the Store as well as the employees
concerned and the matter is now
under consideration.
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Shri B. 8, Murthy: I have no idea
about the profit made.

Mr. Speaker: Chairman?

Shri Harl Vishno Kamath: Who is
the Chairman?

Bhri B. 8. Murthy: Shri Brahm Pra-
kash was the Chairman at that time.
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The Minister of Community Deve-
Jepment and Co-operation (Shri 8. K.

DECEMBER 7, 1965
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Dey): I am very happy to tell the
hon. Member that there is no ques-
tion of any political pressure standing
in the way of justice being done.

Shri B. 8. Murthy: [ may add some-
thing more because I am anxious to
allay the doubts. About khandsari
and gur, there is a case pending in
the Sessions Court and another case is
also pending regarding iron and steel.
(Interruptions).

Shri Surendranath Dwivedy: May
1 know whether the C.B.I. was entrust-
ed with the task of inquiring into all
that the Store has done during the
course of flve years or it was only
in regard to the sale of coal, that they
reported? When this report was re-
ceived and why so much of delay is
being made to take action on the basis
of the report?

Shri B. 8. Murthy: I have already
answered that only the matter relat-
ing to coal was entrusted to the CBL
The report was received only on
12-11-1965,
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Shri Surendramath Dwivedy: May
1 know why the other matters were
not referred to the C.B.IL?

Shri S. K. Dey: The question did not
arise because the other matters were
examined by the Delhi Police Depart-
ment and the cases are now in the
Court,
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawas Khan): (a) and (b). The
proposal is still under consideration.

{c) and (d). Some State Govern-
ments have tentatively offered waste-
lands for reclamation. The question
as to how much of these lands are
really suitable for cultivation, as also
the possibilities of tmsntion at renm-
able cost and ics of recl
are being examined.

(e) It is not possible to Indicate
this at present because the proposal
is in a very preliminary stage.

Shri 8. C. Samanta: May I know
what would be the composition and
functions of the proposed Corporation?

Shri Shahmawar Khan: The func-
tlons of the Corporation would be to
reclaim wastelands and then to grow

Oral Answers 5926
cash crops like remi, sisal and sun
hemp and also to increase production
of foodgrains; they will also serve as
demonstration farms for the arcas
adjoining the farms.

Shri 8. C. Samanta: Is it not a fact
that similar organisations in the
name of Land Development Depart-
ments exist in some States and, I so,
what would be the co-ordination with
those Departments?

Shri Shahnawaz Khan: The main
functions of this Corporation would
be what I have just now said. If there
are any such Corporations already
existing, then they will help them to
carry on the work.

Shri 8. N. Chaturvedi: The question
of recl ion of Chambal ravines has
been pending before the Government
for a very long time. May I know
whether this question will also come
up for consideration before this Cor-
poration?

Shri Shahnawas Khan: The question
of reclamation of the ravines {s al-
ready under the consideration of
various State Governments and  the
work of reclamation in some States ls
already in progress.

Shri D. C. Sharma: May I know
why thig scheme is not being imple-
mented as expeditiously as possible
when the country is suffering from
shortage of food and we are under
pressure on account of short supply
of foodgrains?

Shri Shahnawaz Khan: I might in-
form the hon. Member that an officer
on special duty or rather a special
project officer has already been ap-
pointed. The State Governments
have been asked to indicate whether
they have any large tracts of land
which could be re-laimed. Some
States have already made offers. Our
teams are going round and inspecting
those lands to find out which ones are
suitable for cultivation. :

Shri Daji: Pending the finalisation
of the details of this land corporation,
is it a fart that Government have
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Riven permission to private limited
companies to go ahead with  such

work?
Shri Shahnawas Kbam: Not yet.

Shri Inder J. Malhotra: Permission
hag been given in Punjab. . ..

Shri Shahnawas Khan: The Punjab
Government may have given.

Shri B. Ramanathan Chettiar: May 1
know whether all the fallow lands
will be taken over by this corporation
and whether landless labour wil] be
cmployed by this corporation?

Shri Shahnawaz Khan: Those are
details, and they will be worked out
when the scheme is finalised.

Shri R, Ramanathan Chettiar: These
are basic facts. After all, the problem
of landless labour is an important pro-
blem facing the country. The hon.
Deputy Minister says that they are
details, but when the land corpora-
tion is to be formed I am sure these
details would have been taken into
consideration, and these being basic
facts, the hon. Minister should have
answered the question and given pro-
per information here.

Dr. L. M. Singhvi: May 1 know
whether the proposed corporation's
work will be confined mercly to re-
claiming waste land or it would also
extend to land improvement program-
mes throughout the country? May
1 also know what its  relationship
would be with the other area develop-
ment boards such as the desert deve-
Jopment authority which is under the
contemplation of Government?

Shri Shahmawas Xhan: Certainly,
when this corporation undertakes to
reclaim any land, then its effort will
be to develup it so that it will act as
a demonstration farm for all the areas
round aboat. Tt will function within
the limits which are given to it, while
the desert development board and
other such agencies or corporations
will function in their own sectors.

Shri Inder J. Malhotra: Already in
the Agricultural Departments, there
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Oral Answers 5938
are reclamation sections. May I know
the special circumstances and the
needs on account of which this eor-
poration is going to be created?

The Minisier of Food and Agricul-
tare (Shri C. Subramaniam): The point
is that the reclamation of waste land
is a costly process, and if it is taken
up in bits it becomes uneconamical.
Therefore, we are trying to find out
whether large tracts could be taken
up by a corporation like this, reclaim-
ed and thep put into use for cultiva-
tion. It is still in the formative
period, and, therefore, nothing can be
sald definitely now; we are still try-
ing to find out the possibilities. It is
not as if our people would have left
any land uncultivated if it were possi-
ble to bring it under cultivation
ensily. Therefore, it is a quertion of
finding out what land is available and
which is difficult to reclaim. That is
why we are looking into this problem.

sft e ow AR F ofR-
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Shri C. Subramaniam: This is an
injustice according to me, which we
do to the landless labour; that we give
them some uncultivable land and they
are unable to reclaim it and cultivate
it, with the result that after g few
years they szell it to scmebody else.
That is why we should make every
effort to reclaim these lands and then,
if possible, as was suggested by Shri
Ramanathan Chettiar, employ  them
also in those lands, and later on,
necessary, hand it over also to them.
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a

‘Therefore, it is a question of having
asizable waste lands for recl tion,

the problem of production is

more

reclaiming them properly and then
cultivating them.

Shrimati Savitrl Nigam: Have any
survey reports been submitted by the
various states which have agreed to
it, and is the Centre also going to
make some contribution for the pur-
chase of heavy machinery which they
will be requiring for reclaiming land?

Shri Shahnawas Khan: Various
states have offered plots of land. Goa
effered us 30,000 acres. Similarly,
Gujarat has made an offer of 18,000
acres. Orissa hag offered 9,000 acres.
The land in Goa was given by the
previous government to various big
landlords. Before that land can be
taken over, certain land legislation has
to be passed. We sent a team to exa-
mine the land offered by the Gujarat
State and we find that the quality of
the land is not too good and the feasi-
bility of getting underground water
resources is none too good, and we
do not consider this land very suitable
for cultivation. Similarly, the area
offered by Orissa has been examined;
some of it was found suitable, some
was not found very suitable for cul-
tivation. The Centre would bear the
entire cost of reclamation,

st ware fem oW T ¥
T ¥ g am ik & f oty foand
¥ slufirezs % 7 Tw e ¥ & e
v v gy ofr ¥ wr @ e
T e 14 gede ¥ s aff
g e d ; afz g, M w A ¥ R
BT Fr oirr wY 0w ¥ fag X

ot ®) agry ¥ fag aoere &
Yimem Ty ?
st wpree wt 0 A ¥ 3w

wr Tovg ar X ¥ 1w AR
¥ fau g s W wW ard
L

Shri Shashi Ranjan: Besides the
problem of reclamation of fallow land,

d to areas of agricultural land
which are producing very little, though
they have got greater yield capacity.
Will this corporation be functioning
in smaller units and will they demon-
strate or lend  help to those areas
where the yield is less but can be
stepped up by giving suggestions or
implementing those plans?

Shri Shahnawax Khan: Increasing
the yield per acre is the function of
the other agency which is dealing
with the c:tension side of agriculture.
Thig particular Corporation will be
tackling the job of reclaiming lands
at present lying barren and which are
available in large tracts,

Shri Bade: The reclamation of the
Chambal ravines has been pending
since long, that is, since Madhya
Bharat came into being. The Stale
Government are not doing it simply
because they have no funds. They
have approached Government for the
purpose, Thousands of acres of land
are lying fallow there. The Minis-
ter hag just now said that it is the
responsibility of the States. Are the
Central Government going to give
some aid to the States concerned to
reclaim the Chambal ravines, by way
of a long-term loan?

Shrl Shahnawax Khan: For the re-
clamation of the ravines, the State
Government had asked for funds for
the purchase of heavy earth-moving
machinery. Some foreign exchange
has already been made avallable to
Madhya Pradesh.
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Shrt C. Subramaniam: I do not think
we are going to solve the food pro-
blem by bringing the fallow lands
into cultivation now. It is a long-term
programme. What is important now
is to increase the productivity of the
existing lands  with the existing
resources,

xit forar sreraw © T W w9 g
N foem R, T wEEE i ay
ok made ¥ ofr w A ¢
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Shrl P. K. Deo: The Minister stated
that the Orissa Government is going
to release 9,000 acres. May I know
where this reclaimable land is situa-
ted in Orissa?

DECEMBER 17, 1865
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Mr. Speaker: He can find out from
his own State instead of asking.

Shri Shahnawaz Khan: This land in
Orissa is in the State of Chiplina and
Hirakud Dam area.

Agricultural Credit Bank

+
8hri D. C. Sharma:
*686. Shri Shree Narayan Das:

Will the Minister of

(a) whether the views of the Btate
Governments on the scheme of set-
ting up an Agricultural Credit Bank
have been received;

(b) it so, the nature of views ex-
pressad;

(c) the stage at which the consi-
deration and flnalisation of the
Scheme stands at present; and

{d) the precise nature and extent
of its scope and functions?

The Deputy Minister in the Minks-
try of Community Development and
Cooperation (Shri B. 8. Murthy): (a)
There is no scheme for the setting up
of an Agricultural Credit Bank.

(b) to (d). The questions do
arise.

not

Shri D. C. Sharma: In view of the
shortage of food in this country, may
I know whether any new schemes for
giving credit to the farmers at the
village level have been adumbrated?

Bhri B. 8. Marthy: All necessary
steps are being taken to see that co-
operation. . .

Mr. Speaker: Have any new schemes
been adumbrated? If thers sre any

that the Minister can give, he oan
glve.
Shri B. 8. Murthy: There are a

number of schemes, that is why I am
saying, because we are trying to give
eredit ag much as possible.
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Mr. Speaker: If there are a number
of schemes, a statement might be laid
on the Table of the House.

Shri D. C. Sharma: May [ know
it the working of the co-operative
banks and land mortgage banks has
been so revised as to enable them to
Eive greater facilities or credit to the
agriculturists?

Shri B. 5. Murthy: Yes, Sir.

st gersiare ame @ S wwTAL-
fea &% W< it frre %, €1 9
¥ o Feat #1 & g faw awat 8,
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t ofx aft Y W WY gEw o
% fg = w1 goee w1 fawre
g7
Bhri B. 8. Murthy: In order to help
the poorer cultivators, the Govern-
ment had given an assurance to the
banks that a certain percentage of
losses, if any, will be covered, and
therefore the banks are now coming
forward even to give credit to these

people who do not possess sufficient
securities.

Shri Buta Singh: [ want to know
whether the Minister will please en-
lighten this House of the extent of
rural indebtedness and what special
steps the Government propose to
relieve the agriculturists of this socia!
disease.

Bhri B. 8. Murthy: I do not think
1 have the data with me now.
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The Minister of Commaunity Deve-
lopment and Co-operation (Shri 8. K.
Dey): I would like to answer that
question by stating that an increasing
measure of credit is being given to
cultivators every year. In fact, there
has been a certain increase in  the
quantum of credit which is now flow-
ing to the cultivators, and about 30
per cent of the agricultural credit re-
quired is now flowing through the co-
operative system.

Shri Bhagwat Jha Asad: And 70 per
cent through money-lenders.

Bhri 8. K. Dey: Also self-financing
by prosperous cultivators,

sft fasrmr warx . wT B WA
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Shri 8. K. Dey: Even this question
has been thoroughly investigated by
the Programme Evaluation Organisa-
tion and they have found that this
general stigma that is being attached
to co-operative credit iz not correct
There are departures from normal
practices in.a number of cases and
it is on this account that we are now
trying to offer credit on the basls
of a planned cropping pattern for the
farmer.

Shri K. D. Malaviya: Is it a fact
that out of this 30 per cent share of
credit which is now being met by to
the Government sector, only half of
it goes to co-operatives and the other
half goes to other Govt bodies and,
further, even this 30 per cent share
was reached about four years back
and no substantial progress has been
made during the last four years?
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Bhri 8. K. Dey: This statement, 1 am
sOITY t0 say, is not correct, because
30 per cent of the credit requirement
of the farmers is now being met
through the co-operative gector, Apart
from this, there are also taccavis
which are being offered by Govern-
ment in various forms.

Scheme to Increase Food Produclion

+
Shri P. C. Borooah:
Shri Brij Raj Singh:
8hri Omkar Lal Berwa:
Shri Gokaran Prasad:
8hri Barjoo Pandey:
Bhri C. K. Bhatiacharyya:
Shri Muthiah:

Will the Minister of Food
Agricultare be pleased to state:

(a) whether the Planning Commis-
sion has drawn up a crash food
out-put programme to achleve self-
sufficlency in Food In the Fourth Five
Year Plan; and

(b) if so, the broad outlines of the
programme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Ehan): (a) and (b). The
food production progr under
the Fourth Five Year Plan have not
yet been finalised by the Planning
Commission. However this Depart-
ment has drawn up a High Yielding
Varieties Programme for popularis-
ing the cultivation of high yielding
varieties of paddy, Mexican wheat,
and hybrid varieties of malze, jowar
and bajra. This 'DWI'TWMTHII likely
to cover ap area of 32.5 million acres
with expe:ted additional production
of 2550 million tons during the
Fourth Five Year Flan.

Shri P. C. Borooah: There is a loss
of 11 million tons of rooda_'rai.m every
year due to storage, milling, rodfents
and pests, housewives and hoteliers.
May 1 know to what extent these los-
ses ‘are going to be saved to meet
the present crisis?

UDECEMBER 7, 1086
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Shri Shahnawax Khan: Every effort
is being made to avoid wastages and
to save grains from the damage done
by vermin, pests and others.

Shri P. C. Borooah: May I know
whether any rebate is going to  be
given to the peasants producing more
foodgrains than what they produced
in a basic year, say, 1064-685, to boost
up production?

The Minister of Food and Agrioul-
ture (S8hri C. Subramaniam): There
is every inducement being given for
increased production and we are also
trying to give them a remunerative
and incentive price; that should be an
inducement for anybody to increase
the production of foodgrains.

ot witwTe ST da - S AT
¥ g7 fean Semm w7 R W
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Shri C. K. Bhailacharyya: A pre-
vious Food Minister, after resigni
from office, came out with a state-
ment in the press that the National
Development Countil and the Plan-
ning Commission were taking deci-
siong in the matter of food without
consulting his Ministry and that
at the conference the representatives
nf the Food Ministry had to sit ton-
gue-tied and the papers prepared by
his Ministry were consigned to the
waste.paper basket. Will the Minis-
ter state whether this system has
improved now or whether the amme
svstem is continuing?
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Skri C. Subramaniam: I am not
aware of this; anyhow, as far as the
papers prepared by my Ministry are
concerned, they are given full con-
sideration and I do not think they have
been thrown into the waste-paper
basket.

Shri Muthiah: May I know whether
the Planning Commission has recom-
mended, as part of the food program-
me, the implementation of crop insur-
ance and cattle insurance in all States
and, if 30, when will this be imple-
mented?

Shri C. Subramaniam: No, Sir; that
is being taken up only in a few States.
As I had already said, we are bring-
ing in legislation for this purpose be-
fore Parliament.

Shri A. P. Sharma: The hon. Deputy
Minister said that the scheme for the
fourth plan had not been finalised. He
also said about the target by the end
of the fourth plan. May I know how
he comes to this conclusion that there
will be self-sufficiency and the target
will be fulfilled when the plan has
not been finalised?

Shri C. Subramaniam: Even  the
plan has been considered recently and
certain decisions have been taken with
regard to this plan. We hope to
implement it.
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widsA R AE 77 A
Ty § Wi I v § ST wwy
g @ o ot goere A T F o
T 0¥ ¥ v O tewty g WY
T ST W 98T & ar A
fafema foan &, o war wrt dar wat?

avaw REWT ¢ YA 8GO O
e A & 'wan & dfirwewe
THo Qdo dto  gmT ft w7 ¥ fear
w )

st wmiw fag faatht : ag a1
wg & wwer &

ot WA wt 9 s gEd
o 77 & & F7 oA WA ¥ fan
FARI AT AAF FAAT W fwarai
¥ ¥ 99% 9AT4T oY ag AYET 9T o7
®T A H WA A & 987 § W
AT FET FAN 0T W F AT A
wEET IS AN Faw IEA

ot war fay fagth @ feaa
Fagaa g aaEr

Shri Kapur Singh: With due res-
pect to your direction yesterday, I am
entitled to ask as to what is the

Shrimati Lakshmikantha : Is it
a fact that the government is not able
to meet the fertiliser needs of the
agriculturists for these programmes
and, if so, how does the government
propose to meet this?

Shri C. Subramaniam: I agree with
the hon. member that particularly this
year there has been a heavy shortage
of fertilisers with reference to the
demand. One of the decisions taken
is to increase the availability of fertl-
lisers in the next season.

ot wtey forg fegtelt W@ F @
Td aft § andt fis e F oo
e He qry frlr gu 25 0¥ & S
¥ wtx ¥ ot figarr wafsy § dreoww

of “crash food outpul,” for
crash indicates a process which comes
to a sorry end and much too quickly.
We also want to know whether “food
output” means cooked food or agro-
edibles. Unless we know this, how
can we proceed with this question?

Shri D. C. Sharma rose-—

Mr. SBpeaker: How does it affect him?
If he has to say that it is wrong
English, that is a different thing

8hri D. C. Sharmm: How does it
affect him, Sir? It affects the whole
House,

Mr. Speaker: He has not allowed
me to make my obeervations and he
has stood up.
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Shrl Suremdranath Dwivedy: He
hag a  guilty cons.ience; wherever
there is wrong English, he says he i3
responsible for that.

Mr. Speaker: What should I do now?

Shri Kapur Singh: 1 have a real
difficulty, here, Sir.

Mr. Speaker: 1 appreciate that; but
I can't help him.

Shrl Shinkre: The Food Minister is
reported as having said recently that
the ministers of this government are
mere rubber-stamps in the sense that
they can achieve very little because
the entire flle comes practically cook-
ed before them for their signature.

Mr. Speaker: For the present he is
in the shadow Cabinet. When he
comes into the real Cabinet, he might
put that,

Shri Shinkre: In this context, may
1 know whether this aspect has been
considered in this scheme for  in-
creasing food production? Otherwise,
there will be only increase in paper
consumption in the Central Cabinet
and the Sccretariat and not in food
production.

Mr. Speaker: Is it followed?
Shri Shinkre: 1 shall repeat it, Sir.

Mr. Speaker: That would
another couple of minutes.

Shri Shinkre: May I know whether
this aspect referred to by him has
been or is being considered by the
Planning Commission in order to in-
crease food output?

Shri C. Subramaniam: Every as-
pect is being considered for increas-
ing food production.

Lists of Scheduled OCastes and
Rcheduled Tribes

iake

X
lrl?l.ﬂnhl!.ﬁ:
Shri P. C. Borosah:
Shri Kapur Bingh:
Shri Belmaki:
Shrt P. K Des:
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Shrli Narasimha Reddy:
Shri Yashpal Singh:

Shri Hem Raj:

Shri Warlor:

Shri Daji:

Shrl Onkar Lal Berwa:
Shri Biddiah:

Shrimatl Maimoona Sultan:
Shri D. J. Nalk:

Bhri D. 8. Patil:

Shri Buta Singh:

Will the Minister of Social Secu-
rity be pleased to refer to the reply
given to Unstarred Question No. 2574
on the 21st September, 1965 and state:

(a) whether Government have
gince approved the recommendations
of the Advisory Committee on the
revision of the lists of Scheduled
Castes and Scheduled Tribes;

(b) whether steps have been taken
to introduce necessary legislation to
implement them;

(c) the measures adopted to make
a survey of the soclal and economic
progress made by the Scheduled
Cast2s and Scheduled Tribes prior to
the revision of the list; and

(d) the criteria of de.scheduling
the Harijans and Tribals?

The Deputy Minister in the Mimis-
try of Law (Shri Jaganatha Rao): (a)
to {d). The recommendations made
by the Advisory Committee on Revi-
sion of Lists of Scheduled Castes and
Scheduled Tribes are still under gcon-
sideration. It is proposed to discuss
these with MPs and Ministers of all
the States belonging to Scheduled
Castes and Scheduled Tribes in meet-
ings to be held on the 8th and 10th
December, 1985. Decisions will be
taken only after these meetings.

Shri P, B. Chakraverti: May I know
whether the Government has taken
note of the fact that despite all legal
pmvisiom the disabllities; social and

fc, are still clingl to these
under privileged people; if so, what
steps Government propose to take to
do away with these disabilities?
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The Minister of Law and  Secial
Security (Shri A. K Ben): That is &
different question altogether; it has
nothing to do with the present ques-
tion.

Bhri P. B Chakraverti: May I know
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liamentary seat of the Deputy Law
Minister and the Assembly Seat of
the Orissa Chies Minister are becom-
ing Scheduled Tribe, this Commission
was appointed to de-tribe the Bhatras
of Koraput District even though they
are tribals in the adjoining Bastar

h
scheme of considering the | econompy  District of Madhys Pradesh and simi-
position of  these under-privileged g;v:;n;-ne ™ came from the Orisa
people and finding methods to club nt?
them along with the so-called back- Mr. Spesker: That is a different

ward classes also to give them a posi-
tion to narrow the gap between them
and the privileged people like me and
the Minister?

Shri A. K Ben: That is also a
weparate question, but I may say that
we have many such programmes.

Bhri P. C. Borooah: May 1 know
by what time it will be possible for
the Government to do away with all
these reservations and in place of
them put all who are economically
backward for special consideration?

Shri A. K. Sen: That iz u separate
question, but 1T may say that the
Constitution has prescribed the period.

Bhri Bade: It is not a reparate ques-
tion, Sir, it comes under part (d) of
the question.

Shri Kapur Singh: May 1 know
whether the Government propose to
allow individuals belonging to non-
scheduled tribes and castes to opt out
for Scheduled Tribes and Castes with
a view to reap the advantages uf the
Indian Welfare Society?

An hon. Member: It is a separate
-question.

Bhri Kapur Singh: Sir, the hon.
Minister is smiling benignly; T will
prefer an answer to my question.

Mr. Speaker: The questioner was
also smiling benignly.

Shri A. K Ben: The questioner
knows the answer.
Bhri P. K. Deo: Is it not a fact

that after the publication of the ten-
tative proposals of the Delimilation
-Commission to the effect Lhat the par-

matter altogether,

Shri P. K. Deo: It is a very pertinent
question, Sir, because it was done so
that the Deputy Law Minister's seat
in safe.

Bhri Jaganatha Rao: I have got
another seat; do not worry.

Shri A. K. Sen: Sir, I shall answer
this question. It is very unfair on
the part of the questioner to put such
a question. The question of examin-
ing this matter was already being
considered by the Government long
before the Ministry of Social Security
was formed. Questions have been
raised, representations have been re-
ceived and the State Governments
have been pressing for a long time to
do away with many of the anomalies
which have crept into the matter re-
garding treating one particulor tribe
as a tribe in one part of a State and
not in another. That is one of the
first things which the Commission had
considered. The second thing was
the question of de-scheduling many of
the tribes which have been put in in
a hurry originally without g thorough
examination of the status, economic
position and so on. Many other ques-
tlons have been raised, and if the hon.
Member had read the report he would
have seen that 99 per cent nf the
space has been taken up with regard
to tribes of other States and not of
Orissa; Orissa has found a very little
place.

oft ararw fay : wowrT faow Wi

it X W o o & e v & fg
waly Ifareirery wrar ey o« & s
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wrgm § fF s gere £ dz qwen
gad1 & fF w1 a7 Ao wiefy ?

ot o Yo Ax : va dgwr @
AT |

ot oae fey ;%4 A% fAw
grm ?

st WheTe W dewt - & gy amen
wgm § e ot afafy a=rdt § sa®
v frager e s fneges
g & fpay dvav £ 7

ot Wo Yo 8x : 0¥ A drAT AT |
aF AgT wAEr ¥

oft wiwre ww WAy A Afafy
Fdt ¢ oW famer g fawifon
A AT T g, IAE OFaA g ¥ 7

oY Wo Fo WA : K 7 wamAr fw
AW % Y Fra § o qg gL WA
g

oft wiwTe we §Tn : TATEn A
fF foas ama & o

WEW WY SAE ATw Ad
LA
Shri Buta Singh: 1 want to know
whether this Committee. . . .

Shri  Chand llal  Chaud
rose—

W g fagi oy A
faw & sawy qamar SO
Shri Buta Singh: May I know
whether this Committee met all the
ministers in thc States belonging to
Scheduled Castes and in the Centre
also—that is (a)—and (b). ...

Mr. Speaker: Is this infection of
(a) and (b) spreading?

Shrl Buta Singh: It is only the
second part. I want to know whether
this Committee has gone out of its

L
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terms of reference just to achieve
some political ends.

SBhri A. K. Sen: None of these

questions are pertinent to ibe parent
question; but, I may add that it is
very difficult to say whether it has
seen all the members or not. [ have
no doubt. . (Interruption). Even the
procedure is not laid down by Gov-
ernment it is given an entirely free
hand to inguire into the matter and
the report will show who are the
persons who had been seen....(In-
terruption).

Mr. Speaker:

Shri Buta Singh: My question has
not been answered.

Shri Kajrolkar: [s it a fact that
Scheduled Castes and Scheduled
Tribes of Goa, Daman and Diu are
not getting, since the merger, pri-
vileges which others are getting in
other parts of India if so. why not
do it under Ordinance by the Presi-
dent to avaid delay?

Shri A. K. Sen: [ think, the matter
was studied immediately after the
merger and last year the matter was
considered by the representatives of
the Central Government as also the
State Government. It should really
be the subject matter of a separate
question; but, my reccllection is that
some decision has already been taken
and notified by the Government of
Goa. That is my recollection I am
not quite certain.

ot wo wro Whwdt : ¥ ¥ A
oA AR g WAT mEwm &
freges ¥z ot fregey Jroew A
gifqs Févm &1 oW A% TR F
F Ty & 3w & TS andr o ot
oy at Ay & Fwwew ¥ Afwa &
WTTE ST TR OadE W ATR
qTEfwa K747 FAAT F | GAT THo To,
o mo wfr dfrw A W s
7% fau ot ®7 7 I A T g
@A e qaT e ¥ o ¥ aw
amfrs @t Ay § aw v e

Shri Kajrolkar.
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IR AT | TAE O H aw A &
WTIE! ST wiwfed AT WgA f,
T[YE ¥ U AT § AT ITE T®A
Fg 7 w1 w1 gregr A B, X WO
gt aw § A5 go § 1 & w4 aw@ Ay
AT HTTF( ST HIF(qT CTAT  ATgaT
§ & wrr 346t gawwa ¥ sgaear
§1 AT AT IAXRN I AT KT TR E,
A7 wr§ A A8 § | ITET gyENA
LAELE L i A

wHW AgEa o WET, W] |

st wo ®Wro WY : IHT THARVA
& art § wré gure g ar Ay ?

eI WEAT T 6T FATe fea
=\ e ¥ o7 73 v Wi fe @E
g1 7 | WTOET qATH @ew oY g ar
TE
Shri Jaipal Singh: Eearlier on the
hon. Minister stated that it was large-
ly a question revising the Schedule so
that people who get in there by mis-
tnke might be descheduled, May I
know why no reference has been
made to adding on to the Schedule

people who were left out in the first
instance?

Shri A, K. Sen: That was also

under the terms of reference.

sh Ro fite arfew : wme WY,
w1 farsges groew freree § T A ¥
W oW B B g oA oFen §
wifs ag At frggee & W @A A
¢ 1w o Zreew fargaes w1 @ A
forggee ofear & awes g3 & a0
7 gfra & famet ot f fmgre
ufrar & g 7gA a0 F1 faeEt § )
T afcorr g § fe g s1 A i
freret @ @fer @2 & = oot witfie
ag v ofcn & age @ ¢ s
fao #Y¢ WA =Y # 3w W/
% e S g e o woee 3w
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ofcar W W ATt W & fag
wrE wriarg wT it @ 7

Shri A. K Sem: The legal position
was considered and it was found that
change in the law was necessary be-
cause this was one of the anomalies
which had been discovered that some
members of a particular scheduled
tribe were considered to be within
the scheduled tribe in particular areas
but not in other areas of the same
State. That was the first anomaly
which the Committee had to go into.

oft vepfta fay : afafa A, fawifor
#r ¢ fir o frggex wre ¥ fae §
8% ¥ 79 ® frem o @ o &
FrAT g § R g wvw # 9
feadY aodt wT A § w7 IFE W@
wag fafwe Y 335 16q wg & Ig
g fie aoer wT Y § 7

Shri A. K. Sen: The report itself
will show where they have gone, what
they have done end how they have
carried on the work.

Shri Bakar All Mirsa: The hon.
Minister is aware that tribes like
Panjara and Lambadas are sct led
tribes in old Andhra and unscheduled
in Telengana. In the same State
of Andhra Pradesh, in one section
they are scheduled and in another
section, they are not scheduled. The
Minister is aware that this matter
was taken up by the Ministry of
Home Affairs when thix Department
was under the Home Ministry and at
that time it was said that this
matler was receiving consideration.
How long does it require considera-
tion?

Bhri A. K. Sen: T was telling the
hon. members the very same thing.
1t was because of these anomalies that
the Ci was appointed and it
went, inter alia, into this particular
problem and it has already given its
view that the same tribe should be
considered as scheduled for all the
areas in the game State.




5947 Oral Answers

Bhri Hari Vishmn Kamath: The
hon. Minister says that he has taken
up his duties seriously after his tour
of South America. May 1 invite
tis atlenticn to the answer given
by him to my question on the
11th May in the last Budget Session?
The question was whether the Pre-
sidential order in this regard would
be laid on the able of the House.
The Minister said that it would have
to be made by law. My further ques-
tion was whether the Bill would be

introduced in the next session and
the Minister answered that the
moment the Commission's report

came, there would be no delay in in-
troducing the Bill. Now that the
Commission's report has come, may
T ask the Minister when the Bill will
‘be introduced in the House?

Shri M. L. Dwivedi: The question
has taken more than a minute,

Mr. Speaker: If you omit the first
portion which was irrelevant, then it
was within & minute.

Shri A K. Sen: The first portion
is always very important so far as the
hon. member is concerned. Bernard
Shaw's preface is as important as his
main works. I am thankful to the
hon. member for noticing my activi-
ties outside the House,

Shri Hart Vishnu Kamath: The
whole House knows not 1 alone.

Shri A. K. Bem: 1 am obliged to
him for that. ’

Mr. Speaker: Why should he ans-
wer that question?

Shri A, K. Sen: We also sometimes
inddlge in irrelevancies.

It is true that I gave that answer
and that answer still remains true.
But after the report came, there were
representatiors received from many

bers in Parli as also from
the State that their views on the re-
port should be taken into account be-
fore the Government arrived at any
particular decision. With regard to
many of the recommendations, it ap-
pears that there are differences of
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opinion expressed by many members
belonging to the scheduled castes and
tribes. Therefore, the Government
decided that it would be better to have
the views of all scheduled tribe mem-
bers from the States as also from the
Parliament before it arrived at any
definite decizion.

Bhri Harl Vishnu Kamath:
be introduced next year?

Bhri A. K. Sen: The next meeting
is on the Bth of this month....

Shri Harl Vishnu Eamath: I am
asking whether the Bill will be in-
troduced next year.

Shri A. K. S8em: The Bill will de-
pend upon what decisions we arrive
at

Will it

ot T dww qmw : & og s
g g fe wqgfer afodd W
wifew anfrdt ) ge # aedw wT
& @t & O afufy 3307, 59 1 T
VA g am d T ow ag W
i a7 Wt frarr w60 fE @ A
w1 wiw w1 fegfr & Y Asfagt wft
HgAwr & goqo fean w3, IR
qfer gt & ov Y, wfy ?

Shri A. K. Sen: The entire report
will be before them for consideration.

Mr. Speak Shri Guishan. ...

Shri Sheo Narain: May [ know,
Sir. ...

Mr. Speaker: [ shall call Shri

Sheo Narain afterwards. He is wav-
ing his hands perhaps to ascertain
whether really ther is light in my
eyes.

e o AT A frgaey
FET 1 I Afagt o Gfrgt ¥
art § wrf 9 Arw-TEATT AT OE, A
uifes a7 wofifas A7 ox W
na¥v o1 afafew afez & gEA w
urit frw o @ W W 3AY aw Y
AT Fmay § o § w Y w1 o oo,
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& 0 g we aidl T gEd & un fres
LA

Shri A. K. Sen: The report itself
deals with all those matters, the cri-
teria to be followed, the tribes to be
considered, the areas to be taken into
account and so on, Everything is in
the report.

ot fm AW wEaW wEEw,
& "1 wgET ¥ gg AT WA g
f& s 9t gir gende wiet g
8, a¥  fugzer wege W figew
oW ¥ fips feast vy T & | orgi @
Bt AT §, Sq & forggee wrew
o firggsT argsd ® Q% WY wreHT
EC U

Bhri A. K. Sen: The Scheduled
Castes and Scheduled Tribes membery
will be considering the report. How
can they consider a report which they
themselves make?

Shrimatl Yashoda Reddy: About six
years ago, the Government of Andhra
Pradesh had made specific recommen-
dations to the Government of India
relating to two clans of people, namely
the Sugalis and the Panjaras. I do
not know whether the Government of
India have yet included them in the
revised list of Scheduled Castes or
not, and if not, T would like to know
how long they will take. Already six
years have elapsed.

Bhri A. K. Sen: This is one of the
matters studied in the report itself.

Chairman of Agricuitural Prices
Commission

*$80, Shri :w:r Singh:
Shri Bolanki:
Shri P. K. Deo:
Shri Narastmha Reddy:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether ‘the attention of Gov-
ernment has been drawn to a news-
item published in the Ecomomic Times
dated the 1st October, 1085 to the
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effect that Prof. Dantawala has
requested Govermment to relieve
him from the Chairmanship of the
Agricultural Prices Commission; and

(b) if so, whether Prof. Dantawala
has given any ressons for his inabi-
lity to continwe and the details there-
of?

The Deputy Minister in the Minis-
try of Food and Agriculture (8hri
Shahnawaz Khan): (a) Yes, Sir.
Prof. Dantwala however contradic-
ted this news-item and the contra-
diction appeared in the Economic
Times datel 2nd October, 1985.

(b) does not arise,

Bhrl D. C. Sharma: May I point
out a grammatical mistake in this
question?. ...

Mr. Speaker: 1 had already said
yesterday and made it clear that I
was not a judge on grammar.

Shri D, C. Sharma: But why should
you give him a chance to make such
remarks in this House?

Mr. Speaker: The hon. Member
also has got that chance already. He
should sit down now.

Shri D. C. Sharma: I want to point
out a grammatical mistake in this
question.

Mr. Speaker: I shall allow him
to put a supplementary question later.

Dr. L. M. Singhvi: There should
be neither a duel nor a dialogue here.

An hon, Member: He can point it
out in his suppl t ti

y q

Shri Kapur Singh: Is it true that
attempts are being made to push out
Prof. Dantwala because he is for
guaranteed prices to agricultural pro-
ducers?

An hon. Member: No.
Shri Kapur Singh: Some hon.

Member has already replied to the
question. ...
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Mr. Speaker: Let us hear the hon.
Minister now. The bhon. Member
might have given any answer, but let
us hear the hon. Minister,

Shri D. C. Sharma: Again, there is
a grammatical mistake.

ot wrix fax fegtht . woaw
", ¥ IAT % g fier fifww
F 1 feft % @ w8

wow wghAg YR A1 ag W
frem 1w g 2 1 & w9
anfes qFiT £ T E )

The Minister of Food and Agricnl-
ture (Bhri C. Subramaniam): In spite
of the grammatical mistake 1 have
understood the question correctly, It
is because of the basic policy declara-
tion of the Government of India that
the peasants and the farmers should
Eet an incentive remunerative ptice
that this commission has been ap-
pointed, and it is for the purpose of
implementing that basic policy that
Prof. Dantwala has been appointed
chairman of the commission.

Shri Kapur Singh:
teed price’,

Bhri C. Sobramaniam: Yes, it is
guaranteed price, Therefore, there is
no queition of any conflict between
the views of Prof. Dantwala and the
basic policy of Govermment.

Shri Kapur Singh: Does the hon.
Minister kno the difference between
ruaranteed price and the incentivised
price or remunerative price?

Shrl C. Subramaniam: 1 shall take

lessons from the hon. Member sepa-
rately.

Shri P. K. Deo: Is it not a fact that
some of the major recommendations
of this commission were rejected by
Government ang that is why Prof.
Dentwala has to go?

Shri C. Subramaniam: T have stated
in the answer....

Mr. Speaker: Next question.

1 said ‘guaran-
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Modernisation of Sugar Facteries

+
*$0¢. Bhri Kapur Bingh:
Bhri Selanki

Shrl P. K Deo:
Sbri Narasimha Reddy:

Will the Minister of Food
Agriculture be pleased to state:

and

(a) whether the attention of Gov-
ernment has been drawn to a news-
item published in the Economic Times
dated the 1st October, 1965 to the
effect that a revolving fund for the
rehabilitation and modernisation of
sugar industry is being instituted by
Government;

(b) if so, details thereof; and

(c) how the sugar factory owners
have reacted to this proposal?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) There is pregently
no proposal to establish a revolving
fund for rehabilitation and modernisa-
tion of sugar industry as reported in
the Economic Times of 1st October,
1986. However, the creation of a re-
volving fund for the purpose has inter
alia been recommended by the Com-
mittee on Rehabilitation and Moderni-
salion of sugar factories in India. This
recommendation is under examination
at present and the Governrment has not
yet taken decision thereon.

(b} and (c). Do not arise,

Shri Kapur Singh: Has the proposed
modernisation fome targetal time or
date fixed, and further, will this
maodernisation lead to a glut of sugar
in the home market?

Shri D, R. Chavan: Concerning
modernisation and rehabilitation of
the Indian sugar industry, no target
has been fixed as such. But after
modernisation and rehabilitation, the
question of those persons who are like-
1y to be rendered surplus and other
things will be there. These things will
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be taken into consideration when the
recommendations are examined and a
decision taken.

Shri P. K. Deo: The price of export
sugar is being subsidised to compare
favourably with the international
market price. In view of this, what
steps are being taken to improve the
productive efficiency and eliminate the
heavy manufacturing losses in the in-
dustry at present?

Shri D. R. Chavan: Every effort is
being made fo reduce the cost of pro-
duction of sugar in India. The first
thing that has got to be done is to im-
prove the per acre yield of sugarcane
and also to step up efficiency in the
sugar industry. °

Shri P. K. Deo: What incentives will
be given to the agriculturists?

Mr. Speaker: That is a different
thing.

Shri S. M. Banerjee: I would like to
know whether some amount has been
sanctioned for modernisation of the
sugar mills in eastern U.P. What was

their demand and how far has it been
met?

Shri D. R. Chavan: This is a question
concerning the recommendations made
by what is known as the Gundurao
Committee. It has been recommend-
ed that a revolving fund of about
Rs. 20 crores should be kept aside for
the purpose of modernisation, reha-
bilitation and other things.

‘Mr. Speaker: Question No. 691.

Shri C. K. Bhattacharyya: May I re-
quest that Question 711 which is re-
lated to this may also be taken up?

Mr. Speaker: There will hardly be
time even to answer one question.

Smuggling of Rice to Pakistan

+
*691. Shri Kajrolkar:
)i" Shri Heda:
Shri Onkar Lal Berwa:
Shri Brij Raj Singh:
Shri Gokaran Prasad:
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Dr. Mahadeva Prasad:
Shri Yashpal Singh:
Shri Kapur Singh:
Shri Yogendra Jha:
Shri Hukam Chand
Kachhavaiya;

Will the Minister of Food and
Agriculture be pleased to state:

(a) the quantity of rice which is
being smuggled through the border
in West Bengal to East Pakistan;

(b) the prevalent price of rice in
the border areas; and

(c) the steps taken
smuggling?

to check the

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) It has not been possi-
ble to detect any case of actual smug-
gling of rice through West Bengal
border to East Pakistan,

(b) The price of rice on the Indian
side of the Indo-Pakistan border is re-
ported to be Rs. 1.10 to Rs. 1.50 per Kg.
We do not get any price quotation
from the Pakistan side. However, re-
portedly, the price on the Pakistan
side of the border is lower than that
on The Indian side.

(c) Anti-smuggling measures on the
border of West Bengal and East Pakir-
tan have been intensifled.

Shri Kajrolkar: Are Government
aware that there is a ring of smugglers
on the border area? If so, have they
been successfully rounded up to safe-
guard our economy in this vital part
of the country?

Shri D. R. Chavan: The question has
already been answered.

Shri Kajrolkar: Is the East Pakistan
Government directly conniving with
and encouraging such smugglers?

Shri D. R. Chavan: I have no infor-
mation.
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sft siheTe orrw i ;& 9 I
g g s gx Sreamard 5@
g e afm o e g AR A
o 7w & fea wmeedt & 7

Mr, Speaker: How 'many smugglers
have been arrested, and how many of
them belong to the ruling party?

Shri D. R. Chavan: Nobody has been
detected. Therefore, the question of
arresting somebody does not arise.

12.00 hra.

sft sifwre wmw dva o fE W@
awer & A war ¢ 7

ot To wo wgm : fedwe wH
g Ay %y freft ®Y awer smo o

ot e fay : fredt e fagre
¥ e weft & WA a1 fF e W
g ¥ on A WA ¥ O § A
% qrAT @ A ey § 1§ e e
f i ag feafor wo o5 mr & o
arfy ¥ ?

wer WENT ; §ET AE § ugn )
ot vare fag : wEw 7 oany E

ot gew o wgamm : et am

g% guraTeET & ag wranr ar fs
darer ot fagm wwr ® wwe T 3
wfwe fear & fr e &1 oY qEwe
s w0 § & wivwiw s sqrar
& & s wga T g R owm ooy A
oft ¢ afx @ @Y I owEA H W
fosea Y wr ¢ ?

Shri C. Sub The insi
tion made by the hon. Member is com-
pletely wrong. It is easy to throw
charges against a party and it cun al-
ways be thrown back, but I do not
want to indulge in it
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St gwA o T : gATare At ¥
ag wrar gy | faur awr § @A
qZ TF 1T K wqw At a1 )
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AT § AT A AFT avan =iy

st geA ST wEEW : YR gt
T A T e fFa

st e W a9y e
TRl # st gar a1 WX goeTT A
THHT T fFar qv

Mr. Speaker: The hon, Members
must realise, when a question is put
and the Minister answers, if there is
something in the samachar patra, whe-
ther we should believe what the
Minister says or believe what the
paper says and say that the Minister
is lying. It he has any other evidence,
he might send it to me, and then I will
ascertain what the facts are. If he
has any evidence, he can send it to me.

ol wiwTe We A GHIATT gl
# wrar & 1 Fft W 9% "A Q@
wRE

St gER W wGAW : GRINIET
% o @ ovar § A% W 9T TG
# ard ggt qEt et § 1 s A
wE waa froar § aw wAw qET § )

St o EEE 3 AR W
AT ¥ WT § )

st gwR 4 wOUTT : TEE A g
o # g wmy §

we WERY W g e
ww oY ' e wem il o
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Import of Foodgrains
8hri Yashpal Singh:
Shri Kapur Singh:

Will the Minister of Foed and
Agriculture be pleased to state:

(a) the total amount spent on the
import of foodgrains from other
countries during the current year;

(b) whether any foreign exchange
is also involved; and

(c) when the country is likely to
be self-sufficient in this respect?

" The Minister of Food ana Agricul-
ture (Shri C. BSubramaniam): (a)
Total expenditure on import of food-

*692.
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grains during 1865 is expected to be of
the order of Rs. 202.15 crores.

(b) Yes, Sir., The amount involved
in free foreign exchange is about
Rs. 55.70 crores.

(e) It is expected that by 1970-71 the
level of production of foodgrains in
the country would enable the country
to meet its requirements fully.

Agricditure Front

*694. Shrimati Tarkeshwarl Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether his attention has been
drawn to a statement made by Shri
Ashok Mehta, Deputy Chairman
Planning Commission in Ahmedabad,
in which he said that the country was
on the verge of a major set-back on

the agriculture front because of the
erratic monscons;
(b) if so0, whether the expacted

target of foodgraln production is
likely to be revised; and

(c) the measures Government pro-
pose to take to maintain the supply
line of the country?

The Minister of Food and Agricul-
tore (Shri C, Subramaniam): (a) Yes,
Sir.

(b) The targets of foodgrain pro-
duction laid down for the 4th Plan
are based on the requirements of the
country in the light of the population
increased and the need for increase in
calorie content of the diet. These
targets cannot obviously be changed.

(c) The measures proposed by Gov-
ernment are:

(i) Intensificetion of procurement
both on Central and State ac-
counts;

(ii) introduction of slatutory

rationing in a ph

mm.ng with cities having s

population of one million and

over;
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(iii) rationalization of distribution
system by the introduction of
identity cards even in areas

which are not statutorily
rationed;

(iv) the reduction of consumption
and avoidance of wastage of
food by issue of statutory
orders;

(v) stricter control of foodgrains

dealers and millers;

(vi) setting up the Food Corpora-
tion of India to assume & com-
manding position in the food-
grains trade;

(vii) ensuring a reasonable price
for foodgrains to cultivators
as well as consumers through
the Agriculiural Prices Com-
mission,

Ratiening
*6%5. Shri E. Barua:
Dr. Mahadeva Prasad:

Will the Minister of Feed and Agri-
culture be pleased to state:

(a) whether it is a fact that ration-
ing in foodgrains has by now been
introduced in a number of cities in
the country;

(b) whether some State Govern-
ments have opposed the introd
of rationing: in foodgrains; and

(c) if so, the names of such State
Governments who have opposed the
move and the remsons advanced by
them?

The Minister of Food and Agrienl-
ture (Shri C. Subramaniam): (a) Yes,
Sir,

(b) and (c). There is some reluct-
ance on the part of some of the State
Gover for i diate introduc-
tion of statutory rationing for diverse
rexsons. The matter is being discuss-
ed with these State Governments and
it is expected that it will be possible
to follow a uniform policy of introdue-
ing statutory rationing in the bigger
towns in the country.
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Inland Port at Jogighopa

*696. Shri C. K. Bhattacharyya:
Shri Vishwa Natk Pandey:
Shri Onkar Lal Berwa:
Shri Hukam Chand

'Shri Yudhvir Singh:

Shri Jagdev Singh Siddhamti:
Shri Ram Harkh Yadav:

Will the Minister of Transpert be
pleased to state:

(a) whether it is proposed to coms-
truct a major inland port at Jogi-
ghopa on Brahmaputra;

(b) if so, the area to be served by
the port;

(c) whether the plan has been pre-
pared; and

(d) if so, the time to be taken for its
execution?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

(b) The port is being designed to
cater for the traffic which will be
generated at Jogighopa on account of
the broad gauge line having been ex-
tended upto that point.

(e) Yes.

(d) 1t is expected to be completed
in two years.
Changes in the Rep tation of
the People Aet

*697. Shri Krishna Dee Tripathi:
Shri D. C. Sharma:

Will the Minister of
pleased to state:

Law be

(a) whether the Election Commis-
sion is sidering certain ch in
the Representation of People Act,
1050 in order to control election
exy by the didates so as not
to exceed the prescribed limit; to
provide some postal and propagenda
facilities to the candidates of recog-
nised political parties and to devise
ways and means to discourage large

ber of independent candidates;
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(b) if so, what are its proposals;
and

(¢) how much time Government
will take to bring the Bill seeking to
amend the Representation of the
People Acts before the House?

The Minister of Law and Social
Security (Shri A. K, Sen): (a) and
(b). The Report (Vol. I) of the Elec-
tion Commission on the Third General
Elections containing, inter alia, the
proposals for changes in the Repre-
sentation of the People Act, 1950 and
the Representation of the People Act,
1951, has just been received by the
Government from the Election Com-
mission. As the Report is a fairly
big one, it is being studied to assess
and appreciate the various proposals
in the context of the existing provi-
sions of our election law and the pre-
vailing electoral practices in the
country, A quick study of the Re-
port, however, shows that proposals
have been made, inter alia—

(i) with respect to election ex-
penses;

(ii) with respect to certain aspects
of electioneering; and

(iii) with respect to multiplicity of
candidates in the General
Elections.

(e) Just now it is not possible to
mention any specific time within which
a Bill to amend the election law may
be brought before Parliament,

Advecates Act, 1061

*808. Bhri Buta Singh:
Bhri P. K. Deo:
Shri Narasimha Reddy:

Will the Minister of Law be pleas-
ed to state:

(a) whether Government are aware
that the rules framed by different
State Bar Councils, especially the
Punjab Bar Council under Section
28(2) of the Advocates Act, 1981, are
defective and cumbersome;
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{b) if so, the steps Government
_propose to tske to remove the hard-
ships; and

(e} if not, the reasons therefor?

The Minister of Law and Soclal

g:cnrlly (Shri A. K. Sen): (a) No,

(b) and (c). Do not arise.

OM Age FPemslon Scheme

*699. Shri Linga Reddy:
Shri D. C. Sharma:

Will the Minister of Soelal Security
be pleased to refer to the reply given
to Starred Question No, 458 on the
Tth September, 1985 and state:

(a) whether the Old Age Pension
Scheme has been finalised; and

(b) it so, when it is likely to be
tmplemented?

The Deputy Minister of Law (Shri
Jaganatha Rao): (a) No, Sir. The
Scheme i still under consideration.

(b) Does not arise,

Ships impounded by Pakist

*700. Shri Vishwa Nath Pandey:
Shn Kindar Lal:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that two
Indian Ships belonging to the Scindi
Steamn Navigation Co. impounded by
the Pakistan Government in Karachi
Port during the Indo-Pakistan conflict
are mailing under Pakistani flag; and

(b) if so, the steps Government pro.
pose to take in the matter?

The Minister of Transport (Shri Raj
Bahadur): (2) Government have no
authentic information in thig matter,
but according to press reports, the
two wvessels in question, viz, ‘Jala-
rajendra’ and 'Saraswati’ are salling
under the Pakistan flag.

(b) Government had offered by
means of a preas note dated 21st Octo-
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ber, 1065 to exchange not only all the
ships held by each country, but also
all other vessels, cargoes and crew.
Recently, the same offer has also been
made direct to the Goverrment of
Pakistan through diplomatic channels,
‘but there has been no response so far.

Mid-term Elections in Eerala

*701. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Law Dbe

pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the Press
report in which the Governor of
Kerala has stated that Kerala will
have mid-term eleetions soon;

(b) it so, the reaction of Govern-
ment thereto;

(¢) whether any final decision in
this regard hag been taken; and

(d) if so, when the mid-term elec-
tibns are likely to be held?

The Minister of Law and Bocial
Becurity (Shri A. K. Sen): (a) Yes,
Sir. Government has seen some press
reports regarding the views eof the
Governor of Kerala on the prospects
of 'mid-term elections in Kerala,

(b) to (d). It is too early to come
to any decision; but the political situ-
ation in the State is under close and
constant review with a view to explor-
ing the possibility of insialling an

elected Government as soon as con-
ditions permit.
Agricul 1 Production Board

*702. Shri Sidheshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it ig a fact that re-
cenlly functiong of the Agricultural
Production Board have been enlarged;
and

(b) it so, the precise functions and
in what way these are likely to acce-
Jerate the country's drive for self-
sufficiency in Tood production?
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The Minister of Fopd and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). The functions of the Agricul-
tural Production Board as such have
not been enlarged but it has been de-
cided that the Board should function
more effectively as u decision making
body. The main function of the Board
is to secure effective and continuous
co-ordination between the concerned
Ministries and Departments at the
Centre and between the Centre and
the States in matters relating to for-
mulation and execution of agricul-
tural develop t progr It is
hoped this would cut out delays and
help in speedy implementation of the
programmes.

Off-loading of Pak. Cargo
*703. Shri P. C. Borooah: Will the
Minister of Transport be pl d to
state:

(a) whether Government have
taken a decision to off-load Pakistani
cargo aboard the Italian ship, ‘Adige’
in compliance with the demand of the
All-India Port and Dock Workers’
Federation who have been on a boy-
cott for over a month;

(b) if so, the value of the cargo;
and

(c) whether in view of Pakistan's
continued intransigence to release
Indian ships and cargo impounded by
Pakistan, Government have decided
to off-load the rest of the Pakistani
cargo seized by India?

The Minister of Transport (Shri Raj
Bahadur): (a) and (¢). The Italian
ship m.v. ‘Adige’ of Messrs. Lloyd
Triestino arrivéd in Bombay on the
16th October, 1965 with 1,723 tons of
cargo for Indian ports and 3,678 tons
of cargo for Pakistani ports of Karachi,
Chittagong and Chalna. In orfler to
safeguard Indian cargoes, Government
of India was glving assurances to neu-
tral ships to come to an Indian port
first 1o discharge gur cargoes &nd
then proceed to Pakistan, If this pro-
cedure was followed, we had agreed
not to off-load Pukistap cargoes. An
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assurance of this type had been given
to ‘Adige’. Again, a similar assurance
had also been given in respect of an-
other vessel m.v. ‘ISARCO’ belonging
to the same company, but in spite of
this assurance the owners took
ISARCO first to Karachi where India-
bound cargo amounting to 855 tons
was off-loadeq by the Pakistani
authorities. When the Indian Port &
Dock Workers’ Federation came to
know of this disregard of the Govern-
ment of India’s assurance in respect of
the sister vessel ISARCO’ belonging
to the same company, they stopped
working the vessel ‘Adige’ and insist-
ed that the Pakitan-bound cargo on
that ship should also be off-loaded be-
fore they could agree to discharge the
balance of the India-bound cargo.
They had already dischrarged 417 tons
of India-bound cargo and 29 toms of
Pakistan-bound cargo between the
17th and 21st October, 1965 when the
Master of the vessel closed the hatch-
es and refused to permit the labour to
discharge any more Pakistan-bound
cargo. Thereupon, the Federation im-
posed a boycott on the vessel which
continued till the 19th November,
1965. In view of the prolonged deten-
tion of the vessel and the several rep-
resentations made by the Italian Em-
bassy, Goverrrment of India flnally
permitted the -off-loading of the pro-
hibiteq items in the Pakistan-bound
cargo, and thereupon the dock wor-
kers lifted the boycott with effect from
5-30 P.M, on the 19th November, 1965
Accordingly, about 3315 tons of
Pakistan-bound cargo was off-loaded
and the ship sailed away from
Bombay on the 30th November, 1965
with a balance of 363 tons of Pakistan-
bound cargo still on board which did
not come within the category of pro-
hibited items.

(b) The exact value of the cargo is
not known, but according to unofficial
estimates, the value of the Pakistan-
bound cargo which has been off-load-
ed should be over Rs. 1 crore.

Emergency Food Production Plan

*f04, 'Shri Wadiwa:
Dr. Chandrabhan Singh:
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‘Shri A. 8. Baigal;

Shri J, P. Jyotishi:

Shri Parashar:

Shri Shiva Dutt Upadhayaya:
Shrl Uikey:

Shri Chandak:

Shri R. 8. Tiwary:

Shri Nardeo Snatak;

Shri Hari Vishnu Kamath:
Shrimati Minimata:

Wil] the Minister of Food and Agri-
culture be pleased to state:

(a) whether any Emergency Food
Production Plan prepared by the Gov-
ernment of Madhya Pradesh has been
Teceived in his Ministry;

(b) whether any suggestion in this
regard hag also been received from
the Membersg of Parliament from
Madhya Pradesh suggesting an ad hoc
grant pending final scrutiny of the
proposal; and

(c) the action taken in regard to
the State Governments’ proposal and
the suggestions made by the Mem-
berg of Parliament?

The Minister of Food and Agricul-
ture (8hri C. Subramaniam): (a)
The Madhya Pradesh Government has
recently sent up schemes relating to
lift irrigation, minor irrigation and
poultry development as a part of their
Emergency Food Production Plan and
which involve a demand for Central
assistance of Rs. 209 lakhs.

(b) A Committee of Members of
Parliament from Madhya Pradesh
have suggested and ad hoc grant of
Rs. 30 lakhs pending final scrutiny of
the proposals.

(c) The proposals of the State Gov-
ernment relating to minor irrigation
and lift irrigation have been examin-
ed in the Ministry, and are currently
under examination of the Ministry of
Finance. The proposals relating to
the poultry development are still
under examination, The suggestion
of the M.Ps. for ad hoc grant has been
received only very recently and this
is also under examination.
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Price of Rice in Madhya Pradesh

*705. Dr. Chandrabhan Singh:
8hri Wadiwa:
Shri Babunath Simgh:
Shri J_ P, Jyotishi:
Shri Parashar:
8hri Shiva Dutt Upadhayaya:
Shri Uikey:
Shri Chandak:
Shrl R. 8, Tiwary:
Shri Nardeo Snatak:
Shrimati Minimata:

Will the Minister of Food and Agri-
culture be pleased to state:

Written Answers

(a) whether any communication has
been received by him from the Mem-
berg of Parliament from Madhya
Pradesh requesting for a discussion
between the technical experts of the
Government of India and State Gov-
ernment with a view to find out
whether the grievances of the agri-
culturists of Madhya Pradesh could
be partly removed by raising the price
of various qualities of rice to bring
parity between the price in Madhya
Pradesh and that in Orissa;

(b) 'it so, when the communication
wag received;

(c) whether the Government of
India have accepted the suggestion;
and

(d) the progress made for holding
such a discussion?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a)
Yes, Sir.

(b) The communication was receiv-
ed on 31st August, 1965.

(c) No, Sir. The Government have
not accepted the suggestion to hold a
meeting with the technical experts of
the State Government. The price of
coarse paddy in Madhya Pradesh for
1984-65 was already fixed at a rate
which was higher than that in Orissa
by Re. 1. Some varieties of Madhya
Pradesh rice are also being upgraded
for the next crop season. A number
of liberalisations in the specifications
of Madhya Pradesh rice were made
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during 1964-65 and the matter is again
being looked into to remove the
grievances to the extent possible.

(d) Does not arise.

1mport of Fertilizers from Japam

*706. Shri Warior:
Shri Vasudevan Nair:
Shri Daji:

Will the Minister of Food and Agri-
culture be pleased to state: .

(a) whether India has recently ask-
ed Japan for an emergency supply of
Japanese fertilizers on deferred pay-
ment;

(b) if so, the reaction of the Gov-
ernment of Japan thereto; and

(¢) the quantity of fertilizers asked
for?

The Minister of Food and Agricul-
tare (Shri C, Subramaniam): (a)
No official request in this regard has
been made so far to the Japanese
authorities.

(b) and (c). Do not arise.

Gonda Parliamentary Election

*707. Shri Hari Vishnu Kamath:
Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 389 and supplementaries
thereon on the 23rd November, 1965
regarding Gonda Parliamentary Elec-
tion and state:

(a) whether the facts and circum-
stances which have led to the delay in
the disposal of the appeal by the High
Court have been ascertained;

(b) it so, the details thereof;

(c) whether a deadline has been set
for completion of the investigation by
Central Bureau of Investigation;

(d) it so, what; and
(e) if not, the reasons therefor?

The Minister of Law and Social

Security (Shri A. K. Sen): (a) No,
Sir.
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(b) Does not arise.

(e) No, Sir. A deadline has not
been set for the completion of the
investigation by the Central Bureau
of Investigation as the Election Com-
mission does not consider that it will
be in the public interest to do so.

(d) and (e). Do not arise.

Buffer Stock of Foodgrains

*708. Shri P, C. Borooah:
Shri Yashpal Singh:
Shri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to gtate the success
achieved and likely to be achieved
this year in the proposed creation of a
buffer stock of wheat and rice?

The Minister of Food and Agricul-
tare (Shri C, Subramanlam): The
intention of Government was to build
up a buffer stock of 6 million tonnes,
consisting of 4 million tonnes of wheat
and 2 million tonnes of rice. Due to
the low level of production in 1962
83 and 1963-84, no progress could be
made towards the building up of any
sizeable buffer stock. Though the
year 1984-65 was a year of bumper
crop, because of the longshoremen's
strike early in 1965, the uncertainty of
PL 480 imports later, and the delayed,
erratic and poor monsoon, it has not
been possible to make satisfactory
progress towards the building up of
the buffer of the desired quantities.

Pakistanl Crews of R.B.N. Ce.

*709. Shri P. R. Chakraverti:
Shri P, C. Barooah:
Shri C. K. Bhattacharyya:

Will the Minister of Transport be
pleased to state:

(a) whether Government have in-
structed the Assam Government to in-
tern Pakistanl members of the vessels
of the River Steam Navigation Com-
pany now held up in Assam;

(b) whether the West Bengal Gov-
ernment have taken similar actlon in
interning Pakistan! nationals employed
in Calcutta Port; and

(¢} whether it is also a fact that
several Pakistani employees in Cal-
cutta Port are untraced?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Yes.

(c) Information has been called for
from the Government of West Bengal
and is awaited.

Food Ratloning

*710. Shri Kapur Singh:
Shrl Yashpal Singh;
Shri Linga Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether all arrangements have
been completed for the introduction of
food rationing in the country,

(b) if so, the details thereof; and

(c) the definite date by which ra-
tioning is to be introduced in Dethi?

The Minister of Food and Agricul-
ture (Shri C. Sgbramantam): (a)
to (c). Statutory rationing of food-
grains has already been introduced
in the cities of Calcutta, Madras and
Coimbatore and is going to be intro-
duced in Delhi from 8th December,
1985. Introduction of rationing in
other towns and industrial areas will
have to be phased over a period of
time. Arrangements are afoot for
introduction of rationing in the first
instance in cities having a population
of one million and above and it is
expected that it will be possible to
put these cities under rationing by
the first of January, 1966.

Smuoggling of Foodgralns to Pakistan

*711. Shri C. K, Bhattacharyya:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether his attention has been
drawn to a public statement issued by
the District Magistrate, West Dimajpur,
West Bengal, complaining that “paddy,
rice, salt, mustard oil and other com-
sumer goods” are being smuggled out
of the District to Pakistan;

(b) whether any inquiries have beem
made into it; and
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(c) the steps taken to stop this?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
to (c). As far as Government are
aware, the District Magistrate did not
make any statement to the effect that
“paddy, rice, salt, mustard oil and
other consumer goods” are being
smuggled out of the district to Pakis-
tan. What be did was to issue a hand-
out making an appeal to the people
of the district to cooperate with him
in preventing smuggling of these
goods from his district.

Both the State Government and the
district authorities have intensified
anti-smuggling measures. The appeal
was also directed towards this end.
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Mangalore Port

*713. Shri Hari Vishno Kamath:
Will the Minister of Transport be
pleased to refer to the reply given
to Starred Question No. 628 on the
14th  September, 1865 regarding
Mangalore Port and state:

(a) whether a final decision has
since been taken on the acquisition of
additional plot of land;

(b) whether due regard has been
given to the representations by
numerous residents and kisans of the
area; and

(c) the detanls of arrangements for
proper rehabilitation of the displ
persons?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). As stuted
in the reply to part (c¢) of Question
No. 628 answered on 14th September,
1965, the Government of India have
sanctioned the aequisition of eddi-
tional land for the Mangalore project.
The original area of private land
sanctioned was 868,96 acres. The total
area of private land covered by the
revised sanction is 1750 acres.

The Master Plan for the project is
however being examined further with
reference to the representations made
by some of the loeal residents and
with a view to consider whether it
will be possible to release some parts
of the additional area proposed to be
acquired.

(¢) The responsibility for rehabili-
tation rests with the State Govern-
ment. Details regarding the arrange-
ments made so far have been 'called
for from the State Government and
will be laid on the Table of the Sabha.

Pension for Indusirial Workers

1918. Shri Karni Binghji: Will the
Minister of Social Security be pleased
to refer to the reply given to Unstar-
red Question No. 1175 on the 3lst
August, 1965 regarding the scheme of
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Retirement|Family Pension for indus-
trial workers and state:

(a) whether any decision has since
been taken in the matter; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao): (a)
No, Sir. The details are still being
worked out.

(b) Does not arise.

Use of Jeeps in Community Develop-
ment Blocks

1819. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) the total number of jeeps used
by the various Community Develop-
ment Blocks throughout the country;

methods of fertilizers in UK., USA,
and Japan has since submitted its re-
port to Government;

(b) if so, the main recommendations
and features of the report; and

(e) the action taken by Government
thereon?

' The Deputy Minister in the Minis-
try of Food and Agricultare (Shri
Shahnawaz Khan): (a) and (b). A
copy of the report giving the main
suggestions and recommendations of
the Team is placed on the Table of
the House. [Placeq in Library. See
No. LT-5315/85].

(c) The report is being examined
by Government.

Fruit Cultivation

1921. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
1 d to state:

{b) the annual requir tg of
jeeps of the various blocks established
under the scheme; and

(c) whether there is mny proposal
to examine the feasibility of using the
Jeeps scrapped by the Armed Forces or
of reconditioning the engines disposed
of by them for the wvehicles required
by the C ity Development
Blocks and other departments?

The Deputy Minister in the Minis-
try of C: ity Develop t and
Co-operation (Shri B. S. Murthy): (a)
Total number of jeeps in Community
DevElopment Blocks is 3888,

(b) Till December, 1962, each Com-
munity Development Block was
allowed one jeep. Thereafter, in view
of the emergency, no jeep has been
suppled, except to blocks in Tribal
Development/Hilly areas.

(e) There is no such proposal.
Distribution of Fertliizers

1920. Shri Kolla Venkalah: Will
thé Minister of Food and Agricalture
‘be pleased to refer to the reply ‘fftven
to Unstarred Question No. 8T on
the 17th August, 1965 and state:

{a) whether the team of officers who
studied the production and distribution

(a) whether there is any proposal to
give lands to individual peasants or to
co-operatives in Kerala State for fruit
cultlvation;

(b) if so, the nature of the schemes;
and

(c) the conditions imposed therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) and (¢), Do not arise,

Fishing Boat Building Project

1922. Shri A, K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a fish-
ing boat building project has been
started at Reypore (Kerala);

(b) the estimated cost of 5 boat;

(c) how many boats are likely to be
built during the financial year;

{d) whether there is any scheme to

convert Beypore as g big sea fishing
harbour;
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(e) whether F.A.O. has submitted a
scheme in this regard; and

(£) if so, its main recommendations?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes. Construc-
tion of a boat building yard at Bey-
pore was commenced on the 7th
February, 1963.

(b) Estimated costs of hulls of
boats, exclusive of the cost of marine
diesel engines which varies according
to the type and horse-power of the
engine are given below:

30’ boat Rs. 11,680
32' boat Rs. 29,000
36’ boat Rs. 52,400

(c) 18 boats:
(15—30’ boats)
(2—32’ boats)
(1—36' boat)

(d) Yes. The construction of a
fishing harbour has already commenc-
ed on 24th February, 1965.

(e) No. However, a F AO. Specia-
list in Habour Works was consulted
to give his suggestions on the Beypore
Fishing Harbour and he has given
his report.

(f) The Specialist has made the
following recommendations:

(1) Construction of a 200 metre
landing quay about 200 metres
oft the present shore line and
dredging the front to enable
deep -sea trawlers to land
their catches.

(2) Construction of a 150 metre
cement jetty from the south
end of this landing quay with
facilities for future dredging
and providing a harbour basin
inside the jetty.

(3) Provision of an outfitting and
berthing quay of 200 metres
length.

(4) Construction of a boat build-
ing yard with slipway and
repair shops, outfitting stores
and net repair sheds.
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(5) Construction of an ice plant
and cold storage unit and
auction and packing halls
inside the landing quay.

Quilon-Varkala Road

1923. Shri A. K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that eight
Panchayats of Quilon district (Kerala)
have represented to Government for a
fore-shore road from Quilon to Var-
kala; and

(b) it so,
thereto?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The pro-
posed foreshore road connecting
Quilon with Varkala, when construct-
ed, would be a State road in Kerala.
The Government of Kerala are, there-
fore, primarily concerned in the
matter. They have intimated that
they have not received any represen-
tation from the Panchayats of Quilon
District for this road, They have how-
ever added that there was a demand
made in the press in 1962 for a marine
drive road from Quilon to Varkala
which was examined by the State
Government and postponed due to
financial limitations.

Government's reaction

Production of Grounduut

1924. Shri Madhu Limaye: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that while
the per acre yield of practically every
crop has registered some rise during
the last 14-15 years, the yield of
groundnut alone has fallen;

(b) if so, the reasons therefor;

(¢) whether it is also a fEct that
groundnut varieties cultivated in our
country adversely affected the fertility
of soil; and

(d) if so, the remedial measures
proposed to be taken?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir. The
per acre yield of practically all
important crops including groundnut

has registered an increase as come-
pared to the average for the trien-
nium ending 1851-52 as may be seen
from the statement given below:

Index Numbers of Agricultu ral Productivity in India
(Agricultural Year 1049-50 — 100)

Triennium  Triennium 9 increase
ending endin incol. 3
1952-53 1964-65  over col. 2

(1) @) [€)] )]
Rice 92:6 1229 (+)32-9
Jowar 927 g4 () 27°7
Bajra Bo-4 105:2  (+)30°8
Maize 10040 1165 (+) 16-%
‘Wheat 103-3 166 (+) 12-¢9
Gram ng‘z 12007 (+) 66
Groundnut 78-6 91'6  (4) 16'§
Cotton . 92:2 125°9  (+)36°6
Jute L 910 987 (+) 785
Sugarcane (Gur) . 923 110'9  (4) 20-3

(b} Does not arise.

{c) No, Sir. Groundnut being a
leguminous crop is capable of fixing
atmospheric nitrogen into ‘the soil.
Hence, it does not deplete the soil of
the nitrogenous content.

(d) Does not arise,
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Ports in Kerala

1926. Shri Mohammed Koya: Will
the Minister of Transport be pleased
to state:

(a) whether the Chairman of the
Shipping Board visited certain Ports In
Kerala recently;

(b) whether he has made any re-
commendations to Government with
regard to the development of ports of
Ponnani, Calicut, Beypore and Bada-
gara; and

(¢) whether Government have taken
any steps to implement the recom-
- mendations?

The Minister of Transport (Shri
Raj Bahadur): (a) to (c). The Chair-
man, National Shipping Board, visited
certain intermediate and minor Ports
of Kerala in October. He has made
some suggestions in regard to their
improvement to the Government of
India. The suggestions have been
brought to the notice of the State
Government and other concerned
authorities for consideration,

Accidents in Belhi

1927. Shri Lakhmu Bhawani:
Shri Hukam Chand
Kachhavalya:
Shri Bade;

Will the Minister of Transpert be
pleased to state:

(a) the total number of road acei-
dents occurred in Delhi from 1st April,
1965 to 31st October, 1965;

(b) the number of persons died and
injured as a result thereof; and

(¢) the steps taken to improve the
situation?

The Minister of
Raj Bahadur): (a) 4820.

(b) 197 and 1840 respectively.

(¢) The following steps have been
or are being taken to prevent road
accidents:

(i) Separate staff
supervision of one

(Shri

under the
Sub-
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(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)
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Inspector has been posted for
Road Safety Education since
December, 1962. Lectures
have been given in about 50
schools by this staff. These
lectures were attended by
about 40,000 students. Prac-
tical demonstrations on the
road were also given to the
students.

Cinema slides on traffic safety
are being shown regularly in
about 25 cinemas of the city.

Special drives are conducted
to educate pedestrians to
cross roads at pedestrian
crossings and the motorists to
give the right of way to
pedestrians at such places.

Pamphlets on road safety have
been distributed in all areas
of Delhi.

Lectures on road safety for
the benefit of those staying
in the villages, which lic on
the main highways, are also
arranged to make them aware
of road safety.

Efforts have also been made
to instruct drivers of heavy
transport vehicles in traffic
rules. The bug drivers of the
Delhi Transport Undertaking
have specially been made
conscious of the need for
careful driving.

Special speed checking is
carried out frequently to curb
the tendency to drive at
excessive speed.

Mobile traffic patrols are:
sent on motor-cycles to cover
important busy roads during
peak hours to detect cases of
traffic violations and help
remove traffic hold-ups.

Selective enforcement has
been started since January,
1963. Some places were
selected where special check-
ing was made in regard to
offences committed by drivers
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of public service vehicles.
This had a wholesome effect.

{x) A systematic and organised
plan for development of Delhi
city and its suburbs has been
drawn up in the Master Plan
in order that the rapidly
expanding population, urbani.
sation and other factors do
not lead to traffic hazards in
future,

(xi) A number of narrow and
congested roads have been
closed to heavy transport
vehicles.

(xii) Major roads are being widen-

ed and automatic traffic
signals are being installed,
wherever mnecessary. Cycle

tracks have also been pro-
vided on some roads. Bus
stops, stalls, vendors, taxi
stands, etc. are being removed
from congested areas.

Double-Deckers for D.T.U.

1928. Shri Lakhmu Bhawanl: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that as many
as 17 more double-deckers have been
included in the D.T.U. fleet recently;
and

(b) if so, whether there has been
any ease in the traffic problem due to
introduction of these buses?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes. 18 double
deck buses, including 1 tractor-trailer
vehicle, were added to the fleet of
the Delhi Transport Undertaking
during the current year.

(b) Yes. These double deck buses
have been found very useful in clear-
ing peak hour traffic between main
residential colonies and Central Secre-
tariat,
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National Highways in Madhya Pradesh

1930. Shri Lakhmu Bhawani: Will

the Minister of Transport be pleased
to state:

(a) the names of the National High-
ways passing through Madhya
Pradesh;

(b) their mileage within Madhya
Pradesh in each case; and

(c) whether any new Highway Is
under construction in Madhya
Pradesh?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The
names and mileage of National High-

" ways passing through Madhya Pra-
ahaTATH} F1 &Y AT GATT WA KT AT desy, are indicated belowi—
S.  National Description of the National Highway Mileage in
No. Hﬁﬂlwy Madhya Pradesh
{9
1 3 The highway connecting Agra, Gwalior, Shivpuri,
Indore, Dhulia, Nasik, Thana and Bombay . 445
2 6  The highway sumns from its |ur|.cuou dear Dhulia
and 'Rllpnr, Bahar-
agora and Calcutts . 196
3 cting D M Rewa,
{hbllpur. Lnkhnldon Nagpur, Hydenbud, Kurnool
ngalore, Krishnagiri, Snlcm, Dmdxgul Madurai
and Cape Comorin . . 315
4 12 The highway conne:lulg an. Bhopnl, Deori and
Jabalpur . 265
s 28§  The highway connecung Lucknow, Kanpur. Ihm!l
and Shivpuri st
6 26 The highway connecting Jhadsi and Lakhnadon 168
7 27 The highway ing Allahanad with Mangawan . 32
8 43 The highway connecting Raipur and Vizianagram 197

ToTAL

1669 miles
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(c) Yes, The section of National
Highway No. 12 from Deori to Bel-
khenda is a missing link, and it is
under construetion.

Seed Farms

1831. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
U.P. have offered 10,000 acres of land
to the Central Government for the
seed farms;

(b) if so, the details thereof;

“(c) when the work is likely
start; and

to

(d) the approximate cost of the
acheme?

The Deputy Minister in the Minis-
try of Food and Agricultare (Shri
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Shahnawas Khan): (a) No formal
offer has so far been made by the
State Government.

{b) to (d). Do not arise.
Develop of Horti
Mysore

1932, Shri Siddiah: Will the Minis-
ter of Food and Agriculture be
pleased to state:

dtare in

(a) the amount allocated as loans
and grants to the Mysore State Yor
the development of horticulture
during 1963-84, 1964-65 and 1965-66;

(b) the scheme for which the al-
location was made; and

. (c) the amount utilised by the
Mysare Government during 1068-84,
1964-65 and 1965-66 so far?

The Deputy Minister in the Minks-

1963-64 e
1964-65 . . ' . .
1965-66 (upto 3oth Sept., 1965) . b

try of Food and Agriculture (Shri
Shahnawas Khan): (a) and (c).
Amount Allotted Amoant utikised
{Rs. in lakhs) (Rs. in lakha)
Loans Grants  Loans Grants
o 50 B-68 o 52 B-od
415 7:3% 317 634
2:90 12-3% o-70 618

. {b) The schemes are for the deve-
lbpment of production of fruits, vege-
tables and potatoes, subsidiary food
trops, establishment of orchards,
Vegetable and Potato Seed Farms,
training of gardeners, certification of
vegetable seeds etc.

List of Scheduled Castes

1933. Shri A. V. Raghavan: Will
the Minister of Social Security be
pleased to state:

(a) whether any representations
have been received from the “Vettuva'
community of the Malabar region of
Keralg to include them in the list of
Scheduled Castes;

2135 (Ai) LSD—3.

(b) whether this community in the
Travancore-Cochin region has
already been included in the Sche-
duled Castes lists; and

(¢) if so0, the steps taken to rectify
this anomaly?

The Depify Minister in the Minis
try of Law (Shri Jaganatha Rao}: (a)
Yes.

(b) Yes.

{¢} The whole question under
consideration in the light of the
recommendations made by the Advi-
sory Committee on Revision of Lists
of Scheduled Castes and Scheduled
Tribes.

is
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Lighthouse at Trivandrum
1934. Shri A. V. Raghavan: Will the

Mini of T t be pl d to
state:

(a) the progress made in the con-
struction of a Lighthouse at Trivan-
drum in Kerala;

(b) whether the construction work
has been entrusted to any contractor;
and

(e} if so, when
commence?

The Minister of (Bhri
Raj Bahadur): (a) to (c). Orders for
supply of optical eguipment for the
Trivandrum Lighthouse were placed
in July this year. Order for the Civil
Engineering Works in respect of the
Lighthouse is being placed. The con-
struction work is expected to com-
mence shortly.

Road in Kerals

1935. Shri A. V. Raghavan: Will
the Minister of Transport be pleased
to state:

(a) the gteps taken to construct the
approach road for the Kunali brld]e
in tha Tellicherry Municipality
Kerala;

the work will

(b) when the bridge work was com-
pleted;

(¢) the steps taken to expedite the
construction of ‘the road; and

(d) whether steps have been taken
to get the permission of the Rallway
Administration to construct a manned
gate on the approach road?

The Minister of Transport
Raj} Bahadur): (a) to (d). The Kuy-
yali Lridge is a State Government
project in the Kerala State. The Gov-
ernment of Kerala are, therefore, con-
cerned in the matter. They have in-
timated that this bridge was complet-
ed in February 1964 and that a con-
tract has been awarded for the con-
struction of the required approach
road. The work is in progress. They

{Bhri
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have further added that a manned
level crossing has already been con-
structed by the Railways on the ap-
proach road.

Central Road Fund

1936. Shri V. V. Thevar: Will the

Minister of Transport be pleased to
state:

(a) the total amount collected
during the Third Plan period so far
under the Central Road Fund on
account of the levy of an addi-
tional duty on non-aviation motor
gpirit from the Madras State;

(b) the amount allocated from this
Fund to the Madras State during the
above period;

(c) whether it is a fact that no allo-
cation is proposed to be made to the
States from the Central Road Fund
during the Fourth Plan; and

(d) if so, the slternative proposal

under consideration to utilise the
Fund?
The Minister of Transport (Shri

Raj Bahadur): (a) Information regard-
ing revenue realised by the levy of
additional duty on non-aviation motor
spirit has not been worked out indi-
vidually for each State. On the basis
of total gallonage of motor spirit

d in the y on which
custom and excise duty has been levied
and collected, the revenue for credit
to the Central Road Fund during the
Third Plan Period is expected to be
of the order of Rs 4 crores per an-
num.

(b) The Madras Government had
upto the end of 1064-65 received a sum
of Rs. 65'32 lakhs out of their alloca-
tion from the Central Road Fund. The
State Government on  the basis of
petrol consumption will get an annual
allocation of about Rs. 24 lakhs.

{c) No.
(d) Does not arise.
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Preparation of Ghee in D.M.S,

“ 1937, Shri Lakhmu Bhawani: Will
the Minister of Food and Agriculture
be pleased to state the reasons for
preparing ghee in the Delhi Milk
Scheme when the total requirement
of milk in Delhi cannot be met with?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Ehan): The Delhi Milk
Scheme prepares ghee from milk found
unsuitable for issue as such. It is also
prepared from surplus fat becoming
available as a result of standardisa-
tion or toning of the milk. The
buffalo milk procured by the Delhi
Milk Scheme contains about 6:5 per
cent fat whereas standardised milk
contains 5 per cent fat and Toned
milk 3 per cent fat, thus leaving a
margin of fat with the scheme which
is converted into ghee and butter.
Preparation of ghee does not reduce
the total quantity of milk issued.

DM.S. Milk Cards

1938, Shri Lakhmu Bhawami: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether it 1s a Tact that the
Delhi Milk Scheme is not issuing new
milk cards;

(b) if so, the reasons therefor; and

(c) when the new cards ure propos-
ed to be issued and on what basis?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) Does not arise.

(¢) The Delhi Milk Scheme has de-
cided to issue new milk cards to the
extent of 10,000 litres of milk. Milk
cards are being issued generally to
applicants on waiting lists. So far
new milk cards covering about 8,000
litres of milk have been issued.

AGRAHAYANA 16, 1887 (SAKA)
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Prices of Tur

1989. Shri Madho Limaye:
Shri Bagri:

Will the Minister of Food
Agriculture be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the wide
differences »1 the prices of tur in
Madhya Pradesh and Maharashtra;

(b) if so, the reasons therefor; and

(¢) whether the Agricultural Prices
Commission has been asked to consi-
der the question of controlling the
prices of tur along with gram?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir.

(b) There may be various reasons
for the differences in prices viz: trans-
port cost, the distance between sources
of supply and the consuming centres,
varietal and gqualitative variations in
tur produced in Madhya Pradesh and
Maharashtra and the price position of
other foodgrains in the two States. It
may be added that while in Madhya
Pradesh the production of tur during
1984-85 had recorded a substantial in-
crease over the preceding year, in
Maharaghtra it had registered a de-
cline.

(¢) No, Sir. )
Research in Ragi Production

1540. Bhri Siddiah: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the States which have conduct-
ed research in Ragi Production;

and

(b) whether any new verieties of
Ragi have been evolved in any State
farms;

(c) if so, the details thereof; and

(d) whether the Officers concerned
who conducted the research have been
suitably rewarded?

The Deputy Minister in the Minks-

try of Food and Agriculture (Bhri
Shahnawaz Khan): (a) Research for
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evolution of improved varieties in
Ragi is in progress in the Statea of
Mysore, Madras, Andhra Pradesh,
Maharashtra, Uttar Pradesh, Bihar,
Orissa and Himachal Pradesh, and
LARI, New Delhi.

(b) Yes, several improved varieties
of Ragi have been evolved by State
Departments of Agriculture and re-
leased for general cultivation by far-
mers.

(e¢) The following varieties have

been evolved:

Mysore: Aruna; Purna; Udaya;
Annapurna and Cauvery.

Madras: Co.7; Cos8; K.2; Co2;
Co.1.

Andhra Pradesh: VZM.1; VZM.2;
. JAnshapalli.

Meharashtra: B-11; E-31; A-16;
No. 100.

Uttay Pradesh: T.38.

Bihar; 58—88; 55—108;
- Ad07,

Orissa: Ankoda; Sikri.

. Himacha] Pradesh: HRC B8l;
.HRC 75

© (d) Work relating to breeding of
new strains, forms normal part of
the duties of the officers concerned.
The gquestion of giving any reward,
therefore, does not normally arise.
Workers are, however, free to enter
autstanding varieties for award of
Kidwal Memorlal and similar  other
prizes,

LY H

Committee for Post-matrie
Boholarships

1941, Shri Siddiah: Will the Minis-
ter of Soclal Security be pleased to
state:

(a) whether the Committes for the
award of Post-matric scholarships to
the Scheduled Castes and Scheduled
Tribes and other Backward Classes
for the year 1065-88 In Mysore State
has met go far; and

by if so, how muny times?
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Sop2”

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes, Sir,

(b) Once,

arfon e v sl e w1
wfmem
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Import of Mexican Wheat Seeds

1943. Shrimati Tarkeshwari Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it has been decided to
import improved Mexican wheat seeds
from Mexico;

(b} the total quantity to be Import-

i
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(¢) the estimated price to be paid
for this import; and

(d) how these seeds will be distri-
buted?

.'The Deputy Minister in the Mimis-
try of Food and Agriculture (Shri

AGRAHAYANA 16, 1887 (SAKA)
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Shalmawaz Kbsm): (a) to (d). The
following varieties of Mexican wheat
seeds have been imported in Octlober,
1965 through the Rockefeller Founda-
tion:—

4,000 bags of 50 Kg. each (200 Tonnes)

1,071 bags of 45 Kg. each (4822 Tonnes
approx.)

The total cif. cost of the above
quantity of 248:2 Tonnes works out to
$84,530 (equivalent to Rs. 3,07,200

The c.if. cost is payable to Rocke-
feller Foundatien in rupees in India.
A statement showing the allocations

approximately) @ $ 260 per tonne. of the wheat seeds is given below:
STATEMENT
Quantity allocated
S1. Name of the Consignee Sonora-64 Lerma Rojo
No. Bage of Baps of Rematks.
s0 Kg. 45 Kg.
1 General Manager, Central Mech, *6000 120 ‘Inctudn 20 bags for
Farm, Suratgarh (Raj). ral
an. Kotsh,
3 Director of Agriculture  Punjab, 1,600 690
Chandigarh,
3 Viee Chancellor, U.P. Agriculture F7 F7]
University, Pantnagar.
Director of Agriculture, Madhya 200
4 Pradesh, Bhopal.
« Director of Agriculture,  Cujarat, 20
! Ahmedabad.
& Director of Agriculture, West Bengal. o
Calcuttu.
7 Director of Agriculture, Jammu & 0
Kashmir, bmgnr
s Di of Agricul Maharash 40
Bombay. .
o Director of Agricullure,  Orissa, 22
Bhubneswar. | et o
Directo jculture, Uttar Pra- *3io tr73 *(Inchides 200 bags
1 desh r]ifcmsul . for TADP Aligarh)
’ +{Inclules 150 hags
for TADY Aligurh)
1 ds G - 1046 :2 For meeting the de-
R T mands  of the Mem-
! bers of the Natlona?
Tonnage Club ete.
4,007 1.071
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Scooter-Rickshaws in Delhi

‘1844. Shri Yashpal Singh: Will the
Minister of Transport be pleased to
refer to the reply given to Unstarred
Question No. 514 on the 24th August,
1085 regarding fare metres for scooter-
rickshaws in Delhi and state:

(a) whether the report from the
National Physical Laboratory has
:since been received;

(b) if so, the details thereof; and

(c) the decision taken by Gowern-
ment in the matter?

The Minister of Transport
Raj Bahadur): (a) Yes.

{b) The National Physical Labora-
tory have suggested the following ad-
ditional modifications in the meter
submitted by Mijs International Ins-
trumentg Litd.:—

(1) A little more audible sound
when the fare figures are brought
back to zero by turning the re-
setting knob.

(2) A suitable place for putting

seal after installing the fare meter
on the auto-rickshaw.

(Shri

(3) A clamping arrangement for
fixing the scooter fare meter at
a suitable place on the auto-
rickshaw, where it could be easily
read by the passengers.

The manufacturers have explained
that it would not be possible for them
to provide for more audible sound
in the zero re-setting device without
making a major alteration in its
design. However, the other two
modifications mentioned above have
been carried out.

{¢) The matter is under considera-
tion of the State Transport Authority,
Delhi.

Central Institute of Horticulture
1945. Shri Yashpal Simgh: Will the

‘Minister of Food and Agriculture be
pleased to refer to the reply given to
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Unstarredd Question No. 519 on the
24th August, 1985 and state:

(a) the time by which the Central
Institute of Horticulture is likely to
be set up; and

(b) the reasons for the delay?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
proposal for the establishment of the
Indiap Council of Agricultural Re-
search Institute of Horticulture at
Hessaraghatta (Mysore State) has not
yet been finalised, mainly due to fin-
ancial considerations.

Central Water and Transport Board

1846. Shri Ya!h]nt sm Will the
Minister of Transport be 1 to
refer to the reply given to Unstarred
Question No. 569 on the 24th August,
1885 and state:

(a) the
the Central

of the bers of
Water and Transport

(b) whether any meeting of the
said Board was held recently; and

(¢} if so, the decisions taken there-
at?

The Minister of Transport (Bhri
Raj Bahadur): (a) to (c). The Cen-
tra] Inland Water Transport Board
will consist of representatives of
Central and State Governments. No-
mination of some of the members is
still under correspondence with the
authorities concerned.

Bugar Factorles
1947, Shri Yashpal Singh:
Shri Linga Reddy:
Will the Minister of Food and
Agriculture be pleased to state:

(a) the proposed target for setting
up sugar factories in the country
during the Fourth Five-Year Plan; and
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(b) the funds wllocated for the
mme?

The Deputy Minister in the Minis-
try of Food and Agriculture (8hri
D. R. Chavan): (a) No target for set-
ting up of new sugar factories during
the Fourth Plan has been fixed.
However, the target for annual sugar
production capacity for the Fourth
Plan is likely to be fixed at 45 lakh
tonnes. .

(b) Does not arise,

Bombay-Cochin Alr Roule

1948, Shri Madhu Limaye:
Shri Bagri:

‘Will the Minister of Civil Aviation
‘be pleased to state:

(a) whether Government have
undertaken any study of the trafic
pressure on the Bombay-Cochin alr

(b) if so, the results thereof;

(c) whether Government have
undertaken wny project for the ex-
tension of the runway at the Cochin
airport to enable it to take planes of
the calibre of Viscount; and

(d) if so, when the extension work
will be completed?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). Indian Adr-
lines Corporation have been watch-
ing traffic trends on the Bombay-
Cochin route and for some time have
felt the need to increase the capacity.
Effective 25th  October, 1085, two
Friendship services have been provid-
ed op the route,

(e) and (d). The present length of
the runway ig considered adequate for
Viscount operations. Investigations
are being carried out to determine if
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it needs to be strengthened for the
purpose.

et w1 I

sy amyy
ot "y fawg :

1949.

w1 wa war i qd gg aemy
# g w67 o

(%) =& ad &w & <1 w1 FW
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arg g€ & 7

o oot pfy s | aoeet
(sft ato o wigIw) : (%) AT 1964—
65 (FIraT-wwwT, 65) ¥ 32.60
are ffeE v

() =% wafg & 2. .62 aw
Hifew za wFa

() =T 10.6 wF T 4

DOywshin 18 for LA.C.

1850. Bhri P. C. Borooah:
Shri Kolla Venkalah:

Will the Minister of Civil Aviation
be pleased to refer to the reply given
to Starred Question No. 60 on the 17th
August, 10685 and state the decision
since taken regarding the purchase of
Tlyushin 18 from the US.SR. in the
light of the evaluation of the alrcraft
made during its demonstration flights
on various routes in May-June last?

(8hri
still

The Minister of Transport
Raj Bahadur): The matter is
under examination.
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Calentta-Dibhrugarh River Boute
1951, 8hri P. C. Borooah:

Bhrimati Renuka Barkataki:
Shrimati Jyotsria Chanda:

‘Will the Minister of Tranaport be
pleased to refer to the reply given to
Unstarred Question No. 502 on the
24th August, 19656 and state:

(a) whether decisions have since
been taken by Government on the
recommendations of the group for the
eonservancy of the river route from
Calcutta to Dibrugarh; and

(b) if 8o, the action being taken in
pursuance thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The re-
eommendations made in the report
of the Working Group are under
Government's active consideration,

Taploca Cultivatien

1952, Shri Madhan Limaye:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether the Planning Commis-
sion have drawn up any plan for the
extension of tapioca ‘¢ultivation m
Kerala;

(b) the difference in average per
acre output of tapioca and inferior
vartleties of rice; and

(¢} whether tapioca cultivation will
be extended to other areas as well?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Planning
Commission have prepared a note
embodying a few suggestions for the
production and utilisation of tapioca
in Kerala.
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(b) During 1963-64 the average
yields of tapioca and of rice, which
is mostly of coarse varieties in Kerala,
are reported as approximately 4,800
kgms. and 560 kgms. per acre res-
pectively.

{c) Yes. The Stale Governmenis
have been requested to take up the
cultivation of tapioca in sultable areas
under the "Emergency Food Produe-
tion Drive".

wachyg afcngs wmm

1953. &Y g0 ATo fourdy : &0
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() =& feafm wom & &=
st ;e

() war &1 & afgs 9w ¥ fad
ot awi & ovfae fey oy § 7

ofcgn st (s T )

(%) Afs Arex adr whafaam 1930
Far 63 n (2) (§1) § g=ta
wadM qfvaga wmawr &1 wfaqgr Ty
&t wf 3, eaf=d graw 3 fedt aada
TES T qW Fa1 I71A & fova wf oz
ar{t i flr & 1 O 16 W) W
aert & fsg wgm & aafsy afzan
¥ 726 frafag o<faz &4 ¥ faaw faa
2, formdt & mafua 19y afaga sfireson
grt wefsz 9l el w1 g% &

(@) &Y (7). =va 77 98
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Cashewnut Plantations

1854. Shri P, R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Food and Agri-
eultare be pleased to state:

(a) whether there is any proposal
%0 set up cashewnut plantations in
the Dandakaranya region and in the
Andamans and Nicobar Islands in co-

ordination with the Ministry of
Rehabilitation;
(b) the prospects of producing

Cashew Juice and Cashew Wine; and

(e) whether arrangements have
been made to secure plant and machi-
nery for fruit processing industries?

The Depnty Minigier in the Migis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) A large ex-
tent of Cashew Plantation as a Soil
Conservation measure has been under-
taken by the Orissa Government in
the Koraput Zone of the Dapda-
karanya area. There is a proposal to
extend cashewnut cultivation in the
Dandakaranya region through the
Dandakaranya Devclopment Authority
after the results of the existing
plantation in the Mixed Farm at
Umerkote and Paralkote are known.
There is no proposal at present for
the development of cashewnut in the
Andaman and Nicobar Islands.

(b) The studies carried out at the
Central Food Technologleal Research
Institule, Msore have revealed that
there are possibilities of utilising the
cashew apple in the preparation of
beverages, jams  and candied fruits.
However, production of juice and
Wine from the cashew apple on indus_
trial scale in handicaped as the avafl-
ability of the apple is seasonal ie. for
about three months in the year, the
Yruit is delicate and gets spoil easily
and finally because the collection of
the unspoilt apple is a difficult job
because the chashew trees grow inter-
spersed  with other trees and are
spread over a wide area.
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(c) No special errgggements have
been made for secur plants and
machinery for fruit processing indus-
tries. However, individual cases for
import of machinery for this industry
are considered on merits and recom-
mended for imports. Manufacture of
cashew apple products however, can
be undertaken on a cottage industry
scale as well as by the existing fruit
and  vegetable preserving factories
without importing much of additional
equipment.

Consumer Co-operatives

1855. Shri P. R. Chakraverti:
Shri P. C. Borsoah:

Will the Minister of Community
Development and Cooperation be
pleased to stale:

ta) whether his Ministry has urged
on the Planning Commission to extend
adequate facilities to develop well-
equipped consumer co-operatives to
maintain essential supplies to the
public;

(b) how far these co-operatlves are
handicapped by lack of adequate
finances;

(c) diffeulties in respect of limited
bank loans permissible to them; and

(d) whether there is urgent need
to raise the credit limit of these socie-
ties?

The Deputy Minister in the Minis-
try of C ity Develop and
Co-operation (Shri B §. Murthy):
(a) Yes, Sir,

(b) to (d). The consumers co-
operatives have not been able to ex-
pand their business operations beyond
about 11 erores per month owing
mainly to want of adequate financial
resources. Their limited owned funds
do not permit them to borrew sizeable
loans from banks. In order to facili-
tate bank advances, Government of
India have now decided to stand
guaraniee for 25 per cent of zll ad-
vances made by banks subject te
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-certain ceilings viz. Rs. 756 lakhs for
federations, Rs. 256 lakhs for wholesale
societies in Metropolitan towns and
Rs, 15 lakhs for other wholesale
gtores. It is hoped that this will
Temove the flnancial difficulties of
the consumers co-operatives.
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Oberio International Hotel

1957, Dr. Sarojini Mahishi: Will the
Minister of Transport be pleased to

state: . l’
(a) whether the newly opened
Oberol Internationsl Hotel, New

Delh! has been exempted from the
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regulatory conditions stipulated by
Government for the recognition of
existing hotels;

(b) if so, the reasons therefor; and

(c) if not, the reasons for allowing
this hotel to charge rates which in
effect are 50 to 100 per cent more
than the Ashoka Hotels rates?

The Minister of Transport
Raj Bahadar): (a) and (b). No
exemption has been granted to the
newly opened Oberoi-Intercontinental
Hotel, New Delhi (and not Oberoi-
International Hotel) from the regu-
latory conditions stipulated by the

(Shrl

Government for the recognition of
new hotels,
(e) The rates of Oberol-Inter

continental are for the room only

whereas the rates of the Ashoka Hotel

ere inclusive of meals. The rates of

the
service charge, sales-tax and local
telephone calls whereas separate

charges are levied for these items by
the Ashoka Hotel. The rates of the
two hotels are fixed on a different
basis and it would not be correct to
state that the rates of Oberoi-Inter-
continental are 50 to 100 per cent
more than the Ashoks Hotel rates
The raies of Oberol-Intercontinental
have been fixed keeping in view the
investment and the operational cost of
the hotel. These rates compare
favourably with rates of other inter-
national hotels of corresponding
standard in several other Asian
countries.

Representation from Rice Millers
Association

1958. Shri Kolla Venkalah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it ls a fact that the
&ndhrn lhce Millers Association has
a d to Govern-

menl in October this year;

(b) if so, the suggestions made and
the demands contained therein: and
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{c) the action taken or proposed to
be taken on the demands and sug-
gestions?

The Deputy Minister In the Minls-
try of Food and Agriculture (Shri D.
K. Chavan): (a) Yes, Sir.

(b) and (c). A statement is placed
on the Table of the House, [Placed
in Library. See No, LT-5318/65].

Musalk

and Kakinads Ports

1959. Shri Kolla Venkaiah: Will the
Minister of Transport be pleased to
state:
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(a) whether there ,any proposal
for the develop Musalipat
and Kakinada Ports;

(b) if so, the estimated cost of the
Improvements; and

(¢) when the construction ls to
start?

The Minister of Transport (Shri Raj
Bahadur): (a) to (¢). The Central
Third Plan includes a provision of
Rs. 22 lakhs and Rs. 15 lakhs respec-
tively for the development of Kaki-
nada and Masulipatnam ports. The
details of the schemes, provision and
the progress thereon are indicated
below:—

Name of the Port and the name of the schemes  Provision Progress
Kakinada _ (Rs. in lakhs)
L MM! o I we AL F o
ruction of transit sheds and 3 R.C.C. jettiea 291 WGJMMMG?
3. d . . . 707 ijchmd
4 Nnmtdoml aids | . . 1-79 Estimates being
prepared.
Masulipatnam
D . A . . . . 7-07 Purchased.
Formation of road . . . 861 In
Timber jetties . . . . o+26 Tocommerce lhbl‘\l!’

Distribution of Fertilisers

1860. Shri Kolla Venkaiah: Will the
Minister of Food and Agrieulture be
pleased to state:

(e) whether any malpractices in
the distribution of chemical fertilizers
by the Co-operative Societies have
come to his notice or to the notice o
officers of the Ministry during the
tours In States;

(b) if so, in which States and the
nature of malpractices;

(c) the directions if any, given to
States to over-come the same; and

(d) the effect of such directiona?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri

Shahnawaz Khan): (o) and (b). Yes.
During the course of their tours, the
Expert Committee on Fertilisers
appointed by the Ministry also re-
celved complaints from cultivators
mainly in Andhra Pradesh of mal-
practices both by Co-operatives and
others in regard to distribution of fer-
tilisers. The malpractices related 10
sale in black market and alleged dis-
posal of stocks to few persons by
under-hand means.

(¢) and (d). The State Govern-
ments have been requested to take
appropriate  action against those
found guilty of malpractices in fer-
tiliser transactions.

Under the Fertiliser Control Order
1957 the State Governments are
competent to take action against per-
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sons who Indulge in black marketing
of fertilisers or who sell materials
which do not conform to the preserib.
ed standards. Under the Fertiliser
{Movement Control) Order 1880, the
Btate Gower are also npetent
to take action against unauthorised
export of fertilisers from one State to
another,
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Visakhapatnam FPort

1961. Shri Kolla Venkalah; Will the
Minister of Transport be pleased to
state: i

(a) whether the ecivil engimeering
works connected with ore handling
plant at Visakhapatnam Port have
been completed;

(b) it so, when;
(c) if not, the reasons for the delay;

(d) whether the locos connected
with ore handling equipment hava
been delivered hy the contractora In
USA,;

(e) if so, when; and
() ¥ mpot the reasons for the

The Minister of Transport (Bhri Raj
Bahadur): (a) Yes.

(b) The last major Civil Engineer-
ing work viz. the foundations for the
tungel was completed on the 16th
April, 1985, and the foundation for
Convayor No. 6 on the 24th May, 1885,

(¢) Dpes not arige.

(d) and (e). Yes. The six loco-
motives for the ore handling plant
were despatched by the manufacturers
from the U.S.A. in April 1985. They
were received at Visakhapatnam Port
during the last weck of May and the
firat week of June, 1965

(1) Does not arise.

Import of African Deer and
Antelopes

1982 Shri Karnl, Singhfl: Will the
Minister of Food and Agriculture be
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pleased to state whether Government
have any proposals to import different
varieties of African deer and antelopes
for being bred and released in Indian
game sanctuarjes in the same way
as the Indian black buck has been
imported by Argentina and bred with
much success?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khanm): No, Sir.
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Cultivatien of vacant Lands

1944, Shri Eapur Singh:
Shri Yashpal Singh:

Will the Minister of Food and Agri-
caliure be pleased to state:

(a) whether it is a fact that in
order to increase food production,
Government propose to utilice the
vacant lands on the sides of railway
tracks; and

(b) if so, the precise nature of the
proposal and the likely output to be
achieved?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Cer-
tain strips of land by the side of Rail.
way tracks are retained by the Rail-
ways Lo ensure stability of the tracks
and for borrowing the earth for the
maintenance of the tracks, wherever
needed. Efforts have been in pro-
gress for the past several years to
bring under cultivation temporarily,
as much cultivable land belonging to
the Railways on either side of Rail-
way lines, as possible. Such plots of
land are handed over to the State
Governments for leasing them out to
cultivators. Surplus Railway land to
the extent of 42558 acres has been
handed over to the various States and
Railway employees for Grow More
Food purposes upto March, 1866,

As regards the likely output to be
achieved, the Railway lands being
scattered in small patches all over
the country, the gactwal output
depends upon a number of factors
e g type of land, availability of irri-
gation facilities near to the Railway
land, capacity of the farmers to invest
in essential inputs such as fertilisers
improved seedls, ete. In view of this,
it is not possible to assess correctly
the output from the cultivation of the
surplus Railway land. However, it 1s
roughly estimated that on an aver-
age a yield of about ® maunds could
be achieved per acre, provided all
favilities for irrigation and other in-
puts are available.

Development of Graps and Clirus
Cultivation

1965. Shri M. R. Krishna: Wil the
Minister of Food and Agriculture be
pleased to state:

{a) whether it is a fact that Gov-
ernment have taken #teps to invite a
foreign expert to give advice in
the development of grape and citrus
cultivation;

{b) who is the expert and from
which part of the world he is cong;
and
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(c) how long the n*ﬂ is likely
to stay in India?

Yhe Deputy Minister in the Minis-
try of Food and Agriculiure (Shri
Shahnawaz Khan): (a) and (b).
Yes; steps have been taken to obtain
an expert under the Indo-Soviet Cul-
tural Programme for advice in the
development of grape cultivation and
another expert from Australia under
the Colombo Plan for assisting in
controlling the Cltrus-dieback disease,
The names of the experts becoming
available are not yet known.

(e) Both the experts are expected
to stay in India for six months.

Agricultural Land

1966. Shri C. K. Bhattacharyya:
Will the Minister of Feod and Agri-
culture be pleased to state:

(w) whether his attention has been
drawn to g Statément by the Chair-
man, Food Corporation of India, dis-
approving conversion of agricultural
land for industrial sites; and

{b) it g0, whether any steps have
been taken to implement this sugges-
tion?

The Deputy Minister in the Minks-
try of Food amd Agriculture (Shri
Shahnawas Khan): (s) The Chair-
man of the Food Corporation of India
has expressed the view that it is
wrong to utilise valuable agricultural
land for non-agricultural purposes.

(b) State Governments and Union
Territory Administrations  have
already been advised to ensure that
acquisition of good agricultural land
for non-agricultural purposes is not
resorted to except when absolutely

tial or unavoldabl

Agricaltaral Production

1947. Shri Brij Raj Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
utilised the services of the Farmers
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forum for pping
preduction; and

(b) if so, the nature and extent of
the co-operation received from the
forum during 1064-657

The Deputy Minister in the Minis-
try of Food and Agriculture (S8hrl
Shahnawaz Khan): () and (b).
There has not been any particular
collaboration of Farmers' Forum with
Government for stepping up Agricul-
tural Production during 1964-85, How-
ever, Bharat Krishak Samaj being one
of the organisations representing the
Farmers gets itself associated with
some such activities.

up agri
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Long Staple Cotion
1971, Shil Bibbuth Miskin:
Shel N. P. Yadab:

Will the Minister of Feoll ahd Agri-
eultare be pleased to state:

“{a) 'whether it iy a fact that the
acreaje under long staple cotton In
lhhuashtra has gone down during
the currant year,

(b) if so, the reasons thereof; and

(c) the steps Government propose
to take to mprove the situation?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shahnawazx Khan): (a) Yes.

(b) The reduction in the area was
mainly due to the fact that the wells
in the Deccan Canal area had in-
sufficient water to take up planting of
Deviraj (170-Co. 2) cotton In the
‘months of April and May.

(c) The State Government of Maha-
rashtra have sanctioned a scheme for

supplying polythene bags for raising
transplanted cotton at sobsidised rate
of Rs, 10 per 1,000 bags. This method
saves considerable quantity of water
during hot season.
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Consumption of Fertilizsers In
Rajasthan

1973. Shri Inder J, Malhotri:
Shri Karni Singhji:
Will the Minister of Food and Agri-
culture be pleased to state:
(8) the imption of nitrog
fertilizery in Rajasttmn during each
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of the first four years of the Third
Five Year Plan;

(b) whether the consumption 1Is
likely to increase largely in the
Rajasthan Canal area; und
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(e) if so, to what nt?

The Deputy Minister in the Minis-
try of Foed and Agriculture (Shri
Shahnawax Khan: (a) The requisite
information is given below:

(Figures in M. Tonn™)

Kind of Fertilisers Year Year Year Year
1961-63 1962-63 1963-64 1964-65
Sulphate of Ammonia 8,367 10,449 10,528 12,435
Urea 1,044 L617 1,166 3,826
A.S.N. 1,264 984 778 6,351
C.AN. . 1,652 4,50 11,608 18,579
ToTAL 2,800 3,983 5:327 9.82p

(b) and (c). Information is being
collected from the State Goveroment
and will be laid on the Table of the
Sabha,

Import of Fertilizers

1974, Shri Linga Heddy:
Shri O, K. Bhattacharyya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of fertilirers to be
iraported during the Year 1866-67 to
enable the farmerg to grow more
foodgrains;

(b) the quantity likely to be made
available indigenously; and

(¢) whether necessary foreign ex-
change is being made available to im-
port the required quantity of fertiliz-
ers?

The Deputy Minisier in the Minis-
try of Food and Agriculture (Shri
Shahnawas Khan): (a8) and (b). The
present estimates of imports and indi-
genous production for 1966-87 are as
under:

(in tonnes Nitrogen)
Imports 3,60,000

Indigenous production 4,00,000*

(¢) 8o far Foreign Exchange of the
order of Ras. 16,10 crores has been al-
located for the import of a part
quantity. The question of additional
allocation is under the consideration
of the Government.

Shipping Corporstion of Imdia

1975. Shri Subodh Hanwda:
Shri 8. C. Samanta:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
ratio of net profit to operational earn-
ings of the Bhipping Corporation of
India has been declining over the last
few years; und

(b) if so, the reasons therefor?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Bir.

(b) The main remsons are the gene-
ral rise in the:

(1) Bunkers costs
(2) Port and berthing charges
(3) Cargo handling rates

*Estimates made by the Fertiliset Committee (1965).

2135(Ai)LSD—4.
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(4) Ship repair charges due Lo
general rise in the cost of
labour and materials

(5) Increase in expenditure on
Btaff.

Agartala Airport

1876. Shri Biren Dutia: Will the
Minister of Civil Aviatlon be pleased
to state:

(a) whether it is a fact that Agartala
Aerodrome being near the border is
not safe;

(b) whether it is wlso a fact that
regular flights to and from Assam are
essential for the supply of civilian as
well ag defence needs; and

(c) if so, whether any new aero-
drome is proposed to be constructed
there at a safe place?

The Minister of Transport (Shri Raj
Bahadur): {a) Yes, Sir,

(b) Yes, Sir.

(c) The matter is under examima-
tion,

uFt W wewd W oo

1977. ot Trwdww g ¢ W
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Supply of Fertilisers to Mysore

1978. Shri Linga Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of fertilizers need-
ed by Mysore to meet its demand
during 1865-66;

(by the gquantity supplied by the
Central Government up-to-date; and

(c) the step: taken to make Mysore
self-sufficient ag regards fertilizers by
stepping up the production in the
present fertilizer factory and by the
sanction of the additional fertilizer
factory at Mangalore?
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The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
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Shahnawag Khan): g) and (b). The
requisite information is given below:

(Figures in tonnes)

Kind of fertilisers

Demand | Allotmerul:ti Quantity

for made
1965-66 §  the period till
April.-Dec. 21-11-65
1965 against
Zaey, © 8 allotment

Sulphate of Ammonia . . .
Urea . . . . . .
Ammonium Sulphate Nitrate .
Calcium Ammonium Nitrate

Ammonium Phosphate
Nitro-phosphate .

Ammoenium Chloride |

.58’;' 76,900 69,660
73
0,000 16,996 10,876
10,778%
5l 3,112 1,214
6,583*
28,000 20,790 13,111
16,341°%
6,000
4,800 .
400°
4000 1,000 603
(65-66)]

*These demands are for LADP.
and ILA/AA. (Kharif and Rabi Pro-
gramme) for 1965-68.

(c) The reference to the present
Fertiliser Factory is presumably to the
Belgula Fertilizer Factory which is a
State Government Undertaking. Gov-
errment of India has no information
about the expansion of this Factory.
The scheme tp establish a fertiliser
factory at Mangalore is under con-
sideration. F.ACT. Alwaye have
been asked to prepare a detailed pro-
ject report. The factory may come
up either at the end of the Fourth
Plan or at the beginning of Fifth Plan
in case the economics of setting up a
plant at Mangalore vis-a-viz other
considerations are favourable.

Tribal Research Institutes

1979. Shri H. C. Boy: Will the Minis-
ter of Social Security be pleased to
state:

(a) whether it ig a fact that the
iaai or Scheduled Castes

and Scheduled Tribes has pbserved in
hig last Report that the Tribal Re-
search Institutes have not made any
progress during the last fifteen years;

(b) whether it 15 a fact that the
problem of the Tribal people to ad-
just and integrate themselves to the
surrounding industrial life would be
one of the subjects for these Tribal
Research Institutes; and

(c) if so, the stepy taken in this
direction?

The Depuly Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
The last report of the Commissioner
for Scheduled Castes and Scheduled
Tribes relates to the year 1062-83.
This has referred to shortfall in ex-
penditure but has indicated where
some good work has been done and
where further progress might have
been achieved, There is no categori-
cal mention in this report that the
Tribal Research Institutes have not
made any progress during the last
fifteen years,

(b) and (¢). The Tribal Research
Institutes in States like Bihar, Madhya
Pradesh, Orissa and West Bengal,
which have a sizeable population of
Scheduled Tribeg and where major
power, irrigation and industrial pro-
jects have sprung up during the course
of the First, Second and Third Plans,
are already seized of the problem. A
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speclal study is made by them about
the Mmpact of industrialisation on the
psychology, social behaviour angd eco-
nomic conditions of the tribals and
how they can adjust and adapf them-
selves to the changing environment.

Ore carrying Roads in Mysore

1980. Shri Linga Reddy: Will the
Minister of Transport be pleased to
state:

(a) the number of ore carrying
roads in Mysore in respect of which
compensation has to be paid by the
Central Government; and

(b) the reasons for the delay in
not making the payments in full up-
to-date?

The Minister of Transport (Shri Raj
Bahadur): (a) Six roads.

(b) the Member is presumably ref-
erring to the grant offered by the Gov-
ernment of India for the development
of roads in Mysore State intended to
facilitate jron ore traffic. The Gov-
errrment of India had agreed to offer
a sum of Rs, 244.24 lakhs az a grant
for these roeds. Out of this amount,
a sum of Rs, 64.66 lakhs was paid to
the State Government upto the end of
1963-84. The payment of another
sum of Rs 80.83 lakhs to the State
Goverrrment has been authorised dur-
ing the current financial year,

DECEMBER 7, 1065
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Payments are authorised as soon as
claims for reimbursement are received
from the State Accountant General.
The time lag in the payments made to
the State Governmeni is due to the
payments being related to the actual
expenditure incurred by the State
Government. '

West Coast Road

1981, SBhri Linga Reddy:
Shri A. V. Raghavan:

Will the Minister of Transport be
pleased to state the estimated cost of
the West Coast Road and the stage at
which the work is at present in the
Mysore State?

The Minister of Transport (Shri Raj
Bahadur): Prior to the integration of
Goa into the Indian Union, the West
Coast Road was designed to pass
through Maharashtra, Mysore and
Kerala. The road in these three
States was previously estimated to
cost Rs. 10.54 crores. The revised
estimated cost of the road in these
States recently approved by the Gov-
ernment of India is Rs. 1T.17 crores.
Besides this, the Goverrment of India
accepted, in  April 1985, Central
assistance to the extent of Rs. 535
crores for the development of the
West Coast Road in Goa and the ad-
joining areas in Maharashtra and
Mysore. The Central liability for the
development of the whole West Coast
Road is thus Rs. 22.52 crores as shown
below:

State/Union Territory

Total Central liability

As accepted now  As accepted for

1. Maharashtra . .

2. Goa . .

3. Mysore | .

4 Kemala | .
ToraL

Goa and adjoi-
ning areas
(Rupees in crores)
. 534 035
. . 3:60
. 800 140
. 374
. 717 535
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2, Out of about 175 miles of the
road in the Mysore State, the road
portion in 70 miles has been complet-
ed in all respects. The remaining 105
mile: are in various stages of pro-
gress. The outstanding items in this
length are land acquisition in some
stretches, second coat of metalling,
black-topping and few minor drain-
age works.

3. Out of 29 major and minor
bridges, 25 have been completed, three
are in progress and one is yet to be
taken up.

4. The expenditure reported by the
Goverrment of Mysore to have been
incurred on the West Coast Road in
the Mysore State upto the end of Sep-
tember, 1965 is Rs. 540.30 rakhs.

Nord-262 Aircraft for LA.C.

1982. Shri Omkar Lal Berwa:
8hri Hukam Chang
Kachhavaiya:
Shri Bade:
Shrl Yudhvir Singh:
Shri Jagdev Singh Siddhanti:
Shri Yashpal Singh:

Will the Minister of Civil Aviatien
be pleased to state:

(a) whether Government are con-

sidering to purchase French-made
two-engined turbo prop aircraft
‘Norg 262 for the Indian Alrlines
Corporation;

(b) it s0, the galient features of the
aircraft; and

(e) how it with the

Dakotas?

compares

The Minister of Transport (Shri Raj
Bahadur): (a) to (e). The Corpora-
tion has provided for the purchase of
a suitable feeder route aircraft in its
4th Five Year Plan and Nord 262 is
one of those to be considered. Nord
262 is a turbo prop aircraft with a
seating capacity of 25 to 26 passen-
gers. It is stated to be capable of
operating to airfields to which Dakotas

AGRAHAYANA 16, 1887 (SAKA)
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on sector ]cngthsﬁ about 200 statute
miles.

Tube-wells

1983 Shri Krishnapa) Singh: Will
the Minister of Food and Agriculture
be pleasrd to state:

(a) whether it is a fact that a
large number of Stute and private
tubewells are rendered idle every
year by their electric motors being
burnt out;

(b) whether it is also a faci that
this js due mainly to the frequent full
in voltage of the electric current sup-
plied; and !

(c) if so, the steps Government are
taking to remedy this defect?

The Deputy Minister in the Minis-
try of Foad and Agriculiur, (Shrl
Shahnawaz Khan): (a) Quite an ap-
reciable number of State and private
tubewells in different States are occa-
sionally rendered idle temporarily by
their electric motors being burnt out.

(b} The main reason for burning of
the motors is fluctuation in the voilt-
age. However, even in the case of
low vollage the motors would not burn
out provided they are fitted with star-
ters equipped with over-current and
no voltage protection and the starters
are maintained in a proper manner,

{e) The low voliage condition pre-
vailing in many rural areas is mainly
due to inadequute size of conductors,
inadequacy of the existing distribu-
tion system, etc. The main bottle-
necks in improving the voltage con-
dition is the difficult supply of trans-
formers. The mnatter was considercd
at the Conference of the Chairmen of
the State Electricity Boards held in
November, 1985 and it wes stressed
that all the Boards should take ade-
quate steps to ensure that the voltage
coadition ip rural areas iz improved.
The State Governments are alsg being
usked 10 ensure that the electric
motors are invariably fitted with well-
i i starters and that the culti-

can operate. Its gptimum y is
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vators are piven proper guid at
the time of installation in regard to
proper up-keep of the starters and
the motors.

Private Pouliry Farms

1984, Shri Mohammeg Koya: Will
the Minister of Food and Agriculture
be pleased to state:

(a) how many private poultry farms
are functioning in India with wore
than 20,000 birds; and

(b) the financial and other assis-
tance given by Government to these
farms considering the fact that there
is a jarge demand for eggs and table
birds?

The Deputy Minister in the Minis-
try of Food and Agrioulture (8hrl
Shahnawaz Khan): (a) There is only
one private poultry farm called “Arden
Farms” in Mehrauli, New Delhi with
more than 20,000 layers.

(b) Financial assistance to private
poultry farms is given by the concern-
ed State Gavernments or by the Agri-
cultural Refinance Corporation. The
“Arden Farms” hag got a loan of
Rs, 2.75 lakhs from the State Bank of
India. This is being reimbursed by
the Agricultural Refinance Corpora-
tion.

List of Scheduled Castes

1985 Shri Mohammeq Koya: Will
the Minister of Soclal Security be
pleased to state:

{a) whether it is a fact that the
Kerala Peruvannan Sangham and the
Kerala Vettuvar Sangham have re-
quested for the Inclusion of Peru-
vannan and Vettuvar communities in
the Scheduled Castes List;

(b} if so, whether Government have
considered their claim; and

{c) the decision taken in the mat-
ter?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
to (c). At present the Perumannan
and Vettuvanp communities are sche-
duled in parts of the State of Kerala.

Written Answerg
Repr tations have been received
for scheduling them for the whole
State. The whole question is under

consideration in the light of the re-
commendations made by the Advisery
Committee on Revision of Lists of

Scheduleq Castes and Scheduled
Tribes,
Scanvenging Conditions Enquiry
Committee

1986, Shri H. N. Mukerjee: Will the
Minister of Soclal Security be pleased
to state how far the recommendations
of the Scavenging Conditions Enguiry
Committee have been implemented in
the different States and the Union
Territories?

The Deputy Minister In the Minls-
try of Law (Shrl Jaganatha Rao):
Copies of the Scavenging Conditions
Enquiry Committee Report were for-
warded to all the State Governments,
Union Territory Administrations and
Ministries of the Government of India
for their active consideration and
speedy implementation. Most of the
recommendations made by the Com-
mittee have to be implemented by
local bodies under the gupervision of
respective State Governments. There
are about 223 recommendations, action
on which has to be taken on a phased
basis. The local bodies have to draw
up phased programmes and Imple-
ment the recommendations over a
length of time according to local con-
ditions, and the recommendations are
in various stages of implementation in
different parts of the country. In
some States the unclean practice of
cnrrymg head loads hu largely dis-
t of the preva-
lence of a system of customary rights,
private scavengers in the States of
Punjab, Rajasthan, UP., parts of
Madhys Pradesh and in the Union
Territory of Delhi are resisting the
acceptance of the use of wheel barrows
for fear that this might lead to muni-
cipalisation of scavenging services and
private ganitation. A Committee
under Shri Malkani has already been
set up to study the problem of such
customary rights and make recom-
mendations to Government.
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Grant of financial assistance to State
Governments for the scheme of intro-
duction of wheel-barrows has been
liberalised following the recommen-
dations of the Malkani Committee.
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Pre-vocational Training Scheme
1988. Shri Ram Harkh Yadav:
Shri P. C. Borooah:
Shri Himatsingka:
Bhri Rameshwar Tantia:
Will the Minister of Social Secarity
be pleased to state:

1987.
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(a) whether Glffernment nave re-
vently entered into an agreement with
the U.N. Agencies to implement Pre-
vocational Training for childrepn of
the age group of 11-14 years;

(b) if so, the details of the scheme
and its utility; and

(c) the contribution of the UN.
Agencies towards the lay-out on the
scheme?

The Deputy Minister In the Minis-
try of Law (Shrl Jaganatha Rao): (a)
Yés, Sir.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-5318/85].

Loss of Foodgrains

1989. Shri P. C, Borooah: Will the
Minister of Food and Agricultufe be
pleased to state:

(a) whether an assessment )1as been
made of the amount of foodgrains lost
in transit during the years 1963, 1064
and 1985 so far;

(b) if so, how much has been lost
during the above period; and

(c) the steps being talken to reduce
this loss of foodgrains?

The Deputy Minisier in the Minis-
try of Food and Agriculture (Shri D.
E Chavan): (a) and (b). The ac-
counts for transactiong by Government
relating to foodgrains are maintained
for financial and not for calendar
years. The quantities of foodgralns
lost in transit during each of the finan-
cial years 1962-63, 1063-64 und 1084-
85 are given below:

tity lost Percentage which
the loss bears

n transit "

Year (in 000 tonncs) to the total

ty
during the

vear.
1962-63 . . 37 074
1963-64 . 3y o585
242 o317

1964-65
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(e} While some transit losses are
inevitable and inherent in the arrange-
ment for handling and transport of
foodgrains, & number of steps to mini-
mise the losses have been taken.
These are:

(i) Security measures at the time
of loading and unloading have
been tightened up.

(ii) Escorts are provided during
transit between loading points
(Docks|Railway Stations) and
godowni, where pecessary,

(ili) Weighment is done both at

the time of despatch and re-
ceipt,

(iv) Prompt and vigorous action
ig taken to pursue tenable

claims against the Railways.

(v) Responsibility is fixed on
transport contractors if the
road transit losses are attri-
butable to them.

Bducatien of Blind Chidren

1990. Shri Vishwa Nath Pandey:
Shwri Kimdar Lal:

Will the Minister of Social Security
be pleased to state:

(a) whether it is a fact that under
the integrated schame of the Bduca-
tion Ministry, a plan fer education ef
the blind children was formulated;
ard

(b) it so, the 3¢t#Mls thereof?

The Deputy Minister in the Minks-
try of Law

(Shri JSagamatha Roa):
(a) and (b). The scheme is atill
under consideration,

son Et Lumire at Bed Post, Delhi

1991, Bhri Subbaraman: Will the
Minister of Transport be pleased to
state:

(a) whether the show of Som-et-
lumiere at Red Fort, Delhi is exhibit-
ed by Government directly or through
soTne Agency;
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(b) if by the latter, which is the
agency; and

{c) the expenditure involved in
either case?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The ghow is
being run by the Department of Tour-
ism, Ministry of Transport. It is, how-
ever, proposed that gince it is a com-
mercial show the Tourism Corporation
recently set up should run it in future.

(¢} The total cost including the
salaries of slaff, electric consumption,
replacement of lamps and valves and
the expenditure on publicity and pro-
motion is about Rs, 8500 per month
ugainst an gverage income of Ras. 40,000
per ‘month in the months of April,
May and June this year. The cost
will be about the seme if and when
the Corporation runs it.

Unani Dispensaries umder E.S.1 Cor-
poration

1982. Shrl S. M. Banerjoe: Will the

Minister of Social Security be pleased
to state:

(a) whether Unani dispensaries/hos-
pitals are being run by the Bmployees”
State Insurance Corporation; and

(b) if so, their number, State-wise?

The Deputy Minister in the Minis-
try of | Law (Bhri Jagamatha Rao):
(a) and (b). Arrengements are made
for tr t through syst other
than allopathy under the Empleyees
State Insurance Scheme at places
where a sufficient number of persons
ask for treatment under a particular
system and that system is recognised
by the State Government concerned.
No Unani hospital is being run under
the Scheme. However, in Greater
Bombay five Insurance Medical Pra-
ctitioners (Unani) have been appoint-
ed under the Scheme by the Govern-
ment of Maharashtra and their clinics
are utilised by insured persons prefer-
ring Unanl treatment.
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Handdorafts Corporation in Kerala

1998, Shri Warior:
Shri YVasudevan Nair:

Will the Minister of Social Securlty
be pleased to state:

(a) whether the Government of
Kerala propose to set up a Handi-

crafts Corporation to function as a
Central Marketing Organisation of
handicrafts;

(b) whether the Central Govern-
ment hirve any proposal to disband the
“Kerala State Handicrafts Apex Co-
operative Society”; and

(e) if so, the reasons therefor?

The Deputy Minister in the Minls-

try of Law (Shri Jaganatha Rao):
(a) Government of India are not
aware of any such proposal.
- -
(b) No, Sir.
(c) Does not arise,
Japanese Power-Tillers
1994. Shri Ram Swarup: Wil} the

Minister of Food and Agriemlure be
pleased to state:

(a) whether there is any proposal
to import Japanese power-tillers with
air-cooled 8-10 H.P. diesel engine found
suitable for both tilling and pumping
water from wells for irrigation pur-
poses;

(b) if so, the total number to  be
; and

{c) their allotment, State-wise?

The Deputy Minister in the Minis-
try of Food amd Agricultare (Bhri
Shahnawaz Khan): (a) Yes.

(b) 867 machines,
(c) Keeping in view the requests

received, the allocatien of these
machines between the State Govern-
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ments and the I'stituliuns is as
underi—

Name of State ' Nos.

Assam
Gujarat
Himachal Pradesh 40
Maharashtra 20
Nagaland 4
Orissa 136
Punjab a0
Rajasthan 3
Tripura
Uttar Pradesh 70
West Bengal 137
Tractor Training
Centre, Hisser. 2
Agrl. University,
Jabalpur. 1w
ToTAL: 667

In addition, 300 machines are being
imported for stock and sale in Mysore,
Kerala, Uttar Pradesh, Madhya Pra-
desh, Rajasthan, Andhra Pradesh
and Madras.

Transport to Assam

1085, Shri P. C. Borogah:
Shri P. R. Chakraverti:

Will the Minister of Transport be
pleased to state:

(a) whether the Government ot
Assam have informed the Centre that
under the present rail-cum-road and
rail-cum-river transport arrangements,
freight rates to Assam have increased
further and this has caused the State
to bear extra expenditure by about 10
crores of rupees annuaily;

{b) it so, reaction of Government
thereto; and

(c) the steps proposed to be taken
to give relief to the State?

The Minister of Transport (8hri
Raj Babmdar): (a) to (c). No com-
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munication has been received by this
Ministry from the Government of
Assam on this subject. The question
of adjusting freight structure on Road
and River routes in that region s,
however, under Government's exa-
mination.

Tuticorin Harbour

1996. Shrl Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Technical Advisory Committee for Tu-
ticorin Harbour project hag suggested
certain modifications in the detailed
project report prepared by the Chief
Engineer and Administrator;

(b) if so, the nature of the modifica-
tions suggested; and

(c) the reaction of Government

thereto?

The Minister of Tramsport
Raj Bahadur): (a) Yes.

The principal modi-
fications suggested by the Technical
Advisory Committee to the detailed
project report prepared by the Chief
Engineer and administrator, Tuticorin
Harbour Project, are as follows:—

(Bhri

(b) and (c).

The Committee felt that there would
be no necessity to make any provision
for oil trafic in the first stage of
development.

In pursuance of the recommenda-
tions of the Natlonal Harbour Board
to provide for facilities in the deep
sea harbour for fisheries traffic as
well, the Technical Advisory Commit-
tee, In consultation with the represen-
tative of the Ministry of Food and Agri-
culture, recommended certain facili-
ties for handling deep drafted trawlers
in the major port itself. The location
of these berths is being studied on
the model. The cost of providing these
facilitles would be met by the Minls-
try of Food and Agriculture.

DECEMBER 7, 1066
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In view of the fact that bulk car-
riers are coming into greater use in
Indian waters and as they may be
used for salt, fertilisers, coal, etc. the
Committee felt that the foundations
for two berths should be designed for
eventual deepening to provide 35 feet
draft provided the extra cost is with-
in reasonable limits. The berths
are located where deep water s
already available.

The recommendationg of the Techni-

cal Advisory Committee are under the
consideration of Government.

Written Answeryg
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Milk Returned by DMGS. Depots

1908, Bhri Jedhe:
Shri V. T. Patil:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) the total quantity of milk which
was returned as unsold by the
various milk depots of the Delhi Milk
Scheme, Depot-wise, in Delhi/New
Delhi during the period from 1st
January to 31st October, 1363;

(b) how much of it was found &s un-
fit for re-sale and the cost thereof;

(c) the reasonsg for this loss; and

(d) the action taken to avoid it?

The Depuly Minister in the Minis-
try of Food and Agriculiure (Bhri
Shahnawaz Khan): (a) to (d). Milk
bottles are issued in accordance with
the quotas of card holders registered
at various millv depots. Some milk is
returned as all the card holders may
not always draw their full quota
under the ‘cash and carry’ system.

Information regarding milk returned
unsold is not being maintained depot-
wise. A statement indicating the total
quantity of milk returned unsold from
all the milk depots of the Delhi Milk
Scheme for the period 1-1-1885 to
31.10-1985 is laid on the Table of the
House. [Placed in Library. See, No
LT-3319/65]. Milk returned unsold
from the milk depots is not issued
again but is repr d and ert-
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on account of b'ﬁue of bottles in
transit during the period from the lst
January to the 31st October, 965; and

(b} the action proposed to be taken
by Government to minimise this loss
in future?

The Deputy Minister in the Minls-
try of Food and Agricultare  (Shri
Shahnawar Kham): (a) Information
regarding breakage of milk bottles is
not being maintained depot-wise. A
statement indicating the total number
of milk bottles broken In transit and
the quantity of milk lost as & result
for the period 1st January, 1065, to
31st October, 1965, is laid on the Table
of the House [Placed in Library.
See No, LT-5320/85].

(b) Breakage of bottles cannot be
avoided altogether. Action is, how-
ever, taken agalnst the staff respon-
sible for breakages by mishandling.

Pilferage of Fire Extingulshers from
D.T.U, Buses

2000. Shri D, C. Sharma:
Shri Yashpal Singh:
Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that 183 fire
xti ishers were found piltered

ed into skim milk powder, ghee, but-
ter, etc. The question of any loss in
conversion of liquid milk into skim
milk powder, ghee, butter, etc, does
not arise, However, watch is kept on
the milk returned from various depots
and quotas are adjusted as per re-
quirement. -~

Breakage of Beitles in D.M.S. Depots

1999. Shri Jedhe:
Shri V. T. Patil:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount of wastage of the
‘Delhi Milk Scheme milk, Depot-wise,

from the Delhi Transport Under-
taking buges at the time of annual

stock-taking;

(b) whether any inquiries have
been instituted into these losses; and

(c) the outcome thereof?

The Minister of Transport
‘Raj Bahadur): (a) Yes.

(Bhri

{b) Yes.

(c) As a result of enquiries, depart-
mental action including termination of
v of p jary loss

ts was taken

against some loye Two p
" were prosecuted by the Police and
omqthemwumﬂcud, .

services, T
and stoppage of
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Delhj Milk Scheme

2001. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Delhi Milk Scheme has been running
at a loss since beginning and this loss
has been increasing year by year;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
be taken to check the same?

The Deputy Minister in the Mindas-
try of Foed and Agriculture (Shri
Bhahnawas Khan): (a) Yes.

(b) The main reason for losses in-
curred by the Scheme is that whereas
the cost of procurement of milk has
been rising year after year, the sell-
ing prices of milk and milk products
have for a long time been lower than
the costs of procurement and proces-
sing.

(¢) The selling prices of milk and
milk products have now been fixed
on & more realistic basis. This s
likely to reduce the Scheme's losses
very considerably during the current
year. The Scheme iz expected to
eliminate its losses during the year
1966-67.

Agro-Industrial Corporation

2002, Shri D, C. Sharma: Will the
Minister of Food ang Agriculture be
pleased to state:

{a) the progress made so far in the
setting up of an Agro-Industrial Cor-
poration; and

(b} the details thereof?

The Deputy Minister in the Minls-
try of Food and Agriculiure (8hri
Shahnawas Khan): (e) and (b). Agro-
Industrial Corporations are proposed
to be wet up in some of the Btates
with Central participation in the
equity share capital. So far, the
Governments of Maharashtra, Medras,
Andhra Pradesh und Bihar have for-
mulated the proposala.

DECEMBER 7, 1965
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The Board of Directors of the Maha-
rashtra Agro-Industries Development
Corporation has peen set up and the
Central Government have given their
consent to the issue by the Corpora-
tion of capital to the value of
Rs, 1,00,00,000 (1,00,000 equity shares
of Rs. 100 each to be issued for cash
at par). The Madras scheme is likely
to be implemented soon.

Assistance to Madhya Pradesh

2003, Shri Wadlwa:
Dr. Chandrabhan Singh:
8hri A. 8. Saigal:
Shri J. P. Jyotishi:
Bhri Parashar:
Shri Bhiva Dutt Upadhyaya:
Shrl Ulkey:
8hri Chandak:
Shrl R. 8. Tiwary:
Shri Nardeo Snatak:
Shrimati Minimata:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether his Ministry is aware
of the serious difficulty experienced
by the Madhya Pradesh Government
in the past years in regard to their
ways and means position by continued
short payment of short-term loan for
agricultural purposes by the Govern-
ment of India; and

(b) if so, the remedial measures
Government propose to take in the
matter?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawas Khan): (a) and (b). The
Government of Madhya Pradesh

brought to the notice of the Ministry
of Food and Agriculture in October,
1865 that their ways and means posi-
tion was adversely affected because of
the inadequate short term loans sanc-
tioned tg them for the pwrchase and
distribution of fertilisers, geeds and
pesticides during 1964-65. The State
Government also stated that even
during the current financial year the
position was not satisfactory.

Short term loans are sanctioned to
the State Governments for purchase
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of fertilisers, improved seeds and
pesticides for distribution of these in-
puts on credit to the cultivators. The
advances are intended for providing
taccavi loans to the cultivators and not
1o gerve as ways and means advances.

The following short term loans have
been sanctioned to the Government of
Madhya Pradesh since 1961-62:

1961-62—Rs. 23404 lakhs.
1862-63—Rs. 154.39 lakhs
1063-84—Rs, 135.00 lakhs,
1964-65—Rs. 306.82 lakhs,
1965-66—Rs. 475.60 lakhs.

It will be seen that there has been
progressive incrense in the quantum
of short term loans sanctioned by the
Government of India to Madhya Pra-
desh since 1963-64. In I063-64, the
State Government{ came up with a re-
quest for short term loans only to-
wards the close of the financial year,
Ag the budget provision was nearly
exhausted by that time, a short term
loan to the extent of Ra. 135 lakhs
could only be sanctioned to them.
During 1965-66, the Government of
Madhya Pradesh has received a fair-
ly large amount of short term loans,
representing about 16 per cent of the
total budget provision of Rs. 30.0
crores of the Department of Agricul-
ture for thig purpose.

In addition to the ghort term loans
sanctioned by the Ministry of Food
wnd Agriculture, ghort and medivm
term credit provided by Primary Agri-
cultural Credit Societies in Madhya
Pradesh was a8 under:

1860-61—17.87 crores
1961-62—18.43 crores
1962-83—19.73 crores
1963-64—24.99 crores
1964-65—27.85 crores
(advance data)

The quantum of credit provided by
the Co-operatives has also been pro-
gressively on the increase since 1961-
62.

The Gove.mmgf Mudhya Pradesh
has been advised to take suitable
measures to ensure that adequate
credit flows from the Co-operatives.
The matter is under further corres-
pondence with that Government.

Regional Ressarch Centre

2004. Shri Wadiwa:

Bhri A. 8. Saigal:

Dr. Chandrabhan Singh:

8hri J. P. Jyotishi:

Shri Parashar:

Shri Shiva Dutt Upadhayaya:

Sari Ulkey:

Shri Chandak:

Shri R. 8, Tiwary:

Shrimati Minimata:

Shri Babunath Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Madhya Pradesh Government have
since acquired land for handing over
to the Government of India for the
establishment of a Regiona] Research
Centre of the Forest Research Insti-
tute and colleges at Jabalpur;

(b) if g0, the extent of land acquir-
ed; and

(¢) the progress made so far in the
establishment of the centre?

The Depuly Minister in the Minis-
try of Fooq and Agriemlture (Shri
Shahnawas Khan): (a) and (b). The
Madhya Pradesh Government have
intimated that, out of about 257 acres
selected for the proposed research
centre, they have ®o far acquired
231.868 acreg for handing over to the
Government -of India,

(e) The Central Public Works De-
partment have been requested to pre-
pare the estimates, which are awmited.

Permft for Plylng Stage Carriage Bus
in Kerala

3005, Shri Vasndevan Nalr: Will the
Minister of Transport be pleased 10
state:

(a) whether a notification for =
pucca permit has been issued in the
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Kerala Gazette for plying a stage
carriage bug on the route Aliyoor-
Badagara-Lokanarkar in the Calicut
district of Kerala;

(b) whether pending this notifica-
tion, a temporary permit has been
granted to one of the applicants to ply
on this route;

(c) the number of times the tem-~
porary permits were granted to this
operator during this year and for
what periods;

(d) whether in granting the tem-
porary permit in October, 1965 the
item was i ded in the da of
the Regionael Transport Authority;

(e) if so, whether notice of this
item was given to operators likely to
be affected; and

(f) whether under the provisions of
the Motor Vehicles Act, a t ary
permijt to an operator can be given
pending decision of a pucca permit for
the identical route?

The Minister of Transport (Shri Raj
Bahadur): (a) to (e). The informa-
tion required Is being obtained from
the Government of Kerala and will be
laid on the Table of the Sabha as soon
as it is available.

(1) No.
L G

2007. ot PV WU WGATT :
ot gy fey
oft = :
w7 wre avt iy ST 97 aEr
w1 w4 e
(%) “m% a7 A’ wdT F
FEEEET &N § wpET: e s
TN AT WAA
(@) ®@rg & oF < wqT T
AT U AT B W A ;T F FAEAwy
W & o frad o aed W
oA ; W

DECEMBER 7, 1965

Written Answers

6044

() o A 7 A W 2
TR F fAg  FOFTT T W@ e ISR
wrfamre & 7

wv Ay pfr swem § 9 st
(st o o wggr): (%) w7 (a).
qur w1 Y wfre ¥ sreqge § frad
#I A TRA H 0% a4 WiaT Ty
WE A1 gE ¥ OF 69T SAT 5
fadft wOw % Qe w1 ITET
T FE T TR FEEAR Wi
%1 fedtdt aPaET F=d EmiT gEE
WA AT A Ay g

(7) "% < 7 @’ e
sTgz e fem wwr & %S
T FORTC F ag wiw o ardy w1 el
& o s, & woog ) e v &
T AT | W 7Y §RIRT § W
st £t 1k & fF § wuw grwar 8
firet awa & TETET, "w-aT e wE
H ¥ WA e mwTr Ay ¥
%7 [ & wiwmr oA § faar
oA & W A mredT g ST &
"R A w A1 gfamar o fmr
Ladl

Drought conditions in the Country

2009, Shri D. C. Bharma:
Shri Linga Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether an emergency relief
plan has beep proposed in view of the
widespread drought in the country;

(b) if so, the details of the plan
submitted to the Planning Commis-
sion;

() whether the same has been ap-

‘proved; and

(d) if so, the steps taken or propos-
ed to be taken to implement the
same?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawar Khan): (a) and (b). A
discussion was held in the Planning
Commission to identify the problems
arising out of ‘the drought conditions
in the country and to pinpoint the
areas where emergency relief or sup-
plies will have to be orgenised,

(c) and (d). A committee of offi-
cers under the Chairmanship of the
Secretary, Planning Commission has
been appointed to go into the details
of the programme and maintain co-
ordiration between the Ministrieg con-
cerned.

Conservation of Wild Life

2010. Shri D. C. Bharma: Will the
Minister of Food ang Agriculiure be
pleased to state:

(a) whether Prof. F. Bourliere,
President of the International Union
for Conservation of Nature and
Natural Resources and other experts,
who were invited by Government and
who rerently met have made several
recommendations for conservation of
wild life;

(b) if so, what they are; and

(c) the steps taken to implement
them?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). We
have not so far received any recom-
mendations from the Team which has
concluded jtg wisit to India, The
Btanding Committee of the Indian
Board for Wild Life discussed matters
regarding wild life conservation with
this team, who were on their way to
Bangkok to attend a Seminar,

Tourist Centres at Nangal and
Bhakra Dam

2011, Shri Daljt Singh: Will the
Minister of Transport be pleased to
state:

(a) whether the amount allotted for
the development of Tourist Centres
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at Nangal and Bhel#% Dam in Punjab
has not been utilised:

(b) if not, the reasons therefor;

{e) whether the acheme to construct
an officy of tourist centre in front of
the proposed bus stand at Nangal has
been considered; and

(d) if so, the details thereof?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The Third
plan for Tourism of the Central Gov-
errrment included a provision of Rs. 12
lakhs for the development of tourist
facilities wt Gobindsagar (Bhakra
Dam) and Rs. 3 lakhs for a Tourist
Bungalow at Nangal. The Scheme
envisaged construction of a tourist
hostel and restaurant, and provision
of boating and other facilities for
aquatic sports at Gobindsagar.

In 1862, it was decided with the
concurrence of the Ministry of Works
and Housing und the CP.W.D. to en-
trust the fion of the sch at
Gobindsagar to Bhakra Dam Adminis-
tration who were requested to formu-
late plang for this purpose and send
the same to this Ministry. In the
meantime, it was also felt that provi-
sion of facilities at Gobindsagar
should be undertaken on an integrat-
ed basis. The Town and Country
Planning Organisation was therefore
requested to prepare a Master Plan.
The proposals which had already been
received from the Bhakra Dam Ad-
ministration were found to be at vari-
ance with the facilities provided In
the Master Plan and therefore it be-
came vy to T id the
whole matter in the light of the pro-
posals recelved from the two organi-
sations. However, while these were
under revision, Emergency on account
of the Chinese aggression was declar-
ed and Bhakra being a security area,
a fresh review of the proposals from
security angle became necessary.

For taking a final decision about the
location of the various facilities, main-
tenance gnd future expansion etc. a
meeting of the representatives of the
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Himachal Pradesh Government, Punjap
-Government, Central Ministries of
Irrigation and Power, Transport,
and the Bhakra Dam Administration
was convened in February, 1865, 1In
accordance with the decision taken
at this meeting plans and estimates
amounting to Rs. 5 lakhs for a res-
taurant at Gobindsagar have been
finalised and the land has been ac-
quired. However, the construction
work could not be taken up due to
the conflict with Pakistan. The pro-
vislon of Rs. 12 18%hs made in the
Third Plan could not therefore be
utilised, The scheme has now been
included in the Fourth Five Year Plan
for Tourism.

The sch-me for construction of a
Tourist Bungalow at Nangal was con-
sidered in 1963. 1 view of the exist-
ing accommodationTac lities at Nangal
which are idercd to be adeguate
and on the advice of the Government
of Punjab it was not considered neces-
sary to build another Tourist Bunga-
low there., The gcheme, was there-
fore, dropped. A Class II Tourist
Bungalow was constructed at Nangal
during the Second Plap and the Cen-
tral Government met 50 per cent of
its cost.

“(¢) and (d). The Central Govern-
ment or the Government of Punjab
have had no proposal to construct a
building for the tourist office in front
of the bus stand at Nangal.

Marketing of Eggs and Fruits in Delhi

2012. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Delhi Administration's scheme for
cheap marketing of eggs, fruits and
vegetables through co-operatives has
run into trouble; and

(b) if so, the reasons therefor?

DECEMBER 7, 19656
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz EKhan): (a) and (b). A
scheme for the collection, grading and
marketing of eggs and poultry through
the Delhi Consumers Co-operative
Whole-sale Store Limited was ap-
proved by the Government of India
on 17th September, 1965 at an initial
estimated cost of Rs. 3 lakhs which
was intended %o Be advanced es loan
to the Soclety. The Delhi Adminis-
tration are arranging for funds for
thls scheme through supplementary
grant. Meanwhile they have been
advised to meet the expenditure from
their personal ledger account.

No scheme for marketing of fruits
and vegetables in Delhi has been ap-
proved by the Government of India.
According to available information,
this is being organiseq by a co-opera-
tive societly.

Tribal Blocks in Rajasthan

2013, Shri DhuleshwarMeena:
8hri Onkar Lal Berwa:

Will the Minister of Social Security
be pleased to state:

(a) the number of tribal blocks
opened so far in Rajasthan since the
submission of the Dhebar Commis-
sion's Report; and

(b) the number of
proposed to be of |
Fourth Five Year Plan?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Nine. Four more T.D, Blocks are to
be started during this year.

(b) This has not yet been decided.

tribal
during

blocks
the

Controller, Central Radio Stores
Depot, New Delhi

2014. Shri Daljit Singh: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether it is a fact that com-
plaints have been received about the
anti-Indian activities of the Control-
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Jer, Central Radio Stores Depot, Civil
Aviation Department, New Delhi; and

(b) if so, the action taken or pro-
posed to be taken thereon?

The Minister of Transport (Shri Raj
Bahadur): (a) No such complaint of
a direct nature has been received.

(b) Does not arise,

Amistance to Punjab for Minor
Irrigation Works

2015. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Punjab Government have requested
the Central Government for alloca-
tlon of funds for minor irrigation
works in Punjab State; and

{b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Food and Agriculture (Bhri
Shahnawaz Khan): (a) Yes.

(b) The Punjab Government's latast
request for additiona] allocation of
funds for minor irrigation schemes js
under consideration. However, in
order Lo accelerate the minor irriga-
tion schemesg in the Punjab State, an
additional allocation amounting to
Ra 50 lakh was made to the State
Government in May, 1985. This is in
addition to the original outlay of
Rs. 109 lakh agreed to for minor irri-
gation schemes during 1965-686,

Saperphosphate Fertilizer

2018, Shri Brij Basl Lal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the position of the supply as
eompared to requirement of super-
phosphate fertilizer in the country;

(b) whether Government propose
o control the production and distri-
bation of this fertilizer;

(¢) whether it is a fact that there
® an acute shortage of this fertilizer
in UP. and Orissa;

AMWME(Ai)Le—5
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-
(d) if so, the réasons therefor; and

(e) the steps taken or proposed to
be taken to over come this shortage?

The Deputy Minister in the Minis-
(Bhr1
{(a) to (e). A
statement giving the required infos-
mation is laid on the Table of the
House. [Placed in Library. See Nuo
LT-5321/65].

wgroey Wt Wi fewrf et @ g
v

2016. st do fomo wfew :
ot Feview www

W aay gl X 77 qaT Y
a1 w4 fE

(7) mr oz M ¢ fs woTang
TG A FE@ avFIT A WTET €Y
g spamgrog T W erd fean
af e & fan fadm g
& ot ard o ¥ ¥ w1 34 auq far
q1; AR

(=) afegt, o ow avaww & o
wrdaE v & 7
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Food Production

2016-B. Shri Karnl Singhjl: Will the
Minister of Food ang Agricullure be
pleased to state:

(a) whether a scheme tp introduce
#mproved agricultural implements
and machinery to step up food produc-
tion hag been approved; and

(b) whether the acheme envisages
the setting up of a factory in the
public sector for this purpose

The Deptity Minister in the Minls-
of Food and Agriculture (Shri
Bhahnawaz Khan): (a) A scheme for
popularisation of improved agricul-
tural implements on subsidy basis
(Pilot Project) has been approved by
the Planning Commission in principle
as a Centrally Sponsored Scheme,

{b) No.

Tamilnad Mathuvar Mathis
Community
2016-C. Shri Shree Narayan Das:

Will the Minister of Soclal Security
be pleasd to state:

(a) whether any representation on
behalf of the Tamilnad Mathuvar
Mathia community has been received
by Government;

(b) if so, the
raised therein;

(c) whether it is a fact that the
members of this community suffer
#from many disabilities in the society;

important points

{d) it so, the nature of such dis-
abilities; and

(e) the reaction of Government to
the points made in the representation?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
to (c). A representation was receiv-
e from f{he Tamilnad Maruthuvar
Mathiva Sangam and the main de-
mang made thercin was the inclusion
of the maruthuvar community in the
list of Schedu'ed Casles and grant of
facilities admissible to Scheduled
Castes in them, The whole question
af revislon of lists of Scheduled Castes
and Scheduled Tribes is under con-
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sideratton in the light of the recom-
mendations made by the Advisory
Committee on Revision of Lists of
Scheduled Castes and  Scheduled
Tribes.

qfewam gre W O ®A

2016-p. oft wwTe wrw  wn
w1 afcage J# 7y W F FE
fe
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wE FEw A F fa¥ o g
qffeT T

(7) afz g, &t wrw w v mr
AT T &7 qFT g & amar
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(w) &= frm st s ?

ofergr 1 (s T )
(%) A

(@) e g fadzT 5 oo W
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12.02 hra
PAPERS LAID ON THE TABLE
NorirrcaTion  ouwpEr KimALa  Motom
Vemicezs (TaxaTiow or Pasaxn-
cmes amp Goops) Act, Frc.

The Minister of Tramwport (Shri
Raj Bahadur): Sir, I lay on the
Table—

(1) a copy of Notification S.R.O.
No. 296/85 published in Kerala
Gazette dated the 2Tth July,
1965, making certain amend-
ment to the Kerala Motor
Vehicles (Taxation of Passen-
gers and  Goods) Rules,
1963, under sub-section (4)
of section 20 of the Kerala
Motor  Vehicles (Taxation
of Passengers and Goods)
Act, 1963, read with clause
(e} (iv) of the Proclamation
dated the 24th March, 1965,
issued by the Vice-President
discharging the functions of
the President, In relation to

the State of Kerala.
[Plared in Library. See No.
LT-5307/65.]

(2) a copy each of the follow-
ing Notifications under sub-
section (3) of section 133 of
the Motor Vehicles Act,
1939 read with clause (c) (iv)

of the Proclamation dated
the 24th March, 1865, issued
by the Vice-President, dis-

charging the functions of the

President, in relation to  the

State of Kerala, making cer-

tain amendments 1o the

Krrala Motor Vehicles Rules,

1861: —

(i) G. 0. (MS) No. 246/PW pub-
lished in Kerala Gazette
dated the the 21st September
1985,

S. R. 0. No. 375/685 pub-
lished in Kerala Gazette
dated the 12th  October
1965.

[Plaeed in Library. See

No. LT-5308/685.]

(3) a copy of Annual Report of
the Shipping Corporation
of India Limited, Bombay,

L&)

AGRAHAYANA 10, 1887 (SAKA)

Papers Laid

for the 1964-65, along
with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon, under sub-sectiom
(1) of section B819A of the
Companies Act, 1956, [Placed
in  Library. See No. LT-
5309/65.]

Notoricarion oxomm Emmara
Pancrarars Acr

The Deputy Minister in the Minis-
try of Commaunity Development amd
Cooperation (Shri B. 83 Murthy): I
beg to lay on the Table a copy of
Notification SR.O. No. 352/65 publi-
shed in Kerala Gazette dated the
14th September, 1065, under sub-
section (3) of section 130 of the
Kerala Panchayats Act, 1860, read
with clause (c) (iv) of the Procla-
mation dated the 24th  March,
1865, issued by the Vice-President,
discharging the functions of the Pre-
sident, in relation top the State aof

Kerala. [Placed in Library. See

No, LT-3310/85.]

Rures unnen Foon Cowromation Ace
ETC.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D R Chavan): I beg to lay on the
Table—

(1) a copy each of the following
Rulegy under sub-section (3)

of sectlon 44 of the TFood

Corporations Act, 1864:—

{i) The Food Corporations
(Second Amendment)
Rules, 1865 published in
Notification No. GSR
1439, in Gazette of India

dated the 2nd October, 1963.

The Food Corporations
(Third Amendment)
Rules, 1965, published imn
Notification No. G.S.R. 1528
in Gazette of India dated
the 18th October, 1985.
[Placed in Library. Sre Neo.
LT-5311/685.]

(%) a copy of Annual Report of
the Central Warehousing Cor-

(i)



6oss§ Bill introduced

[Bhri D. R. Chavan.]

poraton for the year 1064-
65, along with the Annual
Accounts and the Audit Re-
port thereon under sub-section
(11) of section 31 wf the
Warehousing Corporation
Act, 1862. [Placed in Library.
See No. LT-5312/65].

TwENTY-EIGRTH REPORT OF THE Law
CommiIssion

The Minister of Law and Sooclal
Becurity (Shri A. K, SBen): Sir, on
behalf of Shri Jaganatha Rao, I beg
to lay on the Table a copy of Twenty-
elghth Report of the Law Commission
on the Indian Oaths Act, 1873. [Placed
in Library. See No. LT-5313/86].

1203 hra
ESTIMATES COMMITTEE

EIGATY-SEVENTH RerorT

Bhrl A. C. Guha (Barasal):Sir, 1
beg to present the Eighty-seventh
Report of the Estimates Committee on
action taken by Government on the
recommendations contained in the
Forty-third Report of the Estimates
Commiitee on the Ministry of Rail-
ways—North East Frontier Railway.

13.34 hrs.

PUNJAB CO-OPERATIVE (EXTEN-
SION TO DELHI)* BILL

The Deputy Minister in the Ministry
of C ity Develop t ang Co-
operation (Shri B. 8. Murthy): On
®ehalf of Shri 8 K. Dey, 1 beg to
move for leave to intrndure 3 Bill to
provide for the extension of the Pun-
jab Co-operative Societies Act, 1861,
to the Union territory of Delhi and
for matters connected therewith.

DECEMBER 7, 1985

Food situation and G056
drought conditions (Ms.)

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
extension of the Punjab Co-opera-
tive Societies Act, 1961, to the
Union terrilory of Delhi and for
matters connected therewith.”

The motion was adopted.

Shri B. 8. Murthy: I introducet the
BilL

12.04 hrs,

MOTIONS RE: (i) FOOD SITUATION

AND (ii) SITUATION ARISING

OUT OF DROUGHT CONDITIONS
—Contd,

Mr. Speaker: Shri Kishen Pattnayak
to reply to the debate on drought.

Shri P. K. Deo (Kalahandi): At
what time is the Minister going to
reply?

Mr, Speaker: Immediately after
him.

st fema qEame  (dwaEgR) ¢
26 ¥ TFF THA 1 41 71T Ak
&1 w0 fweam afan i & fag § oo
# gfand w7 a% g7 A rait & afa
wf Harerg w1 W T w1 571 G
amen fgger # gfe & daE [
aft wwdft § 1 7 Wt A ¢ fe vl
Hat gran @ § e I g & o
a Fgrgeamr s ¥ wady ¥ e
& g, foe wmmw fige 6@
aifgd IF wwTW IF d= S A
AT | WS F 24 A7 25 A F A
WK g¥ woAT q%7 w1 g e
T A1 3T E 9T oY g sl ave

*Pub'ished in the Gazette of India,
dated 7-12-65.

Extraordinary, Part II, Sectiom 3,

4Introduced with the recammendation of the President.
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aqwEgy T 3E § ) WA aft Fre
Fem o s Sy g ap e Iw
¥ feg srfea %

The Minister of Food and Agrieul
ture (Shri C. Sobramaniam): Mr.
Speaker, Sir, we had g marathon de-
bate; in spite uf the fact that we had
three full days thig House had to st
erertime.

Bhrl Harl Vishay Eamath (Hoshan-
gabad): Yon will win the marathon
reee.

Shrj C. Subramaniam: Even then,
many hon. Members who were an-
mious to participate in this debate
eould not get the chance. This only
thows how much this House is con~
eerned over the food gituation in the
country.

Mr. Speaker: 75 Members have
taken part, and st least 75 Members
wanted to speak.

Shri C. Subramaniam: You have
been pleased to remark that 75 Mem-
bers had participated and 75 more
wanted to parteip in the debat
With regard to the assessment of the
eurrent situation which I made in the
opening speech, some criticism have
been made by g certain section that
I have attempted tp exaggerate the
deficit. Another set of criticism is to
the effect that I have under-estimated
the ghortfall In dealing with g situa-
tion like this, there is always a con-
flicting pull: one is to under-estimate
the deficit so that a panicky situation
may not be created in the countiry;
the other approach to the problem is
to place before the country the real
situation and call upon the people to
make the necessary sacrifices, to ob-
serve the necessary discipline, so that
it might be possible for us to get over
this difficult situation. T chose the
second alternative and therefore it is
that I tried to place before this House
and the country as realistic a picture
w8 it was possible for me. Even though
various points of view have been put
forward, it has been accepted that we

16, 1887 (SAKA) and Drought 6ofe.

(Ms.)

are facing a ikt situation, a situe-
tion which never existed before, be-
cause of the failure of the monsocon
It is easy to find fault and throw the
blame on this or the other, but what
is important with regard to the pre-
sent situation is that the country will
have to pass through the next sevem
or eight months where the food avail-
ability will not be sufficlent o meet
the entire needs of the community.
And that is why I emphasise this as-
pect: for the purpose of meeting tha
situation, it is necessary to take all
possible steps 1o increase the avail-
ability. That availability can be in-
creased firstly by intensifying our
effort within the country to produce
ag much more as possible, utilising
all the resources available.

I placed before this House the
various steps which we have under
taken or which we propose to under-
take for the purpose of increasing pro-
duction within the country. But as I
elready emphasised, in view of the
fact that moisture ix much less than
what would be necessarv for the pur-
pose of having assured crops, all our
efforts would only be marginal,

In this context, some hon. Members
took the posture that we should not
go in for imports, particularly under
P.L. 480. While appreciating the rea-
sons advanced by them that we should
be self-sufficient and particularly for
a country like ours it will not be in
the interests of the economy and per-
haps of our self-respect aloo thlt we
should go on conti
upon imports, we should a]ao be
realistic with regard to the present
situaton. 1 would request hon
members to realise what would be
the implications if there is a real
shortage and who would suffer when
there is a scarcity and short-fall. Tt
iz not we members here who would
suffer. Once scarcity conditions begin
to persist, it would be the people In
the Jowest rung of the ladder who
would be affected first and it would
g0 on progressively affecting the other
sectors. So, when hon. members want
me to take the riak of not importing
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anything and carry on with what we
have, they are really asking me to
play with the lives of the poorer
spetions of the people. That will have
€ be realised. I am not prepared for
that. Even if there is sell-respect
at stake, at this time I attach greater
mnportance to the liveg of the poorer
sections of the people. That should be
aafeguarded first. Whatever might
be the ideologeal and other issues in-
volved in it, as Food Minister respon-
sible for the administration of the
food cconomy of the country, I am
sorty I am not in a position to accept
this advice that we should give up im-
ports, whether under PL 480 or
through other arrangements. On the
other hand, it is going to be my effort
to get from outside sources as much
ag possible. It is only by increasing
our_ avallability from outside sources
that we will be able to tide over the
situation, I hope the House would
agpreciate it, and more than that,
the couniry would appreciate this at-
titude apart from otheh  matters
which are brought into the picture.

Wnfortunately, some of us have an
attitude that anything coming from
USA is wrong, whether it is PL 480 or
smy suggestion whatsoever. So, we
are not in 5 posi to take a detach
ed judgment. We always try to find

out from which source the suggestion
e ] .nd A i ETY \
I shall deal with thig aspect when I
oome tg the question of self-sufficien-
oy. But I would like hon. members
to keep this in mind that as far as we
are concerned, we are motivated by
what is in the best interest of our
country. To the best of our judgment,
we try to take decisions which we
consider to be in the interesty of the
ocountry. We may be wrong, but to
sccuse us gpaying that we are taking
a particular decision because there is
pressure from USA or somebody else
{a a wrong approach and it I may say
80 an Inferiority complex approach. I
want to assure the House that we are
strong enough to resist any pressure
and we are not going to take any de-
ciston which is against our interests
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simply because there is pressure from
any quarter whatever, 1 would
like hon, members to keep this in
mind. When they say there is going te
be pressure, it is alsp an insinuation
that the government is likely to yield
to the pressure against the interests
of the country. If that pressure is im
the interests of the country, that pres-
sure should be welcomej rather than
resisted. This aspect has to be kept
in mind in taking those decisions.

Since I spoke about the food situa-
tion in this House, there are a few
silver linings in the dark sky. Ome is.
the widespread and heavy rains in the
southern part of the country, particu-
larly in Madras.

Shri E. D. Malaviya (Basti): I said
it

8hri C, Subramaniam: I know the
hon. member is good in anticipating
things. Only he did not anticipate
with reference to himself. That s
quite a different matter altogether.
I am glad this rain has come about
even though it has flooded certaim
parts of Madras State. Still in the
present context, flood is welcome re-
ther than drought.

It has improved the situation %o a
certain extent in that part of the
country but, unfortunately, that ralm
is restricted to Madras and the bor-
der areas adjoining Madras. I hope
and trust that it will spread to other
parts of the country also and to a
certain extent ease the difficult situa-
tlon existing in the country. Even if
the rains should come now and should
be widespread, even then what we
have got to realise is that we are go-
ing to face a difficult situation in the
country.

Another factor which is encourag-
ing is that in spite of the difficulties
with regard to import of foodgrains
under PL. 480 it still continues to be
coming into the country at the rate
of 500000 tonz every month and,
also, it looks aa if, whether this is
going to be Increased or not, the
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United States Administration is aware
of the critical situation in the coun-
try, the situation arising out of the
failure of the monsoong (Interrup-
tions). Therefore, ] am not going to
make any prophesy about what is
going to happen, but whatever might
be the situation the Government and
the country should pull together and
see that this difficult situation is met
and met successfully.

Sir, in the long debate that took
place various points of view have
been expressed, but in spite of the
varied suggestions which have been
made, and sometimes conflicting sug-
gestions also, certain facts have come
into focus. Ome thing is, with regard
to the present critical situation, hon.
Members from various parts of the
country emphasised the need to take
various measures to meet the situa-
tion, particularly ijn the States from
which they come. The gecond point
is that, apart from any other thing,
it is necessary for us to reach self-
sufficiency. Some people tried to
find out some contradiction in this
approach. When we say self-suffi-
ciency, it does not mean that tomor-
row or even the next year it should
be poasible for us to t self-guffi-
cient. It is an impossible task, It is
not as if the Food Minister at the
Centre or in the State is King Canute
to order the tides to recede or to ad-
vance, [t is going to be a slow pro-
cess about which I shall talk when I
speak about the agricultural produc-
tion programme. But with regard to
the various measures which have to
be taken to tide over the present
situation, I again want to emphasise
one aspect of it, that this can be tided
over only with a programme of con-
trolled distribution and - restrained
and disciplined consumption. That is
most important.

It is in this context that hon. Mem-
bers will have to view the proposal
that we should have statutory ration-
ing in the urban sreas, particularly,
immediately in the cities with a popu-
lation of one milllon and above and
within the next few months to see

(Ms.)
that other urban areas with a popwa-
tion of one lakh or more ure @&lso
brought und.r statutory rationing.
Some people seem to think that be-
cause we are going through a diffi-
cult gituation, this jg also difficult, I
respectfully submit that this ig the
only way to tide over, to meet these
difficulties and the situation.

What is the implication underlying,
what is the rationale behind this sta-
tutory rationing in the urban areas?
It it is allowed free, whatever sur-
plusg is available in the rural areas
and in the various areas, naturally,
would flow to the area where there
is a higher purchasing power and
where they will get higher profits out
of it. We all know, and hon. Mem-
bers have emphasised this aspect, that
in spite of our 15 years of planning
the purchasing power in the rural
areas has not increased to any consi-
derable extent, it has not improved.
On the other hand, whatever develop-
men has taken place it is confined to
the urban areas and the industrisl
area. Therefore, a higher purchasing
power lsg in the urban area and the
industrial area.

Therefore, if lefl free, the grains,
which are in short supply, will flow
towards these urban and industrial
areas and to that extent the rural
areas and the poorer sections will be
left to suffer. That is why it be-
comes necessary to cordon off these
urban areas and high purchasing pre-
ssure pockets, control distribution
there and restrict the consumptior
there so that greater quantities are
available in the rest of the arcas
That is why in the interest of the
rural areas and the poorer sections of
the people it becomes necemsary to
cordon off these areas,

At the same time, there are poorer
sections within the urban areas also
and even they will not be able to take
advantage of the available quantities
it prices should shoot up on the sis
of demand and supply. Therefore a
free market and free movement of all
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the supplies would only lead to in-
orease in prices and only the richer
sections being in g position to pur-
chase at that high level of prices. That
is why in the interest of the poorer

ctions it b absolutely neces-
sary for us io cordon off these areas
and that is whay we are insisting on.

In spite of the difficultias which
mome of the State Governments are
putting forward in the implementa-
tion of this programme, I am happy
%0 inform the House that all the Btate
Governments are now awire of the
difficult and critical situation and
they are trying to co-operate with us
in this as far as Possible. But we
have also to realise that when we
talk about the Stste Governments,
after ull, the State Governments have
#o function with a given administra-
tive machinery and the administra-
tive machinery does not have the
same confidence and efficiency in all
the States. That will also have to be
taken into consideration. But, in spite
of that, the critical situation requires
an earnest effort on the part of every
State Government to fall in line so
that statutory rationing will be intro-
duced in all the urban areas....(In-
terruption). Particularly in the con-
text of sharing the surpluses and the
shortages, il becomes necessary that
in the urban areas, whether they re
situaled in the surplus State or in the
deficit State, the quantum of distri-
bution to each individual is the same
whatever might be the Jlocation of
these urban areas. Therefore for the
purpose of seeing that there is an
equitable distribution of the available
foodgrains, it becomes necessary to
have controlled distribution and that
could happen only with statutory ra-
tioning.

As far as other areas are concern-
«d, in the present context every State
Government will have to agree to
make an assessment of the present
situation and to see thay surpluses
are shared in an equitable manner.
The surpluses are not the traditional
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surpluses as they existed before be-
cause of the monsoon failure. Some
of the States which are traditionally
surplus have become deficit ang in the
Present context some of the States
which used to be deficit comparatively
are in a better position. Therefore a
new assessment will have to be made
and wherever there are larger avai
abilities, in the present context those
larger  availabilities will have to
move 1o areas where there is scarcity
today. This new assessment, {ihere-
fore, will have to be made taking
into the producti Fpattern
that has come about in the present
situation,

_ Theretore, we are gtarting consulta-
tions with the various State Gou ern-
ments for this purpose and the first
conference is taking place at Hydera-
bad on the 11th when the Prime Mi-
nister has also agreed to be present
and when the Chief Ministers of the
southern States anj the Goveinor of
Kerala would be participating. There
We hope to discuss the situation
which prevails in the southerp States
and take concrete decisions for the
purpose of meeting the situation im
the southern States.

I know the problem of Kerala, but
the problem of Kerala also hag to be
locked intp in the present patie—n of
production. Last year when we had
a record production of 88 million ton-
nes with rice at the level of 30 milliom
t it was to assure Ke-
Tala, from outside sources, that is,
from Andha Pradesh, Madras and im-
port sources, a supply of six ounces
for every individual. That iz the ad-
vantage which Kerala has and vhich
no other State has got today, ‘hat is,
every individual in the State getting
an assured supply of six ounces of
rice and whatever they are prepared
to purchase as far as wheat ls on-
cerned to the extent of six ounces,

The rice availability is going to be
much less this year. The productiom
is at 3 much lower level, therefors,
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Kerala also will have to make some
sacrifice. They cannot go on insist-
ing that what we have been giving
thermn during 1965 should alw-ys be
made available to them, whatever
mighi be the situation in other parts
«of the country. But all these mat-
tery are subject to discussion and 1

ouss the situation in Kerala

I the same way, we will have o
discuss with other State Governments
so that region by region it sheuia be
pomsible for us to arrive at a satisfae-
tory solution and on the basls uf these
deciai it should be possible for the
various State Governments to Imple-
ment the decision with regard to sta-
tutory rationing and also the other
distribution programmes which will
have to be evolved.

In addition to this, il is necessary,
as 1 hagd already indicated, to take
various measures with regard to the
situation which bad arisen out of the
drought conditions. Not merely food
scarcity but there would be other
difficulties and other problems also
arising out of it. I had detailed some
of them during my opening speech.
We are now going into these various
problems in detail and are trying to
take steps for the purpose of meeting
anq solving those problems. I particu-
larly emphasise the problem of child-
rem.

Ehri Surendranath Dwivedy (Ken-

drapara); Fodder.

ghri C. Swbramanhm: First 1
would deal with the problem of chil-
dren to which attach the grestest im-
portance, We had & preliminary dis-
eussion with the Finance Minister
alsp with regard to this problem and
1 am glad that the Finance Minister,
in spite of the difficult resources
situntion, has agreed to give high
priority to the children's programme
and with the co-operation of the va-
rious international agencies also we

hope to launch & large programma of

(Me.)

children's welfare. Though we are
starting this under this critical situa-
tion, my hope is that this looking
after our children, will become a
permanent features of the country.
Also, the problem of nuraing and preg-
nant mothers will have to be tackled
along with it. This will be & compo-
sits programme.

Then, with regard to fodder and
drinking water also, within the last
few days, we have taken coucrets
stepg by alerting the warlous Forest
Departments for the purpose of eol-
lecting fodder in the various forest
areas and also for the purpose of tid-
ing over the difficult drinking water
situation which might arise jn the
various parts of the country, These
arcas will have to be identified and
concrete steps will have to be taken.
We are on the job,

ot wrrdt (fgaT<) @ ag w&w qTO0
ST QAT T £ ) e # ar
qarq ¥ g A i & ot w1 s

aft g €

Bhri C. Bubramaniam: When the
hon, Member iz in charge, perhaps,
he will be able to produce water out
of paper; but I am not able tc do it.
That will be the job left to the lea-
der of that party....(Interruption).

off armft : weaw wWEvw, g wE
[arare = gur 1w avlt o @)
ot wg

Shri C. Subramaniam: In this eon-
text I want to make this assurance,
particularly to the Members coming
from the various States, that when I
mentloned the names of certain
States, it was not as {f I am unaware
of the difficult situation existing in
the other States, It was as an exam-
ple that I gave that T mentioned a few
names. I found Andhra Pradcsh,
particularly, taking offence agoinst
the non-mention of Andhra and their
State not being In the roll of honour
with regard to the deficlences and
these difficulties. I can sssure that I
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am iery well aware of ‘he gituation
which exists in Andhra, As a metter
‘of fact a large contiguous area in the
warious States has developed tnis sca-
reity in an intensive way. Those are
Maharashtra, Gujarat, Rajasthan,
Andhra Pradesh and the adjoining
area of Rayalaseema in Andhra and
the adjoining areas in Mysore also.
This is the large basin which has
developed intense scarcity.

8hry A. P. S8barma (Buxar): Bihar
also,

Bhri C. Subramaniam: It is not as
if in the other States there are no
scarcity pockets. There are scarcity
pockets in Uttar Pradesh, Bihas,
Qrissa and Bengml. Therefore, when
I say this, I say it with reference to
the intensity.

Bhri Priva Gupta (Katihar): Which
State is left .out after mentioning
these names?

Mr. Speaker: Only mine ig left out.

8hri C. Subramaniam: Punjab and
Aasam have been left out.

Therefore, it is not a question of
names being mentioned; it is a gues-
tion of taking sufficient measures to
meet the situation in the various scar-
city pockets. We are aware of these
pockets and we shall try to do as
much as possible. While we are tack-
ling this short-term problem, the ~ur-
rent situation, this i3 a warning to us
that we should take care of long
term problems also to incremse our
production potential and produce
more, so that we become sclf-suffi-
clent us early as possible.

Shri Priva Gupta (Katihar}: The
Prime Minister and the Food Minister
promised that self-sufficiency would

be reached by 1865, What ciforts
were taken?. ...

Mr, Speaker: Order, order.

Shrl C, Sobramaniam: It is with

reference to this T want to speak to
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the House in some detail because ul-
timately it is not the talk of self-suffi~
ciency which is important, but whak
are the concrete steps that we are
formulating for the purpose of reach-
ing self-sufficiency that is importan.
Whether the steps we are contemplat-
ing are adequate or whether they fall
short of the requirements is a matter
which, I am sure, not only now but
in future also, this House ang the
various State legislatures and the
country as a whole will have to com-
centrate upon. That is why I think I
should place before thiz House the
programme which we have in mind
for the purpose of reaching this self-
sufficiency. We have fixed a target for
this purpose, i.e.,, by the end of the
Fourth Five-Year Plan we hope %o
become self-sufficient, When I men-
tion this, I am sure the hon mem-
berg will say. “Oh, this is a very fami-
liar term; by the end of the current
Plan we are going achleve to salf-
sufficicncy.” 1 do agree that it is not
a new desire which I have expressed.
At the start of every Plan we have
stated that we should have these ag-
ricultural problems solved and reach
some stage of self-sufficiency by the
end of that Plan; it is inscribed there
in the First Plan document; it iy stal-
ed in the S d Plan 4 t;
has been declared in the Third Plam
document also. But in spite of this
desire—not that we did not allocate
resources for that purpose;, we have
allocated the resources also, we did
not reach the goal of self-sufficiency,
which has been eluding us—what is
important is that we should learn the
lessons of these Three Plans and find
out where we had gone Wrong.

Shri Harl Vishna Kamath: Prime
Minister Nehru promised in 1851 that
we would be self-sufficient in five

years. Nothing has happened; 15
years have gone by.
Shri C. Subramanlam: This s a

continuous process. As a natlon, if we
cannot learn on the basis of past mis-
takes, on the basis of past failures
then there is no redemption for our
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esountry; then we hve to write off our-
selves, What is important is whether
we are making a realistic assessment
of our past failures and past mistakes
and whether we are proceeding in the
eorrct way.

Shri Priya Gupta: All the statistics
are wrong.

Mr. Speaker: The hon. member may
sit down. He can now listen to what
the Minister gsays. We had been mis-
#ing the hon. member for a few days.

Shri Priya Gupta: He is giving all
falso figures,

1245 hrs.

1Mz DeruTy-SPEAEER in the Chair]

Shri C. Subramaniam: I am sure he
will have sufficient occasions to venti-
Inte his views on the floor of this
House and more than that, before the
people and seek a verdict. What is
the use of interrupting me here?

Shri Priya Gupta: Let him reply
sorrectly.

Mr. Deputy-Speaker: Order, order.
1y cannot go on like this.

Shri C, Subramaniam: If the exhi-
bition of this behaviour will golve the
problem, then I am prepared to give
him full freedom to make a full ex-
hibition here. But that is not the
question. We are considering a na-
thonal problem.

lﬂﬁawﬁmﬁ ¥
s, o A @ § ) IR v fenk
@ wfgd 1
Mr. Depuiy-Speaker: The
member may please sit down,
ot wy femd (AT ) 9TSAW
g, wave ag § s dw aro-fokar
WA warar Qr # | W
!mmwminmmm
Yamwdfeqw foafs & -
ot ¥ sl gre-fnion
7 PO E A g ¢

hon.
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Shri Priya 8: Let him give the
target date. Let him give concrete
proposals. Otherwise, what is the
use of this 17} hours' debate?

Mr. Deputy-Speaker: Does the hon
member want me to adjourn the
House? He cannot go on like this.
(Interruptions).

ot armfy : I wENRT , g
AT A Al oar @ 8, afes
"t wmg g A @ §)

ot firg g - Gafigue ad i
Lt 3 o

it fire aroaw (adt ) ww g
qE WTE HTET , §T | ¥T AT qE
w1 W T SEEE ¥ s gt
T ufawc g 7 oww deft wgm R
= 0 g ) 77, I Qrwr
Shri Mathyal Rao (Mahbubnagar):

He is interrupting the proceedings of
the House.

Shri Priya Gupta: I am not inter-

rupting the proceedings. I obey you,
Sir.

Shri C. Subramaniam: I am glad
the hon, has been pl d to
obey the Chair.

Shrl Priya Gupta: Why should he
remark like this? I have obeyed your
order. He can continue his bluffing.

Mr, Deputy-Speaker: The hon.
member goes on disturbing the pro-
ceedings.

Shri Priya Gupta: Why should he
make thiy comment?

Mr, Deputy-Speaker: It is all in the
game. It cannot always be a one-way
traffic. (Interruptions).

Shri C. Subramaniam: While this
House and the country are seized of
this problem—they are naturally con-
cerned with this—some hon. mem-
bers think that, by merely interrupt-
ing the proceedings of the House and
by shouting, they will bs able to solve
this problem. (Interruptions),
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I

ot Wy fomd : W g @iEEt
oo frerer @ € Wi ag v wa gy

ot Wit wre dow : (wYeT): 9y
wrg wdT A wwrw W £

Mr. Deputy-Speaker: Order, order.

8hri C. Subramanlam: I want to
make this point clear. As for the
purpose of carrying on the business
of the House certain discipline and
certain regulations are necessary a0
even outside also....(Interruptions).

st awht ;s TR
wWEATAT FT GATH § | WAl WgEW A
off N Il A § 13w A ="
i & i agt o fefafe wrar sofgg
fefaftara Y sma wy w0 &, Wl wgRw
gt (w1 He wEEw A
wrama w1 2w wai w T §

Bhri C. Subramaniam: even outside
the country also, particularly to face
this difficult sltuation, certain disci-
pling and certain regulations are ab-
solutely necessary. It i3 easy to
create confusion anywhere; and parti-
cularly in th: present context, if con-
fusion is crealed in the country as a
whole, the people who would suffer
would be only the poorer sections of
the people, as I have already empha-
sized. Therefore, it ig all the more
necessary for us to come together and
concert measures for the purpose of
getting over these difficulties and
solving these problems. It is all right
we cnn face the interruptions here;
I only supposs that these Interrup-
tions and confusions would not be
created outside the country because
to face such a situation will be wery
difficult. (Interruptions).

ot wrdh Tyt S we T
Twrd o ag b T e gy i
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Shri C. Bobramaniam: I was on the
point of saylng how are we going o
see that we succeed in the quest
self-sufficiency. That is the most
portant thing It ls on the basig
the experience of the past
want to draw up a programme which
is open for dlscussions and which is

cessary, [ am prepared to ma!ke the

¥ (Interrup

Shri M. R. Masani (Rajkot): They
are overdue,

of gew wex wewrw (T )
o1y ¥ farerdy avv fadveft qaeat SYqamr
L

o wrTt  wTT A ATy v & fag
daradi &

Shri C, Subramaniam: We have
considered this problem for the last
one year and more, not as an indivi-
dual but taking into account the ad-
vice of top scientists who are availa-
ble in the country, of top agricultural
economists who are available in the
country and of top administrators
who are available in the country;
they have been meeting periodically
to assess the situation, to review the
situation, and to find out a formula,
a programme which would take wa
towards self-sufficiency. Therefore, ft
is on this basis that we have formmu-
late4 this programme.

ot =YY SITErE WEYEm , e
wat 77§ § T Aol wEeT 2y e
MO AT FGr g T F)

Mr., Deputy-Speaker: If the hom.
member goes on like this, I ghall ask
him to go out. He should maintain
the dignity and decorum of the House,

Bhrl C. b Tt fore, &
iz not a mere Paper programme Or a
pn‘perplln It is based on the ss-

of the situation and oma =
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eritical analysis made by the top-
most people available in the country
in the field of science, economics and
administration,

ot ar coft qEae @ §
ww?

Shri M. B. Masani: Question,

8Shri C. Sobramaniam: But even
then, I am not prepared to say that
this is something which should be
accepted without any scrutiny what-
soever. The Membpers themselves
may scrutinise it, and other experts
also may scrutinise it, and we are
prepared to have a look into it.

We had the experience of what we
call the IADPD or intensive agricul-
tural development programme districts
Even though we had not succeeded to
the extent that we had expected in in-
ereasing the programme in these areas,
this programme has given us certain
concrete lessons. We have had coer-
tain experience in these districts, and
that has shown that while material
inputs like seed, waler, fertiliser,
plant protection are all important,
each by ijlself gives only a marginal
result. If we have good seed but we
do not have the other three material
inpuls, then the penefit that we de-
rive is only marginal. Along with
good seed, if we have waler also, then
it is something better; if we have
water alone, then also the bencfil is
only marginal. It in addition to sced
and water, we have enough of ferti-
lisers, then it is much betier, and
with plant protection, it becomes a
packape. Tt is not as if the total re-
sult of all this is equal to the sum of
the individual benefits which we de-
rive if we use them in jsolation; it
is not ALB4C4AD but it is 2(A4+B+
C4+D) or 3(A+B4C+D) when we
have it in the package. That is the
lesson that we have learnt.

8hri A. P. Sharma : May I ask one
question of the hon. Minister in this
smnection?

and Drought 6078

(Ma.)
8hri C. B : 1 shall ans-
wer the question later on. 1If we

want o get the optimum results with
the material inputs that we have and
with ths resources that we have,
then it is necessary to adopt this pac-
kage programme. Taking these mate-
rial inputs or resour in isolati
even though we may make all inten-
mive efforts in the use of those mate-
rial inputs, the return is only margi-
nal. That ls the lesson that we have
learnt by the application of the in~
tensive agricultural development pro-
gramme in the varlous districts.

What we are now trying to see is
whether by g larger and more inten-
sive application of this package pro-
gramme it would be Ppossible for wus
to reach a level of production and
have additional production whichk
will meet the requirements. It is
from this point of view that our
scientists and our technicians and our
administrators reviewed this pro-
gramme and on that basis they have
given ys advice that jf we concentrat-
ed our efforts in a given area where
we have assured water supply and
we have the necessary extension ser-
vices also concentrateqd in that area,
then it should be possible for us te
achieve much better results than by
merely dispersing our effort in a thia
way throughout the country. It s
not that no effort would be made in
the other parts of Lhe country. The
general programme of development
wil] go on, but g shall be concen-
trating our efforts in a definite area,
in the intensive development area
which wp are trying to take yp. For
that purpose, they have given us am
idea. It is no use trying with our
traditional wvarieties which we have
here, Even with the best of prac-
tices, with all the resources put im,
the potentiality for yleld of these
traditional varietiex is limited. TFor
example, if we take up our tradit-
ional varieties of paddy even though
they may stand on the field for five
to six months, their maximum yleld
is limited to 3000 to 4000 1bs, where-
as there are varieties available which
give greater yleld; those varietics com
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be evolved here also. If those varie-
ties are used and the same agrono-
mical practices and resources are
given to the optimum extent, then
the minimum production is at 6000
1bs. and we are able to reach even
8500 to 9000 lbs. With a new variety
of paddy, I am glad to say that my
own colleague the Deputy Minister in
his own farm has been able to achieve
a production of 8200 lbs. in one acre;
this has been done with a new varie-
ty, with all the agronomical practices
which are available for this purpose.
Even in the worst of the farms, the
minimum production has been round
about 4000 to 5000 1bs.

1 am glad to say also that another
hon. Member of this House, Shri
Karuthiruman is now growing this
paddy in his fields. He is an experi-
enced agriculturist, and he tells me
that during the long course of his
experience he has never come gcross
a variety of this sort and it is likely
%0 give him 100 maunds per acre
when he is going to harvest it.
Therefore, what we are trying to find
out is to identify the varietieg of
foodgrains which would have this
high-yield potential. I am glad to say
that we have identifieq varieties for
six major grains, namely paddy,
wheat, maize, bajra, sorghum and
ragi. We are now in the process of
multiplying the seeds of these varie-
ties. Our programme by the end of
the fourth Plan is to reach 32.5 million
acres or 35 million acres, and these
85 million acres represents about 50
per cent of the assured water supply
area now or one-tenth of the net
sown area. In these areas we are
going to concentrate. These 32.5
million acres would require produc-
tion of seeds and the fertiliser for
this variety in order to yield the
maximum would be in the range of
80 to 120 1bs. of nitrogen per acre.
These would require plant protection
also. These would require assured
water supply also. Now, we are
trying to identify each of these mate-
rial inputs in order to ensure that

DECEMBER 7, 1885

and Drought
Conditions (Ms.),

6080

they would pe available in sufficient
quantity and quality for these 32.5
million acres.

The seed programme is the most
important thing. Without that, all
the other measures would not give
results. Therefore, we are trying to
produce these seeds. We have had a
seed farm programme during the
Second Plan and the Third Plan also.
I myself was responsible to have a
large number of seed farms started
in the Madrag State with 25 acres and
50 acres. Our experience has shown
that in the small areas jt had not
been possible for us to give sufficient
technical attention to that, and guffi-
cient technical advice for that pur-
pose and the foundation seeds coming
out of those seeds have been found
to pe below standards and the quan-
tities also were limited, and, there-
fore, the multiplication of these seeds
has become very difficult. That is
why even though we have reached
the distribution of these better seeds
to a certain extent, still the quality
has not been maintained and the
quantities envisaged in the Third
Plan have not been reached. It is
because of this that we want to have
larger farms where technical assis-
tance can be concentrated, where the
various equipment required for this
purpose could be obtained. We are
going in a big way to start many
State seed farms. For thic purpose,
we have already appointed one
Director-General of State farms with
practical experience in farming and
also with administrative experience.
On this basis, immediately in Surat-
garh we want to see that that farm
is put into proper form and shape
and is used in a big way for the pur-
pose of producing quality seeds of the
various grains. But that alone will
not be sufficient. That is why our
intention is within the next one or
two years to have at ]east one State
seeq farm with round about 2000 to
5000 acres in each State, and to have
seed multiplication of ga sufficient
order, which would give the founda-
tion seeq for the purpose of multi-



081 Food Situstion AGRAFAYANA

Ll

plying to the registered growers, for
ihe purpose of having quantities which
would be adequate to meet the re-
quirements of these 325 million acres
by the end of the Fourth Plan period.
The process has started already.
Even now, the multiplication of seeds
is going on. During the next year
we have fixed targets with regard to
the areas to be covered by each
variety of grain such as paddy, wheat
and maize etc, I am assured that the
programmes for the multiplication of
seeds are going on according to sche-
dule, and sufficient quantities of seeds
will be available for the next year's
programme. But during the next
year, the area will on the whole be
only about 4000 to 5000 acres. This
will have to be multiplied four or
five or six times by the end of the
Fourth Plan. Therefore, 4 continuous
effort will have to be made for the
purpose of seeing that sufficient seed
programme is  undertdken in the
country for the purpose of reaching
the targets. But I can give this as-
surance that every effort is being
made for the purpose of reaching
these targets. If at a particular stage
it becomes gvident that foundation
seeds are not adequate but suitable
seeds are available outs:de the coun-
try, we shall not hesitate to spend
foreign exchange for the purpose of
zetting this small quantity of founda-
tion seed from outside, because this
seed could be multiplied 20 or 30
times, and ultimately the yield from
the farms would be 300 tc 500 times
the foundation seed which we would
be acquiring from other countries.
Therefore, a decision has been taken
that the seed programme will be un-
dértaken, and if any foreign exchange
ig necestary for this purpose, it
would be made available in order to
see that the seed programme goes
through. This foreign exchange
would also Include forelg, exchange
with reference to seed proceasing
equipmeni ang the various other
equipments which might be necessary
Tor such State seed farms. Parlicu-
larly, the USSR has expressed inte-
réit in equipping these State farms,
2135 (Ai) LS—8
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1 hope to get mamrive assistance
88 far as these agricultural equipments
are concerned, from these countries,
and 1 hope that it should be posaible
for us to intengify our effort in this
direction.

13 hra

Then, the seed will have no effect
it we do not have sufficient fertilivers.
1t is heré that the traditional appoach
hag to be broken because | know
even hon. Members were asking
Why go in for new-fargled fertili-
sers? Why not have our green
manure? Why not have our traditio-
nal compost? We will have these
organic manures gnd we will uge
them. But we know the limitations
of compost manure and Ereen
manure. The best compost wil] give
you only one per cent nitrogen.
Now, consider this aspect. These
varietles require at least E0—100 lbs.
per acre per crop. For having 100
Ibs. of pitrogen with compost with &
one per cent nitrogen content, we
should have at least 5 toni of com-
post for every acre. First of all, the
physical quantities will not be avail-
able. Even if they are available, it
would be able to cover only about
one-hundredth of the area jn any
particular village. Thess huge quan-
tities cannot be tramsported from one
area to another.

This i# one factor. Another tech-
nical factor which will kave to be
taken into consideration is that this
nitrogen cannot be feq all at once.
The compost manure cculd be put
only in the initial stuges, and onece
they have been put, you cannot go on
dumping this compost manure into
the fleld; whereas for the purpose of
getting the maximum results, gt two
other stages nitrogen will have to be
fed to the plants, the tillering/flower-
ing stage and the grain forming stage.

nly you cannot gu and dump
these two-three tons of
manure jnto the fleld. You will only
perhaps gpoil the whole field and
submerge the plants entirely in that.
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That is why when we have to take
to new varieties which require 80 to 100
or 120 1bs,, to think in terms of compost
manure is an impossible task. It is
physically impossible to do. The
quantities are not available. The
application of nitrogen also becomes
impossible. That is why it has be-
come necessary to go in for concen-
trated fertilisers of the inorganic
type. Therefore, if we want to take
to these new high-yielding varieties,
there is no option but to go in for
artificia] fertilisers. Hence even in
our programme of an increased 32.5
million acres, we have to apply this;
depending on compost manure Wwill
only lead to marginal increases. If
we want to have a massive Increase
in production which will meet the
situation, it can be only on the basis
of use of fertilisers,

We may look into the experience
of other countries which have reach-
ed these high levels of production.
Leave along the developed countries,
the industrially developed countries
where therg is full literacy and all
that. But even in backward econo-
mies like Mexico, Talwan, Sudan....

Shrl M. R, Masani: Taiwan is not
backward.

Shri C. Subramaniam: These are
instances of a backword economy
where people are backward .

Shri M. R. Masani: Taiwan has
attained self-sufficiency. It is a com-
parison which should put us to shame.

Shri C. Subramaniam: Let him
kindly hear me, Just because I men-
tioned Talwan, he need not stand up
and interrupt.

Shri M, B. Masanl: You must face
Acts.

8hri C. Subramaniam: 1 have cited
Faiwan as an instance of g country
which has made considerable progress
in the last few years. If that would
not satisfy him, I do not know what
would
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Shri M, R. Masanl: They have the
highest per acre yield of paddy in the
whole world, Nothing backward
about it. Let us learn from them.

Bhri C. Subramaniam: Anyhow, a
few years back, they were in the same
position,

Shri M. R. Maganl: Now you are
right.

Shri C. Subramaniam: That is why
I am citing these economies, 1o show
that it is not only the USSR and US
economies which have agricultural
production at thoge high levels. There
are other countries also which have
done the same. How have they at-
tained those levels of production?
Not by using compost manure, cow-
dung. They are using that also. But
it is only by the intensive application
of fertilisers and the use of these
new varieties that they have achiev-
ed these results.

Even in our own country, there are
progressive farmers who have attain-
ed levels of production comparable
to the best in any part of the world.
How have they attained it? It js on
the basis of these new varieties, new
fertilisers, better plant protection pro-
gramme and proper use of water.

Therefore, fertiliser is the key to
an inerease in  production today.
Omce we ignore this, whatever other
efforts we may make, it would only
result in marginal increases. Wg will
continue to be always dependent on
others for feeding our people. There-
fore, 1 attach the greatest importance
to fertiliser availability. That is why
this matter has been considered by
the Planning Commission and by the
Cabinet recently. We have taken
certain decisions with regard to avail-
abllity. If we have to put through
this programme successfully, what
would be the order of fertilisers re-
quired for the purpose—that hag also
been indicated in the paper circulat-
ed to hon. Members. Even in 1966-
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67, we woulq require 1 million ton-
nes nitrogen and corresponding P205
and K20. The package programme
has alsp to be based on this con-
sideration. Fortunately, the Planning
Commission and the Cabinet after
full discussion have accepleq the
target of fertiliser required to put
through the programme in the Five
Year Plan.

Therefore, as far as that is concern-

ed, the doubts have been removed.

Some people had doubts whether
this quantity of fertiliser would be
required for the purpose of achieving
the results. Fortunately, those peri-
ods of doubts are gone. Now a i

tive decision has peen taken that we
should see that availability reaches
to the levels indicated for the purpose
of putting through this programme.
By the end of the Fourth Plan, we
should reach 2.4 million tonnes of
nitrogen and corresponding P205 and
potash. A total quantity of putrients
of 4 million tonnes is absolutely
necessary for the purpose of fulfilling
this programme,

How to get thia quantity of
fartiliser iz the next question. We
already have factories within the
country  producing thege fertilisers.
Unfortunately, most of them arp not
working to full capacity; particularly
this year, the capacity could not be
reached because raw materials were
not there. Raw materials were not
there b foreign was
not avajlable. One leads to another.

Therefore, now a decision has been
taken, that the existing factories and
the factories which will come into
production would be worked to full
capacity, and the foreign exchange
necessary for the pyrpose of lmpol.'l-
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duction within the country. How te
have the full availability of fertili-
sers? Therefore, the balance will have
to be imported, and whatever foreign
exchange required for this purpose
will have to be found, even as foreign
exchange will be found for all the
defence needs. Food is as important
as the defence of the country, Some
people say jt is more important be-
cause 3 hupgry nation can never
defend itself.

Therefore, after taking into account
the indigenous production, the balance
will have to be imported. Some
people have criticised this approach
and said, ‘Why go in and spend
foreign exchange in the import of
fertilisers?' 1 tell them, the choice is
whether you would starve and starve
the millions of the people or give
high priority to fertlliser, get it, and
also  produce it within the country
to feed the millions of the people of
this country.

Shri P. K Deo: On a point of

Shri C, Sobramaniam: I am not
yielding.

Shri P. K Deo: An hon. Member
is reading newspapers. He is learn-
ing English by reading them.

Bhri D. C. Sharma (Gurdaspur): 1
am just preparing for the next Bill.
I am not reading newspapers.

Mr  Deputy-Speaker: Such inter-
ruptiong should not be there.

8hri C. Subramaniam: I agree that
import of fertilisers would mean
utilisation of foreign exchange con-
tinously.  Therefore, it becomes
necessary to build up capacity within
the country which would produce
gh of fertilisers to meet our

ing the raw terails for r
these factories to full capacity will
be made avatlable, taking into
account the overall availability of
foreign exchange.

In the interim period, it will not
be possible to reach this level of pro-

needs, That is why the establish-
ment of fertiliser factories is of the
highest importance,

I am sure gome of the hon. Mem-
bers would immediately say: here is
aguin US pressure for fertiliser fac-
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tories. It is not US pressure or any-
body else’s pressure, it is the pres-
sure of circumstances here that needs
more fertilisers to meet the situation.
Therefore, if we are not in a position
to produce the fertilisers in the pre-
sent context, we have to create a
situation in which the investment
would come into the country for the
purpose of producing the fertilisers
within the country.

Bhri M. R, Mamni: Somewhat
belated.

8hri C. Sobramaniam: You have
to choose between the two. Suppose
forelgn  investment comes in and
suppose they are able to make certain
profit and it goes out of foreign ex-
change, what that would mean and
also what it would mean to import
fertilisers that we do not produce
here, or if we do not produce ferti-

lisers, what are the consequences
of not having fertilisers and not
having production also—all this

will have to be serlously gone into.
Therefore, every attempt will be
made by the Government to see that
more fertiliser factories come in &%
far as possible in the public sector
and to the extent necessary in the
private sector for the purpose of
filling the gap, and whatever policy
decision i3 necessary for that purpose
is under the consideration of the Gov-
ernment of India, and I hope early
decisions would be taken for the pur-
poge of seeing that we establish more
and more fertiliser factories within the
country which would ultimately save
foreign exchange and save the people
also from starvation,

Dr. L. M. Singhvl (Jodhpur): The
newspapers tell us that the decisions
have already been takén yesterday.

Bhri C. Subramaniam;: I can ask the
people to starve on the basis of ideo-
logy, but ultimately ideclogy and
everything else is for the purpose of
feeding the people, If on the basis
of ideology we reach a stage where
we are not in a position to produce
enough, then that is the surest con-
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demnation of that ideclogy, Thete-
fore, today what iz Important is to
have more fertiliser factories within
the country. Thet exploitation will
be much less than the import of ferti-
lisers from outside the country, it will
be much less harmful than asking the
people to starve.

After all, in life wvarious alterna-
tives are available. The best alterne-
tive will have to be chasen. We can-
not make ideal conditions and ideal
choices.

Shri M. R. Masanl: Very belated.

Shri C. Subramanlam: Therefore,
these decisions have always been
taken, and therefore this will have to
be taken and fertiliser is the key to
the production, and this will have to
be emphasized, and for this the House
will have to make its choice, the
country will have to make its choice,
and that is the only way to go for-
ward.

Then, along with this we have to
have plant protection also because
when we have these new varieties and
high fertilisation, they are also sus-
ceptible to diseases and pests. (In-
terruptions). 1 will answer all of you
later on.

Shri A, P. Sharma: What about irri-
gation?

Shri Bhagwat Jha Aszad (Bhagal-
pur): I want to know from the hon
Minister what fertiliser can do with-
out irrigation. What we need is irri-
gation, not fertiliser. You want to
make the surplus areas surplus and
the deficit areas deficit.

ot wdt - oF wEw o of A
difor .. (cwwww) wifese W
qrfr FET qA® W ol AT W@
t..

Shri C. Subremaniam:
ylelding. Afterwards,

I am mot
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Mr. Deputy-Speaker: Please it
down.

ot ;g ifeeT WY T @ @
g dowamer wewr ...

Mr. Depuiy-Speaker: He is not
yielding.

ot f1g quy : awfart fg AT
whafg

Mr. Deputy-Speaker: Order, order.

Shri C, S8ubramaniam: Particularly
the chemicals required for plant pro-
tection will also have to be produced
within the country, Fortunately, we
have already established sufficient
capacity to meet the present needs,
but it is not sufficient to meet the
needs of the expanded programme
when we go through the Fourth Plan,
und to the extent fresh capacity will
have to be established, we are already
taking steps for the purpose of estab-
lishing fresh capacity, and theref
in the interim period if any chemi-
calz have got to be imported, it has
been decided by the Government that
high priority will be given with re-
garg to allocation of foreign exchange
to import these pesticides also.

I now come to the point about
which Shri Azad was very much per-
turbed, about water.

Shri A P. Sharma: | am also per-
turbed.

8hri C. Subrammalam: 1 do agree
that all this will have no meaning if
there is no water to back this up, it
will be only throwing it into the
wuste. Therefore it s not merely
making avallable water that ls im-
portant, but making avaitable water in
sufficient quantities. Unfortunataly,
we have had very many irrigation pro-
jects which are only protective, which
do not nave sufficient capacity to
have intensive cultivation. That is
the main drawbsck in many of our
irrigation projects. Not only that

and Dreught 6ogo
itiona (Ms.)

The method ; irrigation also, parti-
cularly the ancient systems of irriga-
tion, was all right at that time, but
for the new techniques the flow of
irrigation from fleld to fleld is not
beneficial for cultivation with fertili-
sers, and unless you have controlled
irrigation, you will not be able to get
the maximum out of it. And not
only that. On the basis of thi: pro-
gramme, it is not by taking one crop
alone we would be able to go forward,
Intensive agriculture would mean that
wherever water is available, wherever
we are having one crop we should
have two crops, wherever we have
two crops we should have three crops.
It is from this point of view that we
are trying to analyse—for which a
cell has béen formed in the Agricul-
ture Minlstry—to review the position
of each irrigation system, to find out
the water avatlability there, whether
with that water availabilily it would
be possible 1o have this intensive agri-
cultural programme approach, and
also to have multiple cropping in this
area,

We find in many of these arcas not
only modernisation of the existing
irrigation system is necessary, but
development of minor irrigation sourc-
es within this command area also is
important, so that a water balance
would be reached for the purpose of
having this multiple cropping. There-
fore, we have already made certain
investigations with regard to the
existing irrigation systems in the
Tanjore area and also in the Andhra
area, and we have come to the con-
clugion that apart from building up
field channels for every field so that it
could be controlled, in these very areas
minor irrigation will have to be deve-
loped so that the water balance Is
reached.

There s another problem which
Shri Bagri raised. | do not under-
stand hiy language, but still I suppuse
what he is worried about is this, that
in the Punjab in spite of water beinyg
given, what has happened is this.
Water is pot only a creator, but also
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a destroyer. Whereas 3 million acres
have been brought under irrigation, 3
million acres have gone out of use
because of waterloggthg. So, we have
to be careful particularly about our
irrigation systems. It is not as if vou
just throw water and get production
out of it. Tt can also be a destroyer.
There also it becomes necessary for
the purpose of mvoiding this water-
logging that we should develop these
tube-wells in an intensive way in this
area so thaf once we use the canal
water, later on we pump out the water
from undergound and use it for
another crop. In this way, the
balance is got.

Therefore, these are all matters
which require to be gone into with
regard to the existing resources alone,
leave alone new resources which my
friend is building up. I am sure he
would have sufficient opportunity,
sufficient resources, to build new
sources, and we will give every sup-
port, but are we utilising the exist-
ing irrigation resources to the best ad-
vantage? No. Therefore, looking
at the existing resources for the pur-
pose of secing that water-logging Is
avoided, for the purpose of seeing that
water balance is reached for multiple
cropping ., will have to be gone into,
and in the fourth plan period mainly
irrigation will be concentrated 1n
these arcas for the purpose of build-
ing up water balance so that more
and more land will come under multi-
ple cropping instead of being content
with one crop slone,

ot wrmit : \Y faoret & a0 w1 w3-
Fwr A 2 g ¥ W P mr @ €

Shri C. Sobramaniam: These new
varieties, fortunately, are possible of
this multiple cropping also; whereas
the existing varieties can give long-
term crops, these are fortunately short-
term crops. ‘Therefore, if lands are
released early and resources also are
released earlier for the purpose of plan-
ning another crop and water balance
is reached and new varieties are used
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which are of shorter duration, it
should be possible for us to have mul-
tiple crop in these very areas where
there is assured water supply. Imn-
stead of one crop we should be able
to get two crops and in places where
we are able to get two crops, we can
get an additional cash crop vegetable
and so on. That is how the intensive
effort will have to be made....

ot aT : TgadSl & A §
art # &Y aAmaT |

Shri C. Subramaniam: Investments
of this order will have to be made.
New geeds would mean higher cost for
the farmer; fertiliser of this order
would mean higher cost for the
farmer, using plant protection methods
would mean higher investment and
regulating the various channels would
alsop mean higher investment. Un-
less sufficient credit is 'made available
to the farmer to meet this invesiment
programme, all these will be only
paper plans. Therefore, we are try-
ing to find what could be the source of
credit for the purpose of meeting the
massive requirement of investment by
the farmer to put through this pro-
gramme. I am glad my co-operative
colleague is here. After a full asseas-
‘ment we have come to the conclusion
that co-operatives alone will not be
able to meet this amount of credit
which would be made available to
the farmer. Therefore we are in the
process of finding out what other alter-
native arrangements should be made
to supplement the effort of the co-
operative sector not for the purpose
of displacing the co-operative gector
but to take care of the transition
period. Co-operatives also may be
able to gein sufficient strength and
later on to take over the entire pro-
gramme of credit. But in the intetim
period we are thinking in terms of an
agriculture credit corporation to fin-
ance the needs wherever co-operative
movement is weak so that there will
be a supplementary credit agency
avallable for this purpose. It is this
package approach which we are trylng
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to formulate and implement: better
seeds, heavier fertilisers, plant pro-
tection, water availability and credit.
This is the main idea and it will have
to be further formulated. The farmer
should be ensured that his heavy
investment could be borne by him
even in a natural calamity and here
crop insurance becomes inevitable. It
is this package approach which I am
trying to work out which ultimately
would mean an intensive aproach to
have a minimum additional produc-
tion of 25 million tonnes. We could
have only marginal increases in the
other areas and that effort we are
bound to make. We are bound to have
new irrigation sources. These ideas
would spread to other areas also.
Therefore, the other areas are not
going to be stagnant and they will
also progress to a certain extent. But
this intensive approach alone would
lead us to results....(Interruptions).
For the purpose of seeing that exten-
sion services are also available in an
inlensive way we had to concentrate
our efforts on better trained persons,
better oriented persons and extension
officials.

Shri Priya Gupta: What about anti-
flood measures?
ot armet ; o7 zgw det & A Re
& qred W
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Therefore, cattle development, poultry
development and fisheries develop-
ment—all these become important.
Even with regard to cattle develop-
ment and the key-village schemes
which we have worked we have cume
to the conclusion that there also in- |
tensive approach is necessary. (In-
terruptions).

«ft gww W wawTT vl grer,
wift qre, wEHt qrew |

8hri C, Sobramaniam: I
know what they gain by shouting
much. If that pleases them, it
does not lend respectability to
proceedings of this House. If the hon.
Members do pnot like my speech they
are at liberty to get away and not to
listen to my speech. Since they are
here 1 would respectfully plead with
them to listen. If there are .any
doubtg I am prepareg to answer ques-
tions to the best of my ability....
(Interruptions). Later on, not now.
Therefore, kindly do not interrupt,

With regard to cattle development
also we have evolved a packege pro-
gramme and have taken about 42 in-
tensive cattle development areas
where higher milk yielding new
breeds would be developed. In the
same way we are taking Intensive
steps to develop poultry and for deve-
log t of fisherics also. I cannot go

Shri C. Subr i Ext

also will have to be intensified and we
are giving higher training for some of
the village-level workers who would
be located in those areas and who
would be able to assist the farmers
with higher-leve] techniques. That is
the package approach which we are
trying to make. In the same way in
the production of fibre, of oil-seeds,
etc. it is this package approach which
we are trying to evolve.

Mere production of grains alone is
not goifig to meet our food problem
Ne doubt we will be able to fill our
stomachs If we want to lmve a
balanced, heslthy dlet, other protec-
tive foods would also be necessary.

into all those aspects now, and when
the plan is formulated and is placed
before the House I am sure they
would be satisfled that we are trying
to make an intensive effort in all these
directions To solve the problem.

1 do agree ffiat all this would mean
reorganisation of the administrative
machinery to meet the needs of
country. We-are quite well aware of
it. That ls why even though some
hon. Members might think that a
minister is going out of the way to
criticise the existing system, but in
the interest....

Dr, L. M. Singhvi: References were
made to it with commendation.
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you; you, have gt least the courage to
say those things....(Interruptions).

8hri C. Subramaniam: In the in-
serest of making these schemes a suc-
cess, reorganisation and reorfentation
of the administrative machinery at the
Central level and the State level and
the District lavel is nedessary. I
may give this assurance to the hon.
Members that it is from thmt paint of
view that we are trying to reorganise
my minisiry here. We have gone a
long way in reorganising it and I will
be able b presknt a picture some
time, b this. ganisation i
notnowulhwtn get over
y hurdlés nd many sanctions will
havatohcnhtnlmd. We are in the
process of safisfying the people that
this is"in the righf direction. In the
same way we Tre trying to have this
new approach applied in the state
machinery and at the district level
All these ure ufider consideration.
When I place ‘before this Mouse the
new picture of the administrative
machinery which we are trying to
evolve subject to constructive eritl-
ciams, 1 hope it will give some satis-
faction 1o the hon. Members that we
have made an attempt in this direc-
tion also. Therefore, I fully agree
that this will have to be taken into
uccount. ‘This scientific’ and tech-
nological approach will have to be
backed by a massive research pro-
gramme also. That is why we have
reorganised the ICAR and we have
made & scientist the head of that orga-
nisation. Scientists particularly in the
agrioulture sector have té be given

FEood Situation

proper remuneration and proper
status for the purpose of improving
agricultural research  programmes,

That also is under implementation. I
say that all these efforts will produce
soma effect and will lead to better
tation of the progr
whwh we evolve because however good
the plan might be on paper, ultimately
it d ds upon the i ity of the
application, and the successful imple-
mentation of it will depend upon i'.
We are trying our best to meko care
of this also. Therefore, for people
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who are accusing ug in this House as
to why we are depending upon
PL 480, for the satisfaction of those
who are taunting us ‘how long ure
you geing to depend upon otherg for
fceding the people’ 1 can give this
assurance that we have decided, the
government have decided and the
Prime Minister has declared on the
floor of thia House that agriculture
will get the highest priority with
regard to resources allocation even if
there should be shortfall in the pther
sectors; the cuts may be applied to
other sectors.

As far ag the agricultural sector is
concerned, the allocation will not be
cul  down. On the other hand, we
want to go a step further; if further
respurces are necegsary, that would
be allocated even to the detriment
of the other programmes which we
might make, This is the decision
which has been taken by the Govern-
ment; not individual decision, but a
decision taken by the Cabinet, taken
by the Government, laken by the
Planning Commission, and 1 am sure
this House and this country will en-
dorse it. It is on that basis that we
proceed.

With regard to allocations, il is not
merely the internal resources which
are important, but the foreign ex-
change component also is important,
and it has been decided that
even with regard to foreign ex-
change allocation, the highest priority
will be given to agriculture next only
to defence or equally with defence,
whatever it might be. Once the im-
portance is given, then there is no
question of any programme failing for
want of resources as such. There-
fore, the material resources which
would be made available should be
matched by the man-power resources,
with regard to quantity and quality.
That is what we have got to attempt
as far ay this programme is concerned,
and I want to make the position quite
clear that we shall see that during
the fourth Plan we concentrate our
efforts on the agricultural sector and
go forward in implementing this pro-
gramme which, I feel confident. would
lead us to self-sufficiency. But in the
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interim period, I agree we are bound
to go through—

An bhon  Member; Individual
(Interruption).

Shrl C, Subramaniam: This will
not depend on any individual; once it
is decided that this is the Geowern-
ment's programme, ance wa decide
that this is the programme, we have
the confidence that we are .dn' h
the right directi The t
difficuities, the int difficulties, will
havetobemtinnboldw.mdl
would request this House and the
country today to realise that while we
are formulating this plan, I do agree
that the present is a bleak prospect.
My view is that while it looks bleak,
if only we undertake all the measures
whiech we have indicated, I am quite
confident that we will be able to meet
this challenge and meet it successfully
too.

I know I have undertaken a difficult
task, an unpleasant task and perhaps
a thankless task, because, for anything
happening anywhere, the Food Minis-
ter here will be blamed. I am not
afraid -of taking those blames. I want
to give this assurance to the House
that it will be my endeavour, in this
difficult situation, to see......

sft wifwre &% dvwt : 5T O ©T"
q A gRray, @ sy g T 0w ey
g ?

Shri C. Submamaniam: As I stated
in the opening speech of mine, it will
be my attempt to see that the distress
is minimised; I say it shall be my en-
deavour to see thlt d.imm is averted;
if any disast that
will be my failure. While I know that
there are various agencies involved In
it, representing the State machinery
and the Central machinery, I being
the Food Minister in charge of it, am
prepared to take the entire responai-
bility it anything should happen, and
T am not prepared to throw the blame
cither on the State Governments or
any machinery, I am prepared to take

end Drought Gogl:
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Shri C. Bubramaniam: That is why,
when I say we should increase the
availability of foodgrains by whatever
measures they might be, | hope my
hon. friends will have some patience
with me, because, we should see that
disaster is averied at any cost. (In-
terruption). Therefore, now that we
have discussed the whole matter and
the Government are fully aware of the
challenges of the day and the chal-
lenges of the future, we are trying to
take al] steps for the purpose of mect-
ing this challenge. I hope the House
will agree with me when I say that [
know speeches will not solve prob-
lems, debates will not solve problems,
and I request that everyune should
co-operate with the Government and
create conditions in the country
whereby it would be possibie for us
to implement this programme success-
fully to reach the stage of self-suffi-
clency.

I know many substitute motions
have been tabled: not that [ do not
agree with some of the ideas men-
tioned in them, but I also tried to find
out whether I could accept any one
substitute motion, but there are some
things which I am able to sccept and
some things which I am unable to
accept. Therefore, it is not that [ am
throwing away the suggestions made
in the substitute motions, but only I
am unable to accept any aubetituts
motion. But, in view of the explana-
thans which [ have given and in view
of the programmes which 1 have set
out and which [ have formulated, 1
hope hon. Members who have maved
subatitute motions will be kind enough
to withdraw their motions and accept
the motion moved by me.

Shri Harl Vishon Kamath: On 2
point of clarification...... ..

Several hon. Members roce—
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Deputy-Speaker: Order, order,
WE hnd a marathon debate lasting for
over three days, and 75 Members have
spoken. I will allow one guestion for
each party; major parties only.

ot g fosd ¥® ¥ ardf &1 FE
g Ag &)

ot TW e oraw (AT )
IuTens W |, W A Ay g, fie
ag I A 1 717 59 fag fear amar
gfs wmwd K94 e R
ot ¥ g8 A E, ag IT H AT A
AW AT T A a
g WA ST H IT ATAT T TT FF,
& T g0 GFA W HATEATE T TE
wWieg OF o9 1T S A OF W 99
aAFFH AL T |
Mr. Deputy-Speaker:

One question for each party.
Narasimha Reddy.

Order, order.
Shri

Shri Narasimha Reddy (Rajampet):
The hon. Minister, the day before yes-
terduy, whie he was at Chandigarh,
listed certain disabilities under which
be is labouring, and this has been pub-
lished in The Hindustan Times dated
the 6th instant. He said that the Min-
isters are nothing but rubber stamps
to the department, that he is not in a
position to choose his own Secretary
and that 75 per cent of his staff.....

Mr, Deputy-Speaker: What iz your
question?

Shri Narasimhg Reddy: I am put-
ting the question, and I want to know
how he is going to mnswer it—that
75 per cent of his staff have no agri-
cultural or rural background; in other
words, they are numskulls so far as
agricultural knowledge is concerned.
How is the Minister going to correct
this defect?

Shri Indrajit Gupta (Calcutta South
West): In view of the Food Minister's
wvery forceful reiteration that the
<ountry must continue to depend on
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imported supplies indefinitely—that 1s
what I understand........

Shri C, SBubramaniam: This is mis-
leading on what I have said: this is
just the Indrajit way of doing it.

Shri Indrajit Gupta: May I know
his reaction and the Government’s re-
action to the latest report appearing
in the press that the American autho-
rities had said that for the future
supplies of PL 480 foodgrains—a sub-
stantial part of it—the payment must
be henceforth made in dollars?

=t wiiwre wrw aoer - TorerE ¥
T AT 9T 9% § | agt T Igady
ot wm oo @ E W A E ¥
AT FATH §1 qO9 19 F ¥ @7
¢ 1 % g e e g B Tomea &
e &Y frerw & fody aowme war wmw

FoT W § W ARt 97 ggadw s
AqT THCAT FATH §1 219 § T4 & qraeg

¥ aut rdATEr vl § 7

ot TRTE aTEw | IUTEIE WE I,

# welt wrey & g A A B oY
Tt wraw doe qfe }, WA AT F
o s A afa [0 v v arw
& vz framd & forg wrf ng- e
AT qerte Tt A 9T @ 4
ATaefra welt @ ag T wT qR A gd
fragaiw at ¥ o wwet w1 g F04
o ) AfFmaTy § oW aw
a1 weq foifer feq ag & o et
wfadi , agt @F & TOF wara 7l o
sa WA, 3 At eere fal

¥ eAmiqaadiisa mry 1 Koy
arAT AEAT § TR T 6 o et i
oW e g A gE, d e fae-
e, TR W e 9 e
wr gu ¥ ford federe sgoy o,
wiife 8 T ¥ WY wgvET 7 AN Wi
fex €, & v &, WX wEA A
A FTT A ¥ S A Fw oW §
WR aw-dwog # oo §)
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Bhri Hari Vishnu Kamath: The Min-
ister has told us something about the
crash programme. ] hope the crash
programme will give us food and
neither the programme nor the Min-
1stry will erash. Now, may 1 ask the
Minister whether he rememburs the
promise that he and the Prime Minis-
ter gave as far back as September,
1964 at a conference of Opposition
parties that they would shortly con-
vene—both of them said; he was pre-
sent and the Prime Minister was pre-
sent—a larger conference of Opposi-
tion parties to discuss long-term mea-
sures of food production and distribu~
tion? They were reminded in Decem-
ber last and again I reminded him this
year but up to now the conference for
discussing long-term measures is still
hanging fire. May I know why it has
not been called and when he is going
to call that conference, if he means
business?

Dr. L. M. Singhvi: It seems the
Minister is unable to make timely pay-
ment in terms of performance, but has
taken this opportunity to renew the
old promissory note. I should like to
know whether there iz any scheme for
seeking and enlisting Israeli coopera-
tion on a large scale for reclalming
wastelands and arid zones in this coun-
try. whether the government propose
to use Israeli collaboration even in the
work of the TDesert Development
Authority, which T am told is under
contemplation and whether the gov-
ernment have considered Dr. Martin
Junes® idea in respect of laying pipe-
lines of water from water-logged areas
to  water-scarce  areas I also
want to ask the Minister in
respect of the statement that has ap-
peared in the press today in respeet
of the foreign exchange outlay for im-
proved seeds and fertilisers. He has
not given us that figure;, he should
have given it when it has appeared in
the press. It is said that only Rs. 30
crores have been sanctioned agalnst
Rs. 76 crores he had wanted. He
should also tell us about the machi-
nery for fertiliser distribution.

Mr_ Deputy-Speaker: Only one
question need be answered.
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Dr. L. M. Singhvi: These are ques-
tions raised which are unanswered.
Otherwise, the debates are pointless if
questions are raised and there is no
answer. He is bound to answer all
of them.

Shri Kashi Ram Gupta (Alwear):
The realisation of levy directly from
the cultivator is a sort of disincentlve
while cash crops are an incentive to
him. What does the minister propose
to do so that the cultivator may have
an incentive to produce food crops
rather than cash crops?

Bhri Dinen Bhattacharya (Seram-
pore): Does the government know
that in West Bengal, the procurement
price of one maund of paddy has been
fixed at Rs. 14, Hs. 15 and Rs. 187
Does the government know that for
producing one maund of rice the pea-
sant has to spend at least Rs. 21 per
maund and this has been admitted by
the Chief Minister of West Bengal nn
the floor of the Assembly? The State
Government say that under the direc-
tion of the Ceniral Government, they
have fixed the price of paddy this way.
What is the reaction of the govern-
ment in this matter? The levy has
becn fixed not on the actual produc-
tion, but on the ownership of the land
without any concern regarding actual
production. So, there is great dis-
satisfaction among the peasantry. Al-
ready an agitation has been started.
What is the reaction of the govern-
ment to this?

Shri Bhagwat Jha Aszad: While I
appreciate the statement that the gov-
ernment has decided that there will
be not only no cut in the proposed
allotment to agriculture but if neces-
sary It will be increased, may I know
from the minister if they have also
decided on a deadline by which they
would make the country self-sufficient
and free from the stinking PL 480
imports or whether the imports will
only increase and in the end they
will say, “Sorry, the monsoon has
failed"?

Mr, Deputy-Speaker: Shri Sheo
Narain
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As hwn. Member: Why are You
allowing more than ane member from
the Congress Party to put questions?
(Interruptions),

Mr. Deputy-Speaker: They are
three times the strength of the oppo-
sition. ] have allowed 9 opposition
members to put questions, I can call
27 Congress Members.

Shri Bheo Narain: Is it m fact that
the greatest hindrance to the solution
of the food problem is the zona) sys-
tem? Are you going to remove it or
not?

Bhri Mohammed Koya (Kozhi-
kode): Yesterday I referred to press
reports in Kerala that the rice quan-
tum of the ration there will have to
be reduced to 4 oz. b Andhrs
and Madras will not be able to supply
rice. 1 want to know what the posi-
tion is in that regard.

Bhri A. P. Bharma rose—

Mr. Deputy-Speaker: [ am not al-
lowing any more. Shri Subramaniam.

Shri A P. Sharma: When I inter-
rupted the minister during his
speech, he was prepared to answer,
but you did not allow me. He said
he will answer questions at the end.

Mr. Deputy-Speaker: I have allow-
ed 11 members. I am not allowing
any more.

Shri A. P, Sharma: [ was entitled
to interrupt st that time. He assured
me he would answer questions at the
end

Mr, Deputy-Speaker: [ cannot al-
low any more.

Shri 8. N. Chaturvedl (Firozabad):
This is not fair.

Shri A, P. Sharma: We come from
a deficit area.

oY R W ey : 7 W RaT
T T #1 fegm oy | & 7w a7 Ay
gw g 1
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Bhri Priva Gupta: What shall we

tell the people who have elected us?
Mr. Dcputy-Speaker: We have

spent 18 hours gn this debate and as
many as 78 members have taken part.

I have allowed 11 members to put

questions. [ cannot allow anybody

else.

8hri Priya Gupta: He did not louch
on our points and you are not allow-
ing us to put questions. This is not
democracy.

Shri A P. Sharma: The minister
was prepared to answer . .,

Mr. Deputy-Speaker: Order, order.
1 cannot understand a Congress Mem-
ber interrupting like this. The min-
ister is replying for the government.

Bhri A. P Sharma: It is not a ques-
tion of party. We are facing difficul-
ties in the field.

‘Mr. Deputy-Speaker: You must
maintain some decorum here,

it R WL AT R WA A
o o e FH garw aw A qEa
g g% ot warw TEA W A
et g 1 Fan? A ¥ wEr R FuT
L 3l

oft vy fowd I w1 AAAE @A
Aoty 1
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¥ W gE = frn a s 3
waTe (@ %1 W GATS & | Wt
wgvey ¥ ot a1 fix Az # 4 94 F R
w wata FET | U A WA A
¥ T v@ R Wi Wl @
W R
Wr. Deputy-Speaker: 1 am not al-
lowing; there is no point of order.

Shri C. Subrammniam: At the ouwt-
set, 1 apologise to the bers for
not dealing with every point which
has been raised here. I thought it
would be physically impoasible.
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&hri C. Bubramaniam : 1 have dealt
with it in my own way. When the
hon. member comes to my position, he
will be able to deal with it in a bet-
ter way, but that js a different thing.
People have to decide about it

Bir, 1 apologise to the b I
should have mentioned it earlier that
in the time given it would not be pos-
sible for me to deal with every useful
suggestion that has been made here.
(Interruptions).

Mr Deputy-Speaker :

Order, order.

8hri C. Subramaniam: That does
not mean that 1 do not attach impor-
tance to those suggestions. 1 have
been greatly benefiled by some sug-
gestions. For example, Dr. Singhvi
made a suggestion that we should use
pipelines. I agree it is the best way
of transporting water without evapo-
ration, but that would mean so much
of pipelines being available. If we
want {n import it, foreign exchange
difficulty comes in. If we want to
manufacture it, there is the question
of industrial capacity for that. We
can go on arguing every point I
sgree there are some points which
will have to be taken note of for im-
plementation with advantage.

Shri Priya Gupta: The minister
did not touch upon the service condi-
tions of the employees of the Food
Department.

Shri C. Sobramaniam : We are dis-
cussing the diffizult food situation
arising out of the drought. No doubt
there are other individual matters, He
can raise them during the budget
debate or through gquestions.

The quu'lion was raiued vrith regard
1o
criticism is not agsinst | indl"iduals of
the ad istrative y. A3 a
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matter of fack) ¥e have got first-class
human material in the administrative
machinery. But the system js such
that we do not utilise the human
materigl available in the best way.
That is why I have been a severe and
consistent critic of the existing sys-
tem of administration. That will have
to change quickly if we want to be
benefited. That is why perhaps the
talk of administrative reforms com-
mission is there. I hope something
will be done mbout this.

As far as the question raised by
8Shri Indrajit Gupta iz concerned, I
am sorry he distorted my entire

h I blame him
—I do aotl:nw whether he is &

Shri C. Sabramaniam; Then I am not
surprised.

8hri Indrajit Gupta: May 1 inform
him that I am not a lawyer, | have
not studied it.

Shri C. Subramaniam: As a lawyer I
appreciate the point of view put
forward by him.

Sir, 1 never said that we are going
te continually depend upan PL-480.
On the other hand, I thought I
emphasised the aspect that we are
to reach self-sufficiency as quickly
as possible. With reference to that
Shri Azad was naturally anxious to
know how long it is going to be.
I thought 1 had mentioned in the
papers circulated to hon. Members
that our attempt should be to reach
self-sufficiency at least by the end
of the Fourth Plan if not earlier. We
should make every attempt even in
the interim period, if it is possible,
to reach it. It ia not our intention
to continue this import. Therefore,
we shall try to see in any event we
fulfil this target and every attemp!
will be made for the purpose.

He raised the question with regard
to dollar paymant. | have also seen



6107 Food Situation

[Shri C. Subramaniam]

a paper report in this connection.
1 have also seen another counter
paper report saying that this will not
apply to India. But I am not in
possession of any official information.
If such a situation arises we will
‘have to review the position and find
out what should be the position that
the Government of India will have
to take.

Shri Indrajit Gupta: Have you not
made enquiries?

Shri C. Subramaniam: As far as
Rajasthan situation is concerned, not
only there is Rajasthan, there are very
many other areas where the situation
is critical. I thought I gave the assur-
ance that we would take note of this
situation and we shall try to meet the
situation and relieve the distress as
far as it lies in my power.

With regard to the point about
fallow lands and minor irrigation
schemes, we have been discussing it.
When I did not mention about a parti-
cular programme, it does not mean
that the programme is not there. I
thought I should highlight the new
programmes and not the old ones
which we have all along been doing.
T thought I should tell about the new
approach which would lead us to self-
sufficiency. That is why I concen-
trated my speech on this. It does not
mean that there is no effort to bring
the fallow lands under the plough.
Similar is the position with regard to
our minor irrigation programme. As
a matter of fact, minor irrigation pro-
grammes, medium irrigation pro-
grammes and major irrigation pro-
grammes, all of them would go
through to the extent resources are
available.

Then, as usual, Shri Kamath in-
tervened and asked whether we
would crash or the Government
would crash..

Shri Harl Vishnu Kamath: “T hope”
I said. 1 said: “I hope the pro-
gramme would not crash™.
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Shri C. Subramaniam: I hope it is a
genuine hope and not a wish the
other way. Anyway, that is quite
a different thing.

Shri Hari Vishnu Kamath: What
about the conference to discuss long-
term measures?

Shri C. Subramaniam: As a matter
of fact, in fulfilment of the promise a
committee of the Parliament has
been formed to discuss the Plan. It
has been announced, and therefore
those members wil] discuss the Plan
in full. In addition to that, I am
sure the House also will have an
opportunity to discuss the whole pro-
gramme.

About Israeli collaboration some-
thing was mentioned.  All knowledge
and experience are not confined to
Israel alone. As a matter of fact,
similar experience is available in
USSR, similar experience is available
in other countries.

Dr. L. M. Singhvi: Why exclude
Israel?
Shri C. Subramaniam: Therefore.

there are certain politica] difficulties
in seeking Israel’s collaboration, I
want to make the position quite clear.

We cannot just ignore this political
consideration.
Shri M. R. Masani: Shame!

Shri C. Subramaniam: It is not a
question of shame, it is a question as
to whether the technical know-how is
available in any other part of the
world. I should like to assure the
Heuse that this technical know-how
is available in various other parts of
the world and we are trying to take
advantage of that.

An hon. Member: It will be rather

expensive.
Shri C., Subramanmiam: I am glad
this question was raiseq by Dr.

Singhvi about the foreign exchange
for fertiliser. As T have already stat-
ed we have accepted these targets of
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availability for the various periods.
As far as 19686-67 is concerned it is
more important because 1967-68 can
be takep care of a little later. Even
in 1866-67 the kharif season is morc
important than the rabi season, be-
cause for kharif season wunless we
place orders now we would not be
able to get fertiliser for the kharif
season. Therefore, every effort has
been made and additional foreign ex-
change to the extent of Rs. 20 crores
has recently been made available so
that for the kharif crop a minimum
quantily of 450,000 tonnes of nitrogen
will be made available. The foreign
exchange position is very diffleult.
Particularly those countries who
want us to progress in agricultural
development have hit hard against our
agricultural production by denying
aid at the critical moment. For the
purpose of fertiliser we have depend-
ed upon US ald. As a matter of fact,
it has been earmarked and we have
called for tenders also. At this criti-
cal moment the aid has been cut off
and they still talk in terms that we
should have more fertiliser. We ean-
not produce foreign exchange at a
moment's notice. In spite of that we
are trying to be self-sufficient, as far
as possible, with regard to foreign
exchange. Therefore, we have scrapped
everything and the Finance Minister
has been good enough to make avail-
able forelgn exchange sufficient en-
ough to have 450,000 tonnes of nitro-
gen in the kharif season. I have no
doubt that we will review the situa-
tion with regard to the rabi season
also. T hope economic aid also would
be available from other sources. Even
if it is not available, we are not going
to fall below the target on that ac-
count. We shal] try our best to see
that out of gur available resources we
make fertiliser gvailable for the coun-
try to go forward with its production
programme.

Then there was the question with
regard to levy on the producers, whe-
ther it is a disincentive or not. That is
why we have assured a minimum re-
munerative price. We are not going
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to push the peice below thal. We are
not satisfied with that. That is why
procurement is always fixed at Rs. 3
or Rs. 4 over the minimum support
price. Of course, sky is the limit as
far as price is concerned. We can go
on increasing the price, but there
should be a reasonable level also, be-
cause we have to take into account the
consumer's capacity also to pay.
Therefore, that is the only answer [
can give.

With regard 1o West Bengal prices
and West Bengal situation, I am sure
hon, Members, perhaps some persons
belonging to that school, are trying
to create difficulties there for a Gov-
ernment which is trying its best to
put through a programme which they
have been advocating. I know no
system can be perfect and there are
likely to be some deficiencies. The
best thing would be to take it up with
the West Bengal Government to see
that if there are defects, if there are
deficiencies, they are removed. Instead
of that, they take an agitational atti-
tude and by that they would only see
that a beneficial measure, a progres-
sive measure which has been taken up
by the West Bengal Government, does
not work and they will see that it
fails. That will be a failure of a
policy which they themselves are ad-
vocating. I hope this will be kept in
mind.

Shri Dinen Bhattacharya: What
about the price? The Government of
West Bengal says that it is under your
instructions that they have fixed the
price.

Shri C. Subramamiam: It s
under any instruction from me.

Shri Dinen Bhattacharya: The Cen-
tral Price Commission.

Shri C. Subramaniam: We discussed
the situation and we came to an
agreement at what level the price
should be fixed. If there is a case for
any increase in price I am sure the
West Bengal Government will be as
solicitous of the producer's interest as

not
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[Shri C. Subramaniam)
the hon. Member; I hope they will
take it up with the Central Govern-
ment and then we can come to g diffe-
rent conclusion with regard to prices.

Shri Bakar All Mirza (Warrangal):
What about land reforms?

Bhri C. Subramaniam: I think, Bir,
I have answered all the points that
have been raised. 1f any other point
has been left out, I wil] look into it
-and take the necessary action. Every-
thing is important. I want to make
this position clear. I do agree there
-are many things which have got to be
done, but my point is that I am not
.going to plead the excuse that land
reforms have not been done, new
irrigation resources have not been
developed and therefore I have not
reached the target. That is why I am
formulating a programme utilising the
exchange reserves, utilising what we
have already, to reach this level of
production. Therefore, it is not as if
we are ignoring other things. They
will also come through. Whether they
come through or not, it will be my
endeavour to wee that by this new
programme we reach a level of pro-
duction which will take us to the stage
of self-sufficiency.

Bhri Eashi Ram Gupta: My point
was. ...

Mr. Deputy-Speaker: That will be
looked into.  Substitute motions
1,11,10 and 13 are motions for disap-
proval. Can I put them all together?

Shri M. B, Masani: No. 11 may be
put separately.

14 hrs.

Mr, Deputy-Speaker: The question

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the food situation in the country,
disapproves of the food policy of
the Government of India and is of
opinion that in order to end the

and Diought 6112
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over-dependence on  imported
foodgrains, following measures be
adopted—

(a) highest priority be given in

all Plans to allocations for
water, credit, roads and for
providing  incentives and
facilities to farmers like the
availability of fertilizer, good
seed, electric power, imple-
ments, diesel oil and kero-
sene at reasonable prices;

(b) end compulsory procurement,

and accept the right of the
farmer to sell his grain In
the free market without any
maximum price being impos-
ed;

(¢) abolition of all zonal and local

restrictions on the sale and
movement of foodgrains, gur,
groundnut and all edible oils
and the re-establishment of
a Yot th P
India;

m ug

(d) a price support policy be

evolved, where under the
Government wil! be ap un-
limited buyer of foodgrains
from producers at remunera-
tive prices, determined ac-
cording to clearly stated prin-
clples to be enunciated by an
Agricultural Prices Com-
mission, functioning not as a
departmental organisation but
as an independent statutory
commission;

(e) as a temporary measure, un-

til preduction catches up with
the demand, the supply of
foodgrains to the poorer sec-
tions of the population be
subsidized by Government,
and for this purpose grain be
purchased by Government
from big farmers at remu-
nerative prices; and

(1) the Constitution (Seventeemth

Amendment) Act be repeal-
ed” (11).

The Lok Sabha divided:
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Division Ne. 10]

Bade, Thri

Berwa, Shri Onkar Lal
Bbeel, Shri P. H.

Buts Siagh, Shri
Daedekar, Shri N,
Deo, Shii F. K.
Guishan, Shri

Gupts, Shri Keshi Ram

Achuthas, Shn

Alagesan, Shri

Alva, Shri A. 8.

Amey, Dr. M. 5.

Anjanspps, Shri

Anad, Sbri Bhagwat Jhs
Babunath Siogh, Shei

Bal Krishna Singh, Shei
Balakrishnan, Shri

Barman, Shri P. C.

Baywant, Sbri

Bhaget, Shri B, R.
Bbanacharyys, Shri C. K.
Brabm Prakssh, Shef
Brajeshwar Prased, Shri

Brij Busl Lal, Shei

Brij Raj Singh-Motak, Shri
Chakraverti, Sbri P. R.
Chanda, Shrimafi Jyotma
Chandriki, Shri

Chaudhry, Shei Chandremani Lal
Cheudhuri, Shr I3, 5.

Chavan. Shri 1), R,

Daljit Singh, Shri

Day, 5hrj B K.

s, Shri M. T

Das, Shri Sudhanwu
Deshmukh, Shrimat Vimlabai
Dey, She 5. K.
Dixit, Shri G. N.
Drurai, & utha
Dwivedi, Shri M. L.
Elaysperumal, Shri
Haq, Shri M. M.
Hem Raj, Shri
Jadbav, Shri M.L.
Jadbav, Shri Tulshidss
Jamunadevi, Shrimarj
Jayaraman, Shri
Kambie, Shri
Kappen, Shri
Karathiruman, Shri
Kedane, Shri C. M.
Khban, Shri Shahnawas
Kinder, Lal Shri

Mr. Deputy-Speaker: The result of
the division is: Ayes.. 22; Noes..133.

The motion was negatived.

Mr. Deputy-SBpeaker: Now I will put

2135 (AD) LS—T7.
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AYES [14'8 hars.
Himemetsinhil, Shri Raddy, Shri Narasimba
Kachhavaiys, Shri Hukam Chand Singd, Shri ¥. D,
Kobor, Shri Swamy, Sbri Sivamunthi
¥rishnapal Smgh, Shri Ten Singh, Shri
Mahananda, Shri Trived!, Shri U. M.
Masani, Shri M. R. Yudhvir Singh, Shri
Mate, Shri
Ram Siogh, Shri
NOES
Kisan Veer, Shri Rewandale, Shri
Koujalgl, Shri H. V. Riy, Shrimati Reouks
Kripa Shanker, Shei Reddler, Shei
Lakshmikanthamma, Sheimati Raddy, Shrimati Yahods
Lalit Sen, Shri Saba, Dr. 5. K.
Laxmi Bai, Shrimati Saigal, Shri A. 5,
Malsichami, $hri Samanta, Shri 8. C.
Mallish, Shei U. S, Senstak, Shrl Nardeo
Muandal, Shrj Yamuns Prassd Sanfl Rupji, Shri
Maniysngadan, Shri Sutyabhama Devi, Shrimati
Mantri, Shri D. D. Sen, Shei A, K.
Marsndi, Shri Shenkaraiys, Shri
Maruthish, Shri Sharma, Shri A, P,
Mehrotra, Shri Braj Behari Shashj Ranjan, Sbri
Mehta, Shri Jashvant Shastri, Shri Lal Babadur
Minimsts, Shrimati Shastri, Shri Ramanand
Mirza, Shi Bakar Ali Sheo Narain, Shri
. Mok Shri 3 Shei
Morarka, Shri Shyam Kumari Devi, Shrimatd
More, Shn K. L. Siddenanjappa, Shri
Munazni, Shei David Sidheghwar Prasad, Shei
Murthy, Shri B, 5. Singh, Shej D. N.
Muthiah, $hei Singh, Shri K.K.
Nanda, Shri Singh, Shri 5. T.
Mipsnjan Lal, Shri Sinha, Shrimati Ramdulari
Paans Lal, Shri Sivappraghaseen, Shei Ku.

Paramasivan, Shri

Patel, Shri N, N.

Tatel, Shri Raicshwar
Patil, Shri D. 5.

Patil, Shri J. §.

Patil, Shri T, A,
Prabhakar, Shei Naval
Fratap Siogh, Shri

Rai, Shrimst] Sshodars Ba
Ram, Shri T.

Ram Sewak, Shri
Ramaswamy, Shri V. K.
Ramsbekhar Prassd Singh, Shri
Rane, Shri

Raso, Dr. K. L.

Rao, Shri Muthysl

Rao, Shri Remaparhy

Rao, Shri Rameshwar
Reut, Shri Bhola

of the

Srinivasan, Dr. P,
Subharaman, Shri
Subremaniam, Shri C.
Sumat Prasad, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
Tiwary, Shei K. N.
Tiwary, ShriR. 8.
‘Tripathl, Shri Krishna Deo
‘Tula Rem, Shri
Tyagl, Shei

Shri Shiva Durt
Valvi, Shri
Verma, Shej K.K.
Vidyslankar, Shri A. N.
Wadlwa, Shri
Yadava, Shri B. P.

Substitute Motions Nos. 1, 10 and 12
regarding “Food situation” to the vote
House.

The Substitute Motions No. 1, 10 and

13 were put and negatived,
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Mr. Deputy-Speaker: Now I shall
put Substitute Motions Nos. 5, 8, 7, B,
9 and 12 to the vote of the House.

Shrl Indrajit Gupts: Why all to-
gether? 1 want No. 9 to be put
separately,

shtowyg ford © BT 12 TR
wo § foray o o S® @ A

Mr. Deputy-Speaker: All right. I
shall put Substitute Motion No. 9
first to the vote of the House. The
question is:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the Food situatiop in the country,
deplores the continued depen-
dence of the Government on im-
port of foodgrains, its failure to
introduce effective State trading
in foodgrains, to implement radi-
cal land reforms, and to check
the antipeople activities of food
hoarders and speculators, and calls
upon the Govermment to imple-
ment immediately the following
measures on an emergency foot-
ing:—

Division No. 11]

Angy, Dr. M. 5.
Bagri, Shri

Kar, Shri Prabhat
Kohor, Shri

DECEMBER 7, 1965

AYES

Banerjee, Shri 5. M.
Bhattacharys, Shri Diosa
Bliss, Shri Mohammad
Gupts, Shri Indrajit

Achuthan, Shri
Alagensn, Shri

Alve, Shri A, 5.
Anjsnapps, Shrif
Babunath Singh, Shri
‘Bal Krishna Singh, Shei
Balakrishnan, Shri
Barman, Shri P. C.
Buawant, Shri

Bhagat, Shri B. R.

Limaye, Shri Madhu
Mukerieo, Shri H. N.
Murmu, Shrl Sarkar
Pattoayak, Shri Kishen

NOES

Bhatucharyys, Shri C. K.

Bheel, Shri P. H.
Brajeshwar Prasad, Shri
Bril Basi Lal, $hes

Buts Singh, Shri
Chakraverti, Shri P, R.
Chanda, Shrimatl Jyotsna
Chandriki, Shri

Chaudhry, Shri Chandramani [.al

Chandhuri, Shri D. 5.

and Drought
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(a)

poly p ement of
foodgrains by State agencies
from the farmers at economic
prices;

(b) statutory rationing for all
towns with a population of 1
lakh and above, and exten-
sion of fair-price shops in all
rural areas;

(¢) ban on bank advances against
foodgrains to private parties,
and liquidation of rural in-
debtedness and provision of
cheap credit for cultivation;

(d) introduction of crop and
cattle insurance schemes;

distribution aof fallow and
waste lands to peasants, and
proper enforcement of tenancy
laws:

(e

(f) crash programmes for provi-
sion of seeds, fertilizers and
water, and development of
large-scale mechanised farms
in the public sector, on the
Suratgarh model, at ljeast one
for each State, and

(g) special relief and

concessions for the drought-
affected areas.” (9)

The Lok Sabha divided:

(x4 12 hrs.

Reddy, Shri Eswars
Reddy, Shri Yellumsnda
Utiys, Shri

Yadhav, Shri Ram Sewak

Chavan, Shri D.'R.

Chavda, Shrimati Johraben
Daljit Singh, Shri

‘Dandekar, Shri N,

Das, Shri B, K.

D, Shei N. T

Dus, Shri Sudhanyu
Deshmukh, Shrimati Vimlsbai
Dey, Shri 5. K.

MHxit, Shri G. M.
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Dorsi, Shel Kushinath

Migi Shelmati

Dwivedi, Sbri M. L.
Elayspesamal, Shri
Gajraj Singh Rao, Shri
Gulahas, Shri

Hag, Shei M. M.

Hem Rai, Shri
Himmatsinhji, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulsbidas
Jamuna Devi Shrimati
Joyareman, Shei
Kamble, Shri
Kappen, Shri
Karuthiruman, Shri
Kedaris, Shri C. M.
Kindar Lal, Shri
Kisan Veer, Sbri
Eoujalgi, Shel N. V.
Kripas Shankar, Shrj
Lakhmu Bhawani, Shri
Lakah N .

Mirza, Shri Bakar All

Mobanty, Shri Gokulanands

Morarks, Shri

More, Shri K. L.

Mungni, Sbri David

Murthy, Shri B. 5.

Muthish, Shri

Manda, Shri

Niraajan Lal, Shri

Panna Lal, Shri

Paramasivan, Shri

Patel, Shei N. N.

Fatil, Shry D. 5,

Patil, Shri 1. §.

Patil, Shei T. A.

Prabhaker, Shri Naval

Pratap Singh, Shei

Rai, Shrimati Sahodrs Bai

Ram Sewak, Shri

Ramsswamy, Shri V. K.
hekhar Prasad Singh, Shei
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dnu. Shei 5. €.

Sanatak, Shri Nardeo

Sanjl Rupji, Shri

Satyshbama Devi, Shrimati
Sen, Shri A. K.

Shankarsiys, Shri

Sharma, Shri A. P.

Shushi Ranjan, Shei

Shastri, Shri Lal Bahadur
Shastrl, Shri Ramansnd

Sheo Narain, Shri
Shivenanjappa, Shri

Shyam Kumari Devi, Shrimat
Siddsoanjapps, Shri
Sidheywar Praasd, Shri

Siagh, Shri D, N.

Singh, Shri 5. T.

Sinha, Shrimati Remdulari
Sivappraghassan, Shri Ku
Srinivaan, Dr. P,
Subbaraman, Shri
Subramaniam, Shri C.

Lalit Sen, Shri Rane, Shri Sumat Prassd, Shri
Laxmi Bai, Shrimati Rao, Dr. K. L. Swamy, Shri M. P.
Malsichami, Shei Rao, Shri Muthyal Swaran Singh, Shri
Mailish, Shei U. S, Rso, Shri Ramapathi Tan Singh, Shri
Mandal, Shri Yamuna Prassd Reo, Shri Rameshwar Tiwary, Shri K. N.
Maniyangadan, Shri Raut, Shri Bhols Tiwary, Shri R, §.
Muatri, Skei D. D. Rawanduke, Shrl Tripathi Shri Krishas Deo
Maradl, Shel Ray, Shrimati Reauks Tuls Ram, Shri
Mazuthish, Shei Reddiar, Shri Tyagi, Shri
Mdsasnl, Shri M. R. Reddy, Shri Upadbysys, Shri Shive Dust
Mishrotrs, Shri Bra) Bibari Reddy, Shrimati Yashods Valvi, Shri
Mehts, Shri Jagvant Saha, Dr, 5. K. Wadiws, Shel
Salgal, Shri A S. Yadava, Shei B. P,
ot T N - gt 7 prehensive food policy based on

fear i 1

Mr. Deputy-Speaker: It will be re-
corded. The result of the division ia:
Ayes.. 18; Noes.. 135,

The motion was negatived.

Mr Deputy-Speaker : The question
-

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the Food situation in the country,
is of opinion that the Government
have miserably failed to solve
the food Problem, that they have
put the country in the position of
humiliating dependence on US
PL~480 food supplies and that the
Government ghould adopt & com-

the following:—

.
(a) a food army to bring culti-

(b)

(c)

d

vable waste lands under the
plough and execute small ir-
rigation projects on a mass
scale (wells, tanks, smmull dams
etc.) be raised, and free irri-
gation facilities to small pea-
sants for growing foodgrains
be provided;

total prohibition of evictions
from land be enforced and a
ceiling on land holdings at
three timeg of the economic
holding be fixed;

land revenue or land tax on
profitless Ggriculture be abo-
lished:;

parity in industrial and agri-
cultural prices be maintained;
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(e) liberal loang to the peasants
against the security of crops

DECEMBER 7, 1985
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sential commodities, especially
in the famine-striken areas be

6120

be granted, and whole-sale

trade in egricultural commo-

‘dities Be mationalised;

(1) an equitable system of distri-
bution of foodgrains and es-

Divisfon No. 12.]

Bagri, Shri

Banerjee, Shri 5. M.
Bhgtiacharys, Shri Dinen
EHu, Shri Mohammed
‘Gupts, Shri Indrajit

Achuthen, Shri
Alagesan, Shri

Alva, Shri A, §.
Aney, Dr. M. 5,
Anjansppa, Shri
Bahunath Siogh, Shri
Bal Krishna Singh, Shri

Baywant, Shri
Bhagat, Shri B, R.
Bhatischaryya, Shri C. K.
Brajeshwar Prasad, Shr

Brij Basi Lal, Shri

Chakravertl, Shri P. R.

Chanda Shrimati Jyousma
Chandriki, Shri

Chaugdhry, Shri Chanjdramani Lal
Chaudhurs Shri D. 5.

Chavan, Shri D. R,

Chavds Shrimati Johraben
Dalpt Singh, Shri
Dua, Shri B. K.
Dz, Shri M. T.
D, Shri Sudhunsu

— AYES

Kar, Shrl Prabhat
Limsye, Shri Madhu
Mukerjee, Shri H. N.
Murmu, Shri Sarkar
Pattnayak, Shri Kishen

NOES
Kiadar Lal, Shri
Kisn Veer, Shei
Koujalgl, Shri H. V.
Krips Shankarl Shri
Lakshmikenthemma, Shrimati
Lalit Sen, Shri
Laxmibei, Shrimat]
Malsichami, Shri
Mallish, Shel U. 8.
Mandsl, Shri Yamuns Presad
Maniysngadan, Shel
Mantri, Shri D. D.
Marandi, Shri
Maruthish, Shri
Mchrotra, Shri Brej Bihael
Mehts, Shri Jushvant
Minimata, Shrimat]
Mirza, Shri Bakar All
Mohanty, Shri Gokulsnands
Morarks, Shri
More, Shr K. L.
Munzni, Shri David
Murthy, Shri B, §.
Muthjsh, Shri
Mands, Shri

D wivedi, Shri M. L.
Elayaperumal, Shri
Hog, Shri M. M.

Hem Rai, Shri
Jadbaw, ShriM. L.
Jadhav, Shri Tulhides
Jamunagevi, Shrimati
Jaysrumen, Shri
Kachhavaiys, Shri Hukam Chand
Kamble, Shri

Kappen, Shri
Karuthiruman, Shri,
Kedaria, Shri C. M.
Khan, Shri Shahnawaz

Lal, Shri

Panns Lal, Shri
Paramasivan, Shri

Patel Shri M. N.

Patel, Shri Rajerwar

Pumil, Shri D. §.

Patil, Shei J. 5.

Patil, Shri T. A.
Prabhakar, Shri Naval
Praup Singh, Shri

Rai, Shrimmi Sshodrs Bai
Ram, Shri T.

Ram Sevak, Shri
Ramaswamy, Shri V. K.
Ramshekhar Prassd Singh, Shri
Rane, Shri

Rao, Shri Muthyal

Reo, Shri Ramapsthi

evdlved; and

(g) on big landholders who have
marketable surplus
sory levy be imposed.” (13)

The Lok Sabha divided:

1414 hrs.
Reddy, Shri Ramakrishas
Swamy, Shri Sivamurhi
Utdys, Shri
Yadav, Shri Ram Sewak
Yuhpal Singh, Shri

Rao, Shri Rams

Reut, Shri Bhals
Rawandale, Shri

Ray, Shrimati Renuks
Reddier, Shr

Reddy, Shrimati Yashods
Saha, Dr. 5. K.

Saigal, Shrl A. 5.
Samantas, Shri 5. C.
Eanatak, Shri Nardeo
Sajal Rupii, Shri
Satyabhama Devi, Shei
Sen, Shri A. K.
Shankaraiys, Shri

Sharma, Shri A, P.

Shashi Ranjan, Shri
Shashtri, Shri Lal Bahsdur
Shaatri, Shri Ramanand
Sheo Marsin, Shri
Shinkre, Shri
Shivananjupps, Shrl
Shyamn Kumari Devi, Shrimetl
Siddananjapps, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singhi Shri K. K.
Singhi Shri 5. T.

Sinhs Shrimati Ramduleri
Sivappraghsmsn, Shri Ka.
Srinivasen, Dr. P.
Subbaraman, Shri
Subramaniam Shri C.
Sumst Prasad, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
Tiwary, Shry K. M.
Tiwary, Shri R. 5.
Tripathi, Shei Krithas Deo
Tuls Ram, Shri :
Tyegl Shri

Upadhysys, Shri Shiva Dott
‘Wadiws, Shri

Yadava, Shri B, P.

Mr. Deputy-Speaker: The result of the Division is: Ayes. 15; Noes; 120.

The motion was negatived.

compul-
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Mr. Deputy-Speaker: 1 will now put
substitute motions 5, 6, 7 and 8 re-
garding “food situation” to the vote
of the House.

The substitute motions Nos, 5, 6, 7
and 8 were put and negatived

The substitute motion No. 2 re.
“Food Situagion™ was also put and
negatived.

Mr. Deputy-Speaker: 1 now put
substitute motion No, 1 of Shri Kri-
shnapal Singh to the motion regard-
ing the situation arising out of drou-
ght, to the vote of the House,

The substitute motion Wo. 1 wasg put
and negotived

Mr. Deputy-Speaker: So we shall
now proceed to the next item of busi-
ness.

14-16 hra

DELHI ADMINISTRATION BILL—
Contd.

Mr. Deputy-Speaker: We shall now
take up further consideration of the
motion to refer the Delhi Administra-
tion Bill to a Joint Committee. Two
hours had been allotted. I am told
the Business Advisory Commitiee has
increased it by one hour. So one hour
and 15 minutes are left. How much
time will the hon. Minister require?

The Minister of Home Affalrs (Bhri
Nanda): [ will require half an hour.

Mr. Bqnty-swcr' So we have
got 45 minut 1 i Shri

AGRAHAYANA 16, 1887 (SAKA)
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My request,_which is just and rea-
sonable, is at least one member
from the scheduled community should
be appointed jn the Executive Coun-
cil. Regarding rescrvation of seats,
Government is going tp locate places
for the reservation of seats for sche-
duled caste. I only request that the
seats should be lucated in places where
scheduled communities are living in
majority. In regard to Panchayat
elections, 1 notice that seats are lo-
cated for scheduled communities in
places where there are no acheduled
communities living. It is, therefore,
no uge locating seats in places where
harijan communities do not live. [
request the Government to see that
seats are reserved in places where
scheduled communitiey live in majo-
rity.

Regarding Clause 8 of the Bill it,
fixes the age limit as 25 for a person
to stand for elections to the Metro-
politan Council. When the citizen has
the right to be a voter at the age of
21, he has no right to stand for elec-
tions to the Metropolitan Council, ac-
cording to this Clause, This Clause
deprives the right of & voter to stand
for elections. In the case of munici-
pal electiong and panchayat elections,
every voter is eligible to stand for
elections. So the same procedure
should be adopted In the case of elec-
tions to the Metropolitan Councll also

Clause 17 deprives the right of
Parliamentary members from hold-
ing membership of the Metropolitan
Council while they are Members of

Balakrishnan I'ﬂly ti his st

Shri Balakrish (Kollpatti): In
our country one-sixth of the popula-
tion belong to scheduled castes, We
have more than 2,000 municipalities
and hundreds of Panchayats, Unions
but I do not find even half a dozen
Municipal Chairmen or Panchayat
Chairmen belonging to b adilad
community, If at all scheduled castes
occupy high posltions, it is oniy
through nominations that they have
acquired those positions,

Parli t I krww tbere are 80
many Parli who
are, even at present. holdl.ng high
positions as Chairmen or are Chalr-
men of Zila Parishad while holding the
position of Parliamentary member-
ship. T do not, therefore, understand
why only the Parllamentary members

ging to Delhi should be deprived
of 'hc'ldlrlg the membership of this
Council.

Regarding removal or Chalrman
from the office, the Municipal Chalr-
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(Shri Belakrishnan]

man or a Chairman of the Panchayat
Union cannot be removed through a
motion of no-confidence wuntil six
monthg are over from the date of
election. But here in this Bill, four-
teen days’ notice is enough to remove
the Chairman with a simple majority
vote, This will create an unsteady
atmosphere in the functioning of the
Council. So this will have to be
amendeq suitably.

Shri Brahm Prakash (Outer Delhi):
1 should thank you, Mr. Deputy-Spea-
ker for having given me the oppor-
tunity to speak on this unfortunate
Bill. It is unfortunate because the
public opinion in Delhi has not ac-
cepted it or has given its support. All
the political parties and all news-
papers have criticised it and have
found it unsuitable and wanting.
I feel that there is some misunder-
standing created somewhat—I do not
know how—that this Bill has been
frameq with the approval of some of
the Members of Parli t and the
Members of Parliament from Delhi.
There is some misunderstanding on
that account. Before clearing that
misunderstanding, it is my duty to tell
this House that in the opinion of
most of the political parties and res-
ponsible opinion in Delhi, the solu-
tion to the political problems of Delhi
and the solution for giving a unified
administration to Delhi and in order
to give it a proper democratic charac-
ter it is only a parliamentary form of
Government; that is, a legislature and
a council of Ministers is necessary.
This is the demand made by the pub-
lic opinion in Delhi. Without it I do
not think that there could be any
solution to this chronic disease of a
political vacuum in Delhl

Unfortunately, the argument has
been advanced before us, not from
today but since 1914, by whosoever
had come to administer Delhi that
this being the capital there was a spe-
cial responsibility and therefore, it
was the Government of India which
had to rule over Delhl. We are also
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given some examples in the world in
that connection. 1 have tried to study
how the capitals of the worldq are
administered. = Except Washington,
there is no capital in the world which
is administered differently from the
other parts of the country. There are
no doubt many types of administra-
tion, centraliseq administration, uni-
tary form of government and so on.
1 do not want to quote those exam-
ples, because then perhaps I may be
given a (different reply. But I would
like to quote the example of those
countries where there is a federal form
of government. In all those countries
such as West Germany, Canada, Ar-
gentina, South Africa, etc. the admi-
nistration of the capital city or the
province in which the capital is situa-
ed is run in the same manner &8s in
the other parts of the country, and
there have been occasions when diffe-
rent parties have ruled in the Central
Government and in the State Govern-
ments, and no difficulties have been
felt. Take the case of even the very
controversial place and a place of
great importance, namely Berlin.
Even today, West Berlin is ruled by
a Mayor who belongs to a different
party. 1 do not know how if the
capital is given a democratic set-up
and a parliamentary form of govern-
ment it will be able to disobey or go
against the wishes of the Central
Government and how the Central
Government's position will be com-
promised.

Even during the period when we
had a limited form of parliamentary
government in Delhi from 1852 to
1956, I did not find a single occasion
when a decision was taken with a
vote in the Cabinet; there was not an
occasion when the Cabinet had to
differ with the Chiet Commis-
sioner; there was not a single occa-
sion when the Government of Delhi
had to differ with the Government ot
India. That administration was quite
successful. But, somehow, the story
has been circulated that it had failed.
I do not know what the criterion is.
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The States Reorganisation Commis-
gion had no doubt given a werdict
against us. That was an unjust ver-
dict. The States Reorganisation Com-
mission had given many unjust ver-
dicts. Those verdicts have been re-
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after dnmm original demand
in order an opportunity to the
Government of India to give us an
alternative, we entered into discus-
sions, We tried to thrash out some
formula, No doubt, we agreed, 'Yes

versed by this t Parli and
1 think that in the future also certain
other verdicts will be reversed. It
was a prejudiced opinion given against
us, [ would submit that the Delhi
voter was the best judge. I may in-
form you that the numbern of votes
polled by the Congress Party in 1957,
just after the abolition of the State,
was double than what was poll-
ed in 1952, That was a measure of
great confidence that the people of
Delhi had in the Congress Party which
was in power at that time. I am also
grateful to the people of Delhi, for I
stood from a constituency which was
quite foreign to me it was a wholly
urban constituency; I was returned
from that constituency because I hap-
pened for some time to be their Mi-
nister and they had therefore voted
me from that constituency. So, if the
public opinion in Delhj is taken into
account, then in their opinion that
experiment was a success, and no diffi-
culty had arisen at any time between
the Delhi State Government and the
Government of India. Our experience
during the last two three years of ne-
gotiations with the Government of
India has also given me the addition-
al argument that under the present
Constitution. ...

ot yew wr weamwm (3T )
FqTew Agreg, § QTOwT sy wiger
v amr o @ £
o fesft Kot § wig@r o ¢
#fea wea Aoyl At o

Mr. Deputy-Speaker The hon. Mem-
ber may resume his seat for a while.
There is no quorum. The bell is being
rung—Now, there is gquorum, Shri
Brahm Prakash may resume his
speech.

8hri Brahm Prakash: As far as the
present Bill is concerned, no doubt

tead of A bly, it may be called
Metropolitan Council that may be
directly elected. Instead of Minis-
ters, it may be '‘Executive Councillors.
They should be out of the elected
bers.' This was given
to us. I think Government still stand
by that assurance. But after these
things were discussed, thingg got stuck
up because in the present form, thé
Metropoiltan Council is nothing but
an advisory committee. It has no role
to play. It will be directly elected by
the people of Delhi, it will be given
all the parapharnalia of an Assembly
but it will have np vote on any ques-
tion, Then again, the Executive Coun-
cillors will have no power as at pre-
sent envisaged. After thelr appoint-
ment, they will not be responsible to
anybody except to the appointing
authority. This is not democracy.

st gew W weAT@ . IITAN
g, waw & gl i
Mr. Deputy-Speaker: The bell is

being rung—Now there is gquorum.
He may continue.

Shri Brahm Prakash: I was saying
that the Bill in its present form is
undemocratic in character. If Govern-
ment i3 keen on experimenting

with this Bill, if Government wants |

that this experiment should be made
successfull in Delhl, it will have
to give wider powers to the Metropo-
litan Council, The Executive Coun-
cillors should be made responsible to
the Metropolitan Council. The basic
power s the power of finance. ‘With-
out the power of finance, to the Metro-
politan Council, there cannot be any
answerability. If according to the
[ itutd as [t stands, as Werbl:
t out, no financial power can
ﬁf:n tn:'u. then the Constitution
should be amended.
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[Bhri Brabm Prakash]

1 would urge upon Government this
in the interest of better administra-
tion in Delhi. By adopting and putting
intop practice this Bill, the Delhi ad-
ministration will become worse than
what it js already. It is already bad.
The whole administration is divided
into so many authorities. To these
will be added two or three authori-
ties, all pulling against each other.
Delhi will have neither efficient ad-
ministration, nor unified administra-
tion nor good administration, So I
would urge upon Government to
think radically about this Bill before
enacting it.

o wo wro vt (o)
guTers wEEy, & W () ¥ ot €
oA Y W A akw g e ¥
90 T & am F g g 1 o WY W ()
& wrodt % ferg s wman o faeelt
& fog ot gerceTirenget swre ¥ T
¥ fade wt &Y Ao Y 3w F oqrEr
WT 7Y WY wEGT 97

0 et § fe v e ot 7 aw
A WY § ot Fereelt #Y orram o7 wrrATST
! wfafafowg st & 1| & wern g s
NysIEA eEl twmAdgwaa )
firyy g wror aw Fame A ) weeT
wror g & fw 3w & sacEwe & amw
waq @ 1 3w gArh @wr amw
ot geferm T 4 O gt s fea
gt & st afees ¥ arfewmy & s
a7 {1 wr vt e gt & dicaw
W ¥ ¥ e A e
¥ faredt ® wmae §qure ¥ fag wme
g1t g et A A A www A @
o A wwwfow AW & 1 I W
aaw 9T &1 o dw aff v afgy
w1 ®if frdos 7 wmp Y s
wifgd q1 Wil goe ug wam adr 3

fww oY afg g@ ot fkr & At gt
are § fr g & Aeedi ), T AER
1 59 qWR w17 AT arfEdy Wi At feesr
F et F7 A § IR AT q
qre vy AT wnfigdy | o Iy v wg
ax 38 97 oy fwat s wfed

o faias & marg § 49 a1 At
iy & oy wgy ¥ WY gar e
THT AT A Y F ) S Ow AT
W W fr foet & AW A1 wEe
Y foavat T, I @ q@T A T | AT
wrw sy & fog W gy aomr m §

“After detailed discussions with
representatives of political parties
and other interests in Delhi, Gov-
ernment have finalised a scheme
for changing the administrative
set up In certain directions".

Wy wrw fen } v o & amar &
sfafafoay w Y 78 afew feesit
Fafvrw s ot & of qret e &
# 7Y et O fvm v & Wi aor
3 1 e & goerd a1 ®1 wfis aor-
qF TR § FOIfF o ger A e
oft e O A T F

A afafmer mF arr 77 w7 0f
} fr ofz @gi 97 79 somaifas mer
aaeqT  FY FAGAT XY AT AT AT
qORTT ¥ Ay fedft vy & wawmr wf
s oy freee wT 95T, o1
wrrTes wear &\ e gt aw @
wrew gut &, el s aWr (e
T AFE A F AR AEET W
TR Qe suw W 40 o feET o%
T & FA1 F froRnT v 6 a4t
™ AT q@ 99w ur fe S
qTWT WY U9 AOETT § ogew (aE
maT T WTagary g adf @ ok
qr. ..
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ot wg swrw : der et oft
Ll i

ot %o w0 @t R A §
W ot eraTRER pEdt & @t #
ot fieedt v o Farid dErgwr  or
et feqfy ¥ goere & fgr & aff
LAl L

ok wfifore Trfemged ar omr-
ara oY WY T F wgi g U § 0
ot gew § wT gew wefafrger
TgT T A AET S AW TANT A
g1 # | xuiEe 9w oF e &,
o AFEES FIT , T AW T ATHA
fore erg ¥ oo & I g @ wwAT
wfgy 1 faimee o gfeem ¥
fe gt el amE F1 wET R
o ot wrr aow g KfF w9
Wt gwg 1 wraar  afz gz fadww
qfer grm ofs 3% wfis aow 7
T &, &1 Aty wree f qwy fa
W, WY oF i 7w A1y, a9 weer
wiaT famr @y

afe ot fadwrs wTor g AT
¢ 39 ¥ ot et e ww ¥ wlf g
£ e A Adw § amer A
o fodre § ooyt §fR e W
Frmrrfaredtor 2Y & A 27 U TE A
difefer i 1 wqreaT S o
fow & ma afofafa orgudit oix
] ¥ o7 Fw faefrr wreet & wfy-
vy gvft wfwrr {1, o gfioeg-
fex #ffaw & aeey ot we1T AwTd
war fomr e & sfasye vt war
L

Wiy wm el e 9
wfamr & A ofeer twama Iwg
fesgw  we ardft ) agt aw fr oWl
AVIT TATE I oW ATy
¥ 10 wfewr afawt @ AT o
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qiwr & s wfiverc & arw A wfrer
fag et oo o% wT omd |
£ wwie ¥ fow go@mr  wrEa o
o fuft g9 Aamfwer wifg
ot cfiwrafer  #ifa & ek
Iad T8 W IATATae afew fm oo
Iq ¥ FAw vy weae wid A QU A
q92AZ TAT A1 #4T FER R 0-
fagrm | ¥ WA § g9 WA
& wopar § fs wredm W g o
g W wfgd
ot v % whe W faw
wifred ff o=y 3 & o st @
wifew 7t @@ ¢ oo
sfafafaat & & ff aoft, Odft ey &
& s f B wiwA feafr & g
gregwr @ | wHe Saw
§ 1 wfior gare & ww ATy gu,
o g gk § e g e e and,
odar & ¥ are are vy &, © awy e
w6 o g e fady sfer it 4

X9 ¥ warer qg |t g m
fe #usafor od o ¥ AR
wifgwr & £ arddr e ffors fret
¥ 3 ¥y fawm o gt § 0 @
feafer % & oy ag wqm fie adfur feafar
ot ST W WTEA |F AT AT QT
wg afew qurget Wi afis awfrge
O o ¥ W ag an? g
o feedt fY e & feelt oY o
shaffri yagem e § fe & o
gRT FORTT % A st Iafery
F Wt wiife ag %z v @ oW
a% %} firer w2 Awr w7 T W
9T YA FR qrEAl 1 A § oo
et feafar & goere w1 gfaar amit
TaTAT W 9 & T wfEart aofem
so Ifwa aff g

ferelt ¥ wwrew ¥ fad W oy
frduw wra § wyg v wfiafr & aord
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[#t 7o ®to0 fradt]
ot T §, & Qar awwar § 1 afr e F
vt aga st ¥ av afes st
@ mf § o s afafy #1379 ¥ g2
®@ &1 wfaw g | & g g
wrag fem s afnfs dom wrd o
wWa wwST &\ ThEw & A
I FY guTY W Sue wgt o< fear
s W 39 & T o ag e g
s Wi WY gw I oif st
ot aga wwa & falr ag we aeear
faeely & o Ifwa gvh, G wreeT
=fgdr

o Wi % arq & o faw w1 awdq
worg W7 wnn s g fe oww
LRk nh ol

Y T T R (AT | TS
wgrea, & sft 7o wo frdedy #1 ww AW
¥ oy wgme § i ag faer wamfas §,
figey 1 gfeemror It ¥ A £ 9w
¥ fam gfewror gqoamr §
¥uW AR F oF T A ag
#t £ & oF avs a1 ag Ty 4@ Y
AR F AR § W g
e T8 feeeft @ T g Rw
TATY EY WO WA G A W
& ow gEX A Frodt I o §
Tx gw A dwe « feafa A v @y At
wryw wwr w1 faer T 3w Al gt
wFaTd | YW ¥ oy ag i g §
woere Y o g @ Tr ag o feft
TETT w1 dorft gar ¥ X ey qe
fresft T W aTw syt oAl q
weh W T @ gfamm ww
AT WY OE ST AT WAt § | wewr
v feer ¥ v S aff o omft §
ar firx ez wireg % o w1k ofords
W FAT G | TR GO
v &Y Tl <7 § o O T WY AT
2 o fae gw fer arx 9w 3 ofod
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A ¥ far ag g oy ®
Tt § fe w grow § o oy §n e
g ofedw &1 & folr o @
It |

s fow Arow (ad) o oA
w e 7@ wnnfr )

oY wrsht W o ;AT WY WY
EiaclARCIES Gl

L A e
ax farel & o O st
& A ox qfet & &= Sav &« fear
AT ar | AT daEr o AT A ¥
gt 1T 7y Awfaea wifae aoms o
o ARG fmiwdn
St fie s st & sy ¥ Fagmae & w=
g A qw IE A e § A
faiiy &% Jore A w1 el ¥
T §1F g agt F amfe ¥ o
W TR w AT G oF 9§ age
g atg § 1 o g ¥ A
BT TgT & A AT SR ATE |
fry s 7 gt < s oA
fF ag *wn g wfewe ¥ i &,
& ar Faw  fawfor s av §, @
ot ST &Yt e o T & ot
¥ At & wfaerd o geroae fear
Ty

AT Wt TEET ag g FRAE
fe 2w # dx Wt gfem Sfedwr g,
I & gwww &Y 7% fadaw Arar T g
feg & oy frlww s W f B
freelt & s qdy ol & awr W B
faeeft &, oY # w o wY -
firar g & o gt A A gy
W xw foelt % wc ga o Pt
s s wfew et § 1w
o %1 Ao I Gl wwn 1w
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ST agt aqy forer ot § ag Wy oy
TERE FCawx § e s d g Wy
aty W Tw g ¥ ff sk i@t g,
afew wmamet & st § o 99
A & afew £

g 9T A T |/TAT AT, TW X
A T 5B v w1 wfirere aft
o, fmft swre & faefl wfiner
o Aff g 1 wifee ag few am Wt
OT § | Tg H9 W T W O
o GORTTURY agi ¥ oA o '™ W
% wiwy ¥ favre i | w e fag
frdtg w f o ag faer s afafer
F T 97 @ A9 A W aw Ay
Y e FT i Ifew 3 ST F A fomewr
@t fe | & wrwn e  fis oy w
oy awer wwd i ag vy off da

w faw & o pefafrger frger
forar war § T ag wfwwre faan m
g feag o1 =T & g @A
® QYW FT G, ag N FT A
arew AT | gt Y ag wré g
Imar mrwsom . g & 4 qw
gy feRy 5% ow owwT &
foita wfasrs grm ) 57 aq amiw
adfom uE fr ¥fF W AT gy Am
§ o §w dwiT ¥wl 3w ow
fakwrfiwrs &1 sarr fedlt ot wa
FT THAT |

AoV H gEr 9¢ @ T 8
2w ot g, &, # oo fawlt @
@t Tzgg § AT AT 97| 99 A
# fafr & ot ag dgwifAea
s aff @ &) @i ow
I FH AT EwAT R A g
s &t aw b1 & ww g
fe femlt # woe frg st &
ot ff Gt ff 3w ¥ Amin
s agr wrr @t gl W
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oy @ fadas ant g gm @
I 9T I FWT F Y gerg ofr #ro0f
g L I AT T ol o ot & A
s g1 & & T, gwwg, ook &
I gvm § fr foeeft o o= w6
¥ 3 it 7@ &1 aug ow faw § A
frm v @t 1 wew A, =
wiw agt @ A o feedy & Afefede
AT g o 9 feesr ®Y goerd
& e & wfr oo
W & aw wfoew aw @7 ¥ A
a# (dt) Sz ¥ W qtw 5
% ¥ WIW ¥ IATErd wreA q90 0
wiFAET ff Wi gE%T oF Aar-afog
wWrar | o eza QuriariRem s
o o A ey @i fegEm
¥ fag o=t w1 gt v & fay
o graar aardy fam g & g
9T ATT AW FT TAHUEA AT AT FAT
T # off g A & gwer & whree
we w1 e ofan fremgr mmoo
oo i gu? Sz ¥ g @
gt 1 for @ R fomimid
et et & qrfrw & fr @
ST & omar ar FEer frew
9 fa=re w1 goeT ¥ w1 fewm o
I wravr & S & o 9 (61
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V7 W T 9T IEET A 69
T A Ay 917 ArEd & g wEi-
T % arsTy & et &1 wwmEe wme
1 Eeqr & 4 | I9 swAeqr WY
saifas fgama & wear W@y awwr
AT WY AT SFTW A AT 91T A FH-
wai ® Y SEN ¥, a4 Fe oA
FUETT & AT AT €W a1 F
st faa i wmifas aafa & agr
wr g A wifge freg
wAqT & 97 gy wfaffedi o«
g g Wi g% qfaw 3w faet
O ¥ U W9 | wifEw, Iy
R FY T g 9T AT & A
¥ gz frgge wok amy wfoa
fFar mm & 1 A T ¥ mRE I
fadas & arr H oqaw o i 2
wuaEr #), 0 A1 qg fa A0 w1 aegfer
aft & wfar aefee 2 w0
FAAT FATEA A s favra faen
& 7Y o e v fam ey B wAr
S A

&, T wamat &1 A1 A i g
AT FTAT TR & W7 O T
T T ¥ faedll & AWIE § FIT AAT
wZw TaeT AEY § OR A F R A
FeT &AE & 1| a@ AW THA HgEA
afi § 1 afew faest oF T wEET
§ | WTY 3w AT, WA WA F A
agt T &, 7T wrerwrdt § A 9@ TEA
¢, & frert & i g W 3H AW
R g1z i 41X fgmaT wf 0% wy fawd
§ | feeelt Y orw e ) fadeit azi
wid a1 wit fega™ W oar SaE
framn & = aran G frafr i fee
# frge wTET U7 TN TAAHE A9 AT
a7 7 feeslt & F wree g1 & & WY
7 ot dw ¥ faw weer @ o%
& Gt foafar i o oeae S, foeehl
& ¥ v # gt nfig, s feeeft
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& %1 wraq & Arq.qiq agt & Anrfos
a1 §, oA A ag WA § S AT
¥ qarfaw t gt ¥k oaifes ¥ 3
SaeqT a7 A1 ag @A A Ay
§ mraar g fie o fadaw ok e
qfeqfa fear w1 § o7 O w1 vy
® o' tEATAT A a9 O @ g
sam Tad faedt § A ard Ao
Araari 1 w7 i wiv o foesht @R
20 %) o S Freq § 74 faeddt & fAg
AT W & A AT WA wT gw g
f fesdft gardy § W g @i w1 WY
feseit 9T a1 Y 7% & 1 wew o,
A Yfaaa @ & gu fadaw o1 mammg W
g w7 & wrtT g wat €1 g4 fadgaw
& fq aaré 21 g fawr fagas & wreas
A IA% FaA Az $faa £ sgaear
g1t fa e safers s o wrars gt
17 A% W1 oaieafor wtfae g
A6 AmAye fFa s gATEE ¥ w0
B afea g ar 341 vl # & AT TG
@ gid | a4 feafa 8 & aawat §
fx faet 41 womam aga &1 qdvw w0
A W7 08 37 7 g faad Lo famm
fewrdt & ATl 1 41 1 gt afew A
aw ¥ At 1 fasma im0 g weR
& a1 & vw 17 97 77 91 wgiaw W
oR wifrd fadas & fam awd 2
LA

it awrmelre et (faora)
Treaq #, §9 fzq qga 3 wgm@ g
Wt A A3z fmar qr fe 1962 ¥ Sl
RTYH ¥ q1Z E9 F F1OF I 67 ATy
41 7TE J g7A 9B T OwAT W
Aar 7 feat | wgn A & few am
TGN AEA g e 1965 ¥ wifemT
2 GO AYE T H1 W OEAT I7 KT 9T
Gt wnoer arfy gt A f5 36 gen
Tt AqTA FTA AT FIE | A WAL AT
9 qT6TT 7 %1 38 #wa Forw wwy fe
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s¢

¥ fartry o s o 24 2 oft oy
§ ¥ o dumh ¥ & waw ¥ wd
& fotior it wrer o | o B figeg e
formr ST o # formy w2 oY rfieeesy
¥ orq dud F U E, avRL W W
wrwerr wr gerfoors ag gur fie O
O W o9 Ao e ¥ et ol
I AT 3 & Ay o g gt & frey
woAt gfierat wiosy § o oF | Fomt
g¥ ¥ wfafy & Fmfo w1 ofome o
g fx 5w i & Fior o ween
Wt wft gt fis gfomd wrara emy
art, fgrrem &1 AT W o\, i
T & wer Wt oft wunTe TR
7 fegerma & 7 woft o aifen v
g ag W Wit fF e gw HwewTw
# qardt ga ¥ famfor & fog w3 o
aet & o aihem ¥ e o A feere
fwar ot wwar ? e fa e e
ot § v ara & g o ot qw
T & % O € T TR W T
T @ weTe % Fotai @ W oW o
L

15 hrs.

& ury foa oft wy wTw frad &
A a3 § faegs agwe g e g feiaes
arer Fufem 77 ¥ i wravaear agr
¥ | o7t for R Fieesft w1 wrre e T
qF o s o mw oW
WA T a1 AT | O T vE frd-
a% F1 ATE freedt ot W A qogrht
¢ 8% 97gas daT w7 O HERTT
a1 AN & W wY, 0§ et ara A
Wt xgreTT & W €1 & (g
gt arm ) afeR ow o fra @
@ @ I %y v Had a7
T TgEs ag gfe & § e gf o
wr§ il Tardt At § e e g
wrRa oA g & o ed aea @
& ara & agm § e faech B ot ¥y
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[t swmd wed)]

weT Al WA wrfgg | W @
& oy W wEAT g § {6 woerT s
TATE A FY S | a7 A1 Frwdt ¥ W
e ag TEA § A1 IR O Fade qw
AgAT § WEATAS! w1 Frafor &3 gt AT
ST ORTT AT a7 & 9 g9 & e aam
W @ faeelt 1 e W oy At
J wEAT 7% § T oA a vy aw w4
otk TE W XA A 7 FEATE &
A1 37 sfsariai oy yv foqr o awa
Faw FO AV F AWE A TOFT HE
w0k 7% &1 W et ag e aY
gyt &1 afcares aff g X o
g § e faeelt & svat g wmww
ot grar wrfigy faew & ot ag WA g
fir ¥ T qut e & faeely & wraA
& T=E W fgem & ol Tt ¥
ey e *1 wmad sqaenr B G
¢ feeslt ®) ST OF T W
el (oM A0 T & oW
% g% ama fagwy fie frie w7 8 wgAT
gy A e ge i & Koy
tw w1 § e o ekt ad § s
fa afafedt Y @ oo7 & =ipfa
faodt & 3wk I8 W §B wETE
T T & it wwT @ A davd
o ¥ frarior & Ferg wfnfr ot arit form
oF #Y T & saferal w TaT M g,
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legislature, that it should have a
Cabinet and a Chief Minister. In
addition to this emotional reason, I
could add another emotional reason.
Because Delhi was the responsibility
of the Centre, millions of rupees have
been invested in Delhi. Delhi has
become a wvery prosperous city. If
Delhi were not the Central responsi-
bility, my constituency might have
got something more; other constituen-
cies might have got something more.
Really speaking, the Delhi people must
advocate for the Delhi State being cen-
tarlly administered. It is in their own
interest and for their economic pros-
perity. It is not to our advantage as
such. But so far as the Delhiwalas
are concerned, I find that there may
be a political reason—there is a poli-
tical question involved—but the main
question of economic prosperity is
important and therefore, the present
system of the centrally administered
city of Delhi is to the advantage of
the city of Delhi.

So far as the ideal is concerned, as
I said, there was the reason advanced
by Pandit Jawaharlalji, our late lea-
der. We have heard it so many times
in this House, and a lot of Members
has been advocating and sometimes
rightly advocating, that there should
be no deviation from Nehru. I do not
find any reason why we should not
adhere to the voice of our late Prime
Minister in this tt Panditji not
only considered this point but also
realised that it was different from
what was being practised in the city
of Washington and in the city of
London; he agreed to a responsible
government in the city of Delhi. But
after studying the experience of its
working, he found that it was against
the interests of the country to have

g
Shri G. N. Dixit (Etawah): Mr.
Deputy-Speaker, Sir, 1 rise to rt

this Bill. In my opinion, it is a good
adjustment between reason and emo-
tion. It is a good compromise between
ideal and practice. I know that on
the emotional aspect, sufficient has
been said by so many Members. They
desire that Delhi should be a full-
filedged State, that it should have a

two gover ts working at cross
purposes in the same city. He also
found it was not in the general in-
terest of the people here, and then
decided to revert it to its old position,
to put back gear and restore it to a
position like that of Washington and
London. Therefore, after that ex-
perience, Panditji decided that in the
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city of Delhi the position should be
different from all other States in the
country. There are other union ter-
ritories for a special reason, for prac-
tical purposes, for realism's sake it
was thought necessary that this city,
where the Parliament sits, where
there is an international confabula-
tion of world citizens, a place which
is considereq to be an ideal town of
this country—

Mr. Deputy-Speaker: The
Member's time is up.

hon.

Bhri G. N. Dixit: I will take just
two minutes more, Sir. It was de-
manded that there should not be two
governments working here at cross
purposes and that there should be only
one government working; and there-
fore Delhi should find itself lucky that
it is being administered by the top
people of this country. Delhi should
feel that it is lucky that it gets all the
economic assistance from the Govern-
ment of India; so, after mature think-
ing, and mature experience, our late
leader decided on the present set-up
for the city of Delhi. I remember, in
my part of the country, there is a
Hindi saying:

TF AT 3T /Y STHL FEA —
are are sy @ af wgmw

It means that 8 man who is decided
once ig a lord, and one who is deceived
repeatedly is an idiot. Therefore, I
will say we learnt by experience, and
we found that that was not the right
way of joing things, and therefore,
we have adopted the other method.
Whatever Nandajl has done in the city
of Delhi—

st Wit Tw o I
wEET, AU O gz WIE W 8 |
ot awew & o yfrai wew vy
17 oferdzd oY & o

8hri G. N. Dixit: I havt only quot-
ed a proverb. 1 have not said any-
thing about Parliament. I have only
said something which is prevalent in
Hindi ang I have translated the word
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as idiot, It u’.‘&u a proverb. (Inter-
ruption).

Shri Kashi Ram Gupta: The Hindi
word is not proper.

Mr. Deputy-Speaker :
sion is rather wvulgar,

The expres-

8hri G. N. Dixht ; I request my hon.
friend to follow the terminology. In
Sanskrit, that word would mean
mango. Therefore, from Hindi, I trans-
lateq it into idiot.

sl wreit T e - O i o
& i g fit w1 we & 1 wwwt IwE
ey g

8hri G. N. Dixit: You do not know
the Hindi meaning. ] am telling you
that the meaning is idiot.

Shri Kashi Ram Guptéa: [ know the
meaning.

Shri G, N. Dixit: My submission i»
this. According to me, everything
that the city of Delhi desires for ideal's
sake is there. The ~ Mmtropolitan
Council is there; election is there; the
executive council is there. The only
thing they want is a Chief Minister;
the Chief Minister is not there. In
the place of the Chief Minister, It will
be the President of India and the
Union Home Minister who will rule
and this will be safe for the city of
Dethi. So, with these words, I sup-
port the BillL

The Minister of Home Affairs (Bhri
Nanda): Mr. Deputy-Speaker, Sir,
thig Bill is being referred to a Joint
Committee, That renders my task
easier and makes it lighter. I have
carefully listened to the observations
made in the course of this discussion,
but I do not think I should take up
the time of the House in dealing with
every point in every detall. The
Joint Committee can be depended up-
on to effect such improvements in
the Bill as may be called for. If there
are any deficiencies, any flaws, the
Joint Committee certainly, after full
consideration of every provision of
the Bill in all its detsils, will bring
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about those improvements and remove
any defect which might be found in
the BINL

1 should briefly bring out here what
are the basic issues involved and why
the basic structure of the Bill cannot
be altered ang cannot be different
from what has been embodied in the
Bill. In a number of speeches, strong
criticism of the provisions was made,
The objections mostly revolve around
the position of the Metropolitan Coun-
«<il. Stress was laid on the inadequacy
of the functions and powers of the
Metropolitan Council. Ridicule was
poured on the very limited competence
of the Metropolitan Council. On the
other side, in contrast, it was said that
there was a dictatorial fleld of juris-
diction for the administrator. That
was what was said: that he will be
a dictator, a kind of Moghul emperor.
All this stems from a lack of appre-
ciation regarding the basic concepts
and the principles on which this Bill
has been formulated. The Govern-
ment seeks to implement a certain
policy. Hon. Members have raised the
question whether Government have a
policy in this regard. Government
seeks to implement that policy and
there is a definite purpose which is
sought to be fulfilled through this
legislation. 1 may make it clear that
it is not a part of that purpose, not
an ingredient of that policy, that
Delhi should be furnished with an
Assembly, a council of ministers and
a Chief Minister, Let that be clear.
How we judge this aspect will depend
upon whether we agree with this basic
approach or not. The basic question,
the crucial issue, is whether Dethi
should, in addition to being the capi-
tal of the Union of India, and the seat
of the Central Government, be also the
seat of another government which will
administer the affairs of Delhi indep-
endently {e. without being answer-
able to the Parllament for whatever
happens here. If we answer this ques-
tion, all those other issues which have
been raised will fall in their proper
place and we will see that the pleture
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which emerges gives us a proper pers-
pective,

Let us see how the existing position
has arisen. It iz well known to this
House that it is the outcome of legis-
lation by Parliament. The present
position has the sanction of Parlia-
ment. Then the question is whether
we are going to improve this position
from the viewpoint of the critics or
whether there is going to be a curtail-
ment of whatever content of power
that rests with the people here. I my
there will be a vast improvement. The
question whether Delhi should have
a government responsible to a local
legislature was considered in this
House in 1062 when the Constitution
(Fourteenth Amendment) Bill was
before it. The House then decided
that Delhi could not be included in
that Bill. I have got that article 230A
before me. Let it be clearly appre-
ciateq on what our stand is based. The
article says,

“Parliament may by law create
for any of the Union Territories
of Himachal Pradesh, Manipur,
Tripura, Goa, Daman and Diu and
Pondicherry, a body....a council
of ministers, etc...."”

This does not include Delhi. When
this House accepted that amendment,
it was very clear that whereas cer-
tain other areas were going to have
an Assembly and Council of Ministers,
Delhi was not going to have it. When
a Bill amending the Constitution is
brought before the House, naturally
every aspect will be scrutinised very
thoroughly and it is not as if there
was some kind of lapse or forgetfull-
ness about the question of Delhi, It
was raised and discussed at that time
and a decision was taken by Parlia-
ment that Delhi would not have a
legislature and a council of ministers.
The considerations which led this
House to exclusive Delhi from the pro-
visions of article 239A of the Consti-
tution still hold good. That iz the
important point. ‘This Bill is In conso-
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nance with the decision of the Parlia-
ment on this basic issue.

Of course, it may be said that
we can change the Constitution as was
urged here, It was open to members
to take the stand that they seek
to reserve this position, The ques-
tion will then be asked, compar-
ed to that period of time when Parlia-
ment accepted this article, what has
happened? What are the new reasons
and new facts? 1 do not think any
new facts have emerged. I proceed
on the basis that Parliament had taken
everything into consideration and then
adopteq the proper course.

I should like to go a little behind
the provisions of that Constitution
Amendment Act, because they were
again based on a certain reasoning. It
may be that there is nothing sacred
about the SRC Report and some of
its decisions have been altered. But
the question is not their recommenda-
tion. The question is that the report
contains a line of reasoning and we
should gec whether that is still valid
or not. The report gives the basis of
reasoning on which the decision of
Parliament was taken. The decision
taken by the SRC was based on the
experience and practice in other fede-
Tal countries and also considering the
situation of this place, the special
needs of Delhi and the circumstances
in which it is situated. I would like
to quote from this report because it is
mot so much the recommendation
which emerged as the basis of reason-
ing which led to that recommendation
regarding the present set-up of Delhi.
The Commission dealt with this mat-
ter with reference to the situation
which existed then:

“This diarchical structure repre-
wents and attempt to reconcile

Central control over the federal

pital with autonomy at State
level. It is not surprising that
these arrangements have not
worked smoothly. On the one
hand. it is contended that the
dev 1 of the capital is ham-

pered by the division of responsi-
bility between the Centre and the
State Goverrment and that there

2135 (Ai) LS8
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has Been a marked deterioration
of administrative standards im
Delhi since dual control was intro-
duced in 1851. On the other hand,
there is persistent complaint from
the State Government about the
inadequacy of the powers vested
in it.”

15.17 hrs.
[Mg. SeeaxEr in the Chair]
The Commission further observed:

“That the present arrangements
cannot endure is admitted even in
the d bmitted omn
behalf of the Delhi Government
which states that “Delhi is a Part
C State and it is difficult to see
any future for su:h States.” Ac-
cording to the basic pattern of
component units of the Indian
Union which we envisage, an exist-
ing Part C State must in future
become either part of a State or a
centrally-administered territorry.
In ‘making a choice between the
two alternatives we must take
into account the following special
faclors:

“(i) Delhi is the geat of the
Unijon Government; and

(ii) it is basically a city unit,
B2 per cent of its total
population being resident
in urban areas.

It is hardly necessary to discuss
in any detail the reasons why
Delhi, if it is to continue as the
Union capital, cannot be made
part of a full-fledged constituent
unit of the Indian Union. Evem
under a unitary system of Gov-
ernment, the normal practice is to
place national capitals under a
special dispensation.”

That is, even if it were not a federal
State, the national cepitals is in a
special position. Later on, the Com-
mission brings out other points and
says:

It may be recalled that the

desirability of excluding the seat
of the Central Government from




6147 Delhi DECEMBER 7, 1965 Admn, Bill 6148

[Shri Nanda]

the jurisdiction of a provincial
government was one of the main
congiderations which led to the
iransfer of the Imperial capital
from Calcutta in 1812

Then it is said:

“The weighty iderations

the legal residents of the District
of Columbia in the USA are at
present totally disfranchised and
do not in any way participate in
government at cither the federal
or State or cven the municipal
level. As we have stated else-
-where, the people of centrally-
administereq areas in India are

urged in these despalches should
not be lightly brushed aside on
the ground that they relate to a
period when India was under a
foreign government. If anything,
these arguments are more valid
in the present circumstances,
because there is a greater need
for avoiding the blurring of res-
ponsibility under a democratic
form of government based on the
federal principle than under a
bureaucratic system of govern-
ment, which allowed each higher
unit {o exercise overriding autho-
rity over the lower units.

That the capital of the Union
Government should be directly
administered by it has not been
disputed either in the an=

more ndvam.ageuusly placed than
those of the centrally-adminis-
tered territories in other import-
ant federal countries in that
they have full representation in
the Union Parliament. There is,
therefore, no question of dis-
franchising the people of Delhi
or any other centrally-adminis-
tered area. Having taken all
these factors into account, we are
definitely of the view that muni-
cipal autonomy in the form of
a corporation, which will provide
greater local autonomy than is
the case in some of the import-
ant federal capitals, is the right
and in fact the only solution of
the problem of Delhj State.”

Sir, I have quoted at length from

dum submitted on behalf of the
Delhi Government or by the offi-
cial representatives of the State
during the course of their dis-
cussions with us.”

Then, in the final summing up they

say:

“We have given careful consi-
deration to the argument that a
denial to the people of Delhi of
the benefits of popular govern-
ment at State level would be a
retrograde step. It has to be rea-
lised that, if Delhi is to continue
to be the seat of the Central
Government, it must adopt a
maodel which is sound in prineiple
and administratively workable in
practice. People residing in na-
tional capitals enjoy an advanta-
geous position and they must be
nrepared to pavy some nrice for
it. 1t may be pointed out hat

this d t because this was the
outcome of z prolongeq and serious
consideration of the problem and it
sets out the considerations which led
to the recommendation which  the
Commission made. This fact, this
special feature, has also been appre-
ciated, because some of the hon. Mem-
bers who spoke now, before 1 slood
up, have expresséd their appreciation
of the special situation here and the
need to tackle the problem in a
special manner. The hon. Member,
Shri Trivedi, who spoke the other
day, alse said that he visudlised that
in the metropolis of this countrv we
do require an Aadministration which
will be somewhat homogeneous with
authority which will vest in the
Centre. Today this view has been
expressed very forcefully.

Now. I may just make a brief refer-
ence to some of the things which
have been stated a little while azo
on the floor of this House. Why is it
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that we brought up this Bill in these
circumstances when we would like
all controversies to be  stilled.
Actually, all controversial matters
have been brushed aside and there is
an atmosphere of unity in the coun-
try. Why do we distort it by bring-
ing in a Bill about which there s
s0 much controversy, so much oppo-
sition among the people who are
mainly concerned with it? If I had
felt that was going to be the posi-
tion, [ do not know what might have
been the position, whether at this
juncture I would have brought this
Bill. Incessantly, during the whole
period of two years, I know, there
have been occasions when numerous
questions have been asked here about
the position of Delhi, its municipal
set-up and other things.

Shri Kashi Ram Gupta : Two years
before, Punjabj Suba and Hariana
were not there.

Shri Nand&: 1 am coming to that
Numerous questions were asked as
to why there was this delay about
consideration of this question. When
we first took up the position of the
Delhi Municipal Corporation, there
was an attempt, and that was in
consultation with members of various
parties and others sitting over that
question, to see whether we =ould
enlarge the content of the powers of
the Corporation in order 10 give
effect, 1o implement the assurance
that Delhi will have something more,
something a little more satisfying to
the aspirations of the people than a
mere municipality, the assurance that
was given by the present Prime
Minister and also the lale Prime
Minister. Therefore, an effort was
made to see whether we could not do
something to the structure of the
Municipal Corporation and also to
its range of functions which have to
be assigned to it. We were almost
agreeing on that point and an agree-
ment was almost reached about that.
But then, finally it was felt that load-
ing a8 municipal organisation with so
much power, authority and functions
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may pmaﬁy be not something which
will lead to efficient presults. Then
we took the other course, to see
whether we could do something else.
The idea of having a Metropolitan
Council wus originally thought of in
substitution of the Delhi Municipal
Corporation. Then we said, let the
Mumicipal Corporation stay as it is
and we shall have another Metropuoli-
tan Council. Therefore, the provi-
sions of this Bill, steadily, from one
slage Lo another, were enlarged, im-
provements were made with the help
of various representatives of this
arca, and at last 1 felt thel this is
something which could be done.
Maybe, some of them are not fully
salisfled. A few of them are not fully
satisfled with it. But the bulk of
them thought that in the circum-

-stances, in the special situation here,

taking inty account all considerations
affecting this matter, this is the best
a:djustment  this is the best arrange-
ment  for it. That was the stage
where we rearhed. The scheme was,
based on those deliberalisns  which
resulted from that, placed on the
Table of the House. Now we are
faced with this situation. I do not
blame anybody. 1 would be very
keen, I would be very happy, it I
could do something, if the Govern-
ment could go further and satisty the
otherwise quite good aspirations ex-
pressed by the hon. Member Ch.
Brahm Prakash. There is no questlon
of any denial of something which Is
legitimate and due because of any
kind of fecling that Dethi should be
deprived of what is due to it. These
considerations were  discussed at
length with the members and we
reached this decision. Therefore, the
question of withdrawal does not arise.
The guestion is, we are moving for-
ward.

Some points have been raised about
Hariana and all that. Tt was anid
that since surh  issues  have heen
raised. why are we going head with
the Bill. The hon. Member, Shrl
Prakash Vir Shastrl, on the other
hand, sald, whv is it that we reopencd
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ihe question about Punjabi Suba
around which Hariana and other
things arise. I am sorry, this js not
the occasion for that, when I have to
juslify that step. I feel in my heart
that they were fully justified. When
there is an occasion for that I shall
explain that it is in the national
interest that that matler should be
taken up and should be dealt with.
There would have been no ad-
vantage in shutling our eyes to the
situation which we faced then; but
1 do not want to take that up now.
1 will only say that the other things
are not related to it; they are not
relevant to this consideration. That
is our view; therefore, we are not
going to be deterred from proceed-
ing with the Bill only because some
other issues have been raised in some
other context.

Shri Kashi Ram Gupta: How do
you say that it is not related to this
at all?

Shri Nanda: In the minds of some
people it may be related; for us it
i3 not related.

Then, about the provisions 1 would
dike to take a little time to say that
what is being intended to be done is
something which is not really so in-
considerab e, so negligible, so meagre
that there should be this kind of a
contempt for the proposals that are
being put forward here. When we
took up this matter for consideration,
the task before us was to find a way
of dealing with the various sugges-
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very outset, we might have taken up
that very thing. But if you actually
obliterate that line which separates
the two concepts, there was no sense
or purpose in spending all these
weeks and months in evolving this
kind of g structure and this kind of
a set-up. From the very beginning
it was accepted that we are not con-
sidering a se.-up like an assembly
ete. for Delhi. Short of that, what-
ever is best, as far as we can go, we
were prepared to go and are still
prepared to go. If there is anything
which can be shown that thig will
do, I do not think there will be any
resistance to any such suggestion.

Shri Kashi Ram Gupta: You were
not prepared to send the Bill to the
Select Committee even.

Shri Nanda : I moved that this Bill
should go to the Select Committee,

Shri Kashi Ram Gupta: In the
initial stage you were not prepared
to send the Bill to the Select Com-
mittee.

Shri Nanda: How does the hon.
Member know what ] was prepared
to do? I am keen that the Bill
should be passed quickly; but, if
there is any d d that it should
go to the Select Committee, T would
not object to it and I did not object
to it then.

While we negatived the demamd
for an assembly, regarding that
assurance, as I said, we have now
worked out the scheme and 1 will
say something about two features of

tions so that a structure emerges the scheme primarily. One iz the
which will have this ad and E tive Council and the Executive
which will satisfy these two condi- Councillors. Among the various

tions, that it does enlarge the demo-
cratic content of the administration
all the time keeping in view the limi-
tation that it cannot go so far as to
be an assembly and council of minis—
ters. There is a distinction between
the two. The hon. Member, Choudhry
Brahm Prakash says, “You did this;
you accepted this; you accepted that:
why not that also?” Then, at the

features this is the most important,
the provision relating to Exccutive
Councillors. Criticism was  being
made about the relative position of
the Administrator and the Executive
Councillors. It was stated here that
the Administrator has  unlimited
powers angd this becomes the Adminis-
trator’s raj; that a Moghul Emperor
will be ruling here in the shape of
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an Administrator. There is an adminis-
trator today in the person of the
Chief Commissioner. His powers and
responsibilities, though he may be-
ecome a Lieutenant-Governor, com-
pared to the authority exercised by
the Chief Commissioner, who is the
administralor now, will be greatly
reduced. 1 would request hon. Mem-
bers to refer to clause 27(1). It
clearly states that the Executive
Council will assist and advise the
Administrator in regard to the pow-
ers transferred to the Administrator,
having said already *in the fleld
alotted to the Executive Councillors”
which covers the whole of the fume-
tions in the Concurrent List and in
the Soviet List. It coverg all that.

oY Tedww  amew ( aTERn )
a7 rgwTe afafa & @ geh a7 daa
g A

oft Ay HAIE &R ST A Al
&

They will be functioning, more or
less, like Ministers. 1 am talking of
the Executive Councillors. I am say-
ing that they will not simply advise,
but they will be functioning, more or
less, like Ministers over a vast field
of administration. These Executive
Councillors will be drawp from the
Metropolitan Council which is com-
posed of elected members.

An hon, Member: How many will
be nominated?

Shri Nanda: There is that differ-
ence. One cannot say that they will
have no power at all. These Execu-
tive Councillors will, in practice, be
exercising authority as Ministers
would do in the States, particulars
in the States like Manipur, Tripura,
ote.

oft omww  arw - grfafriet
aw § w1 ag g AR A gem w

g
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" Shri gfoda: Let me first explan
it, Later on, if there is any question,
1 shall answer.

Regarding law and order and cer-
tain other limited matters, the direct
rexponsibility is i by the Ad-
ministrator. I would like to add
that, under the arrangemant which
was in force in 1952—1956, the local
authoritiey like the New Delhi Muni-
cipal Commiitee, the Delhj Munici-
pal Committee and scveral other
Municipal bodies, including the Elec-
tricity and Transport Undertakings
were outside the jurisdiction of the
Council of Ministers. It is now in-
tended that all these bodies will come
within the purview of the Exccutive
Council. To that extent, the fune-
tions of the Executive Councillors will
cover even a wider field than that of
the Council of Ministers of Part C
States. 1t is further intended—provi-
sion will be made for that—that there
should be delegation of powers of the
Central Government. That is today
various Ministries cxercise certain
powers. That is one of the facets of
administration here, which is exposed
to criticism, which leads to the objec-
tion that there is no unificd adminis-
tration and that so many agencies
enter into the administration, Now
this will happen that al] these powers,
at least a good deal of them, will be
deleguted to the Administrator and
those powers will then be assigned to
the Executive Councillors. Their
position will then hecome very much
better.

A point was raised nbout cases of
disagreement. ie., if there fa dis-
agreement  between the Executive
Council and the Administrator, what
happens?  An exception was taken to
the provisinn that Is being made here
which is that, in such cases, the Ad-
ministrator has to refer the matter to
the President and that. i, urgent
coses, if any urgent action is nereded
pending the d of the President,
*e can take such aetion. The hon,
members must reslise that this is a
Jtowigion which has been made in
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the cage of all Union Territories, So
thig is not something exceptional for
.Delhi.

Shri Shinkre (Marmagoa): There
is no justification for ils acceptance or
admissibility.

Shri Nanda: Parliament hag adop-
ted this. Possibly the hon. member
«dig not like it then also, but it has
been adopted by a large body of
members. Therefore, I stand by that.

1 have referred to the Council of
Ministers. Now there is the other
thing . .

An hon. Member: It is Executive
Council and not Council of Ministers,

Bhri Nanda: They will be function-
ing ,(like Council of Ministers.

Now we come tg the Metropolitan
Council, It has attracted a lot of cri-
ticism in very choice words—debat-
ing society, ornament, etc. Having in
view the limitation to which I have
referred before—that it cannot ‘take
final decisions and that the Executive
Council is not answerable to  it—I
think that the Metropolitan Couneil
‘will serve very important purposes
and 1 shall indicate what exactly is
the utility of such a body. It may be
that the body may not be composed
of elected persons. That view could
have been taken but the view taken
by practically all the representatives
of the Delhi area who advised ug on
this matter was that it should be
a body consisting of elected persons,
and, therefore, this provision has been
made. The discussion in the metro-
politan council is not going to be a
“discussion of academic matters. They
arc¢ going to concern themselves with
the practical day-to-day problems of
the territory. problems of interest to
the people of the territory, extending
over the whole range of subjects in
the State List and the Concurrent
List, barring a small portion which is
reserved. In these discussions, full
expresslon can be given of the opi-
nion of the people of the area.

DECEMBER 7, 1965

Admn. Bill 6156

Secondly, this body can initiate dis-
cuszion in detail regarding legislative
measures for the territory before they
are brought before Parliament. They
can muake suggestions or improving
them or for modifiying these measur-
vs in the light of the requirements of
tae people of the area. Thirdly,
tney will consider the budget esti-
ma.cs of the territory and suggest
whut changes should be made in the
administrative policy which is to be
reflecled  through these  budgets.
Then, matters of administration re-
garding general policies, schemes of
development etc. will also be included
within the purview of this council.
There will also be the right of Mem-
bers to ask questions regarding any-
thing. This content does not cer-
tainly constitute or total up to ap as-
sembly, but certainly all these func-
tions are devised to enable the exe-
cutive counci] to function more effec-
tively and more inconsonance with
the wishes of the people of the area.
I think that that is an important con-
sideration and of very considerable
advantage.

We have to think and visualise
what will happen in practice. I om
sure that as the thing is adopted and
ag it settles down, the executive coun-
cillors and the members of the metro-
politan council ang the administrator
will establish some kind of equations

mong th lves, and adjust
will be made and in practice the
metropolitan council will exercise
very great influence and will be able
to give a direction to the work con-
nected with the affairs of the area,
In the course of the period of trial
ete. there will attach tp the recom-
mendations of this body an amount
of weight which in practice will be
found to be such that it would give
a certain amount of authority in
practice to the metropolitan council
which it may not have been provided
with in the provisions of the Bill that
is before us. So, in the structure,
there are two parts principally, name-
ly the executive council and the
metropolitan council.
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1 shall now come to certain gbjec-
tions which were raised. It wag sald
that in spite of all this there would
still be that defect, and it will per-
sist, regarding the lack of unified
administration in the area; it was said
that there would still be so many bo-
dies, there would be a cantonment
board, there would be a municipality,
there would be the New Delhi Muni-
cipal Committee, there would be the
Development Authority and so on.
But this criticism loses sight of the
important fact that the administration
being unified does not mean that only
one body should be doing everything.
It is not that there should be one body
doing everything. But it ig that if
therc are more bodies dealing with
the affairs of an area, there should be
a method of co-ordination so that
there are no delays and the work
does not suffer, The set-up which is
sought to be created does provide
for that co-ordination. The Execu-
tive Councillars will cover the whole
range of activity in this area. Some
Executive Councillor will be -respon-
sible for even the Municipal Corpo-
ration, the DTA, all these boards.
All these will be within the purview
of this new set-up, Therefore, this
provides for a measure of co-ordina-
tion, a method of unifying the admi-
nistration. If we look carefully at
the provisions of the Bill, I think the
objection raised on thig account will
not have any weight

Therefore was one obpection raised
regarding the provision for nomina-
tion. 1 may again say that this is
nothing new, This exists in the
other Act slso. There is only a glight
varistion. This provision for nomina-
tion has been put in for good reasons.
It may be that the process of elec-
tion may not enable certain minori-
ties. certtain special interests, cer-
tain elements to have representation
whereas if they were given that he-
nefit, they may be able to make a
useful contribution to the work of the
area, to the work of the Metropolitan
Council and the administration of the
area.

Barring a few matterg of detail, I
think 1 have covered the basic provi-
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siuns ﬂgthe main points of criticismn

of the structure and appsoach pro-
posed in the Bill. I may again say
with regret that although it has not
been found possible to accept  the
demangd for immediately incorporaing
in the Bill an Assembly and a Coun-
cil of Ministers, I believe whatever
has actually been offered through the
proposed measure will go very far
towards improving the administration,
making it more homegenous and more
united, reducing friction and conflicts
which exist now and also towards
reflecling in a very large measure
in the administration the wishes of
the people of this area.

I do not personally see any pro-
spect of any change which will take
this Bill beyond the content which
has been provided in the Bill; that
is, I do not think, in view of the con-
siderations® which have been wurged
and which have also becn shared by
many Members of this House, that it
will serve the purposes of either the
nation or the people of this aree if
we depart from these provisiong in
any radical way. Therefore, 1 would
urge on the House that the provisions
of the Bill as they are may be accep-
ted, subject of course to the changes
that the Joint Commitiee might make
when it considers the details of the
Bill.

Shri P. B. Chakravertl (Dhanbad):
Taking into- account the  historical
factors that have compelled three
federal countries of the world, namely,
Australia, USA and Brazil, to go in
for § new capital—because of the
continuous pressurc of the electors of
Philadephia on the Central Govern-
ment, they had fo move to a new
capital in the USA, similarly in Aus-
trolia, they wanted to go beyond 100
miles of Sydney, and so they esta-
blished their new capita] at Can-
berra; likewise in Brazil, they did
not want Rio de Janeire with its
Opposition stronphold, so they shifted
to Brasilia—taking into account these
historical factors, is there any analogy
which can justify this departure from
the accepteq principal of democracy
and denial of the fundamental right
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cr participation of the people in the

inistration, ble to the will
and opinion of the people? I do not
know. Though I do not agree with
Shankar's Weekly!s comment that
Nandaji is the embodiment of cont-
rary elements, because they compare
sadhu and socialism, still I want him
to mcke me understand how far it is
historically—the whole world's his-
wory I know, 1 have travelled the
whole world—justified to deny it to
these poor people because they are
innocent, docile, very meek, very
humble and unlike the people from
where T come. I want to know that.

Mr, Speaker: That is what he has
been trying to do, I suppose.

Shri P. R. Chakraverti: I could not.
If only you had allowed me to speak.
1 am the only man who represents a
sonstituency with the highest votes, I
am not allowed to speak. I am not in
the Joint Committee, because he has
ingeniously left me out. A guod
man is already advised by bad people.
The way he has climinated my name—
I am the only man who hag got the
highest votes who has come from 1500
miles—shows that he is advised by
bad people.

Mr. Speaker: Does
want Lo say anything?

the Minister
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I am putting the amendment of Shri
5. M. Banerjee, motion for circula-
tion for purpose of eliciling opinion,
to the House. The Question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the Bth February, 1966."

The motion was negatived
Mr. Speaker:

“That the Bill to provide for the
administration of the Union terri-
tory of Delhi and for matters con-
necteq therewith, be referred to a
Joint Committee of the Houses con-
sisting of 33 members, 22 from this
House, namely; Shri S. V., Krishna-

The question is:

moorthy Rao, Shri Ramchandra
Vithal Bade, Choudhury Brahm
Perkash, Shrimati Renu Chakra-

vartty, Shri Shivajirao S. Deshmukh,
Shri Shiv Charan Gupta, Shrimati
Subhadra Joshi, Shri Hari Vishnu
Kamath, Sardar Kapur Singh, Shri
Mchr Chand Khanna, Shri T.
Manaen, Shri Dhuleshwar Meena,
Shri Jashvant Mehta, Shri Bakar
Ali Mirza, Sardar Gurmukh Singh
Musafir, Shri Naval Prabhakar, Shri
A. V. Raghavan, Shri R. V. Reddiar,
Dr. Sarojini Mahishi, Shri Sham
Nath, Shrimati Ramdulari Sinha, and
Shri Gulzarilal Nanda, and 11 from
Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the first day
of the next session;
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that in other respects the Rules of
Procedure of this House relating to
shall
and
may

Parli
apply with such variations
modifications as the Speaker
make; and

“that this House rec ds to

16, 1887 (SAKA) of Excisg 6162
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Bill etc,

(Goods of Special Importance) Act
1957 be taken into consideration;
and

“That the Bill further to amend
the Estate Duty (Distribution) Act
1962 be taken into consideration.”

Shri Hari Vishnu Kamath (Hosh-

Rajya Sabha that Rajya Sabha do
Join the said Joint Committee and
communicate to this House the
nameg of 11 members to be ap-
pointed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

15.55, hrs,
UNION DUTIES OF, EXCISE
(DISTRIBUTION) AMENDMENT

BILl, ADDITIONAL DUTIES OF
EXCISE (GOODS OF SPECIAL IM-
PORTANCE) AMENDMENT BILL,
AND ESTATE DUTY (DISTRIBU-
TION) AMENDMENT BILL

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahn): Sir, the Finance Minister in-
troduced lhree Bills on Nov. 26th for
the r dations
made by 1he Fourth Finance Com-
mission. As all of them arise out of
the Finance Commission's r
dations, I propose with your permis-
sion that they may be taken up and
discussed together . Accordingly, 1
beg to move:

15.15} hrs.

[Mg. Dervry-Seeager in the Chair)

"That the Bill further to amend
the Union Durties of Excise (Dis-
tribution) Act 1962 be taken into
eonsideration;

“That the Bill further to amend
#he Additions] Duties of Excise

bad): Don't go on reading all
Look up now and then,

Shri Hameshwar Sahu: [ wlll try.

The House will recall that the Re-
port of the Fourth Finance Commis-
sion, together with a Memorandum
explaining the action taken thereon,
was laid on the Table of the House
on the 10th September, 1065, The
Commission's rec dationg broad-
ly fall into three categories: The first
relates to the sharing between the
Centre and the States of the proceeds
of Income-lax and the Union Duties
of Excise. The second calegory in-
volves the distribution amongst the
States of the Estate Duly and addi-
tional Duties of Excise, which, for
purposes of dmi ative ¢
ience, are levied and collected by the
Centre, but the entire net proceeds,
excepting the amount attributable to
Union territories, accrue to the States.
The third category relates to the pay-
ment of grants-in-aid of the revenues
of the States which are in need of
assistance.

ot gwa wa wEEw  (3AW)
IO WEET, T wEq €1 N
1 ®n ax frdwe fen qugfa & qn
7 e g 7

Mr, Deputy-Speaker: Let the Bell
be rung—now there is quorum.

Shri Rameshwar 8Sahu: Hon'ble
Members are aware that the Report
of Fourth Finance Commission was
not unanimous and there wa; g
minute of dissent by one member.
The minute of dissent related to the
distribution of the Additiona]l Duties
of Excise and non-inclusion of provi-
sion for certain liabilities while de-

the time.

termining the grants-in-aid. The
main majority recommendations of
the C Inat were i by
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Government and certain specific dear-
ness allowance ang pay scale increases
excluded by the Commission were
also taken inlo account ip fixing the
Statulory Grants. The President has
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those gttributable to Union territories
acerue to the States. The Stale have
also been guaranteed the income de-
rived by them from Sales Tax on the
et dities which are subject to

already issued the Order to give
effecl to the decisions regarding the
sharing and distribution of the income
tax and the payment of grants-in-
aid. Bill to give effect to the remain-
ing recommcendations of the Commis-
sion, which require legislation, are
now before the House. The arrange-
ments incorporated in the Order as
well as these Bills are intended to
be applicable for the five year period
from 1st April, 1966 to 31st Alarch,
1971,

At present 66-2/3 per cent of the
net procecds of taxes on income other
than Corporation Tax but excluding
taxes on Union emoluments and those
ailributable to Union territories are
_distributed among the States other
than Nagaland. In addition, 0.1 per
cent is paid to Nagaland. The States’
share for the next quinquennium has
been increased to 75 per cent. The
share of cach State hag been broadly
determined on the basis of 80 per
cent on population and 20 per cent on
collection.

The States other than Nagaland are
at present entitled at 20 per cent of
the net proceeds of Union Duties of
Excise on 35 specificd commodities.
In addition 1 per cent iz paid to
Nuguland. The States’ share for the
next five year period has been fixed
al 20 per cent of the excise dutiss un
all commodities which are at present
subject to excise duties and which
will be subject to such duties till
the end of the Fourth Plan period.
Special  excises, regulatory  duties
and earmarked cesses are excluded
from this scheme of distribution. The
Sinte’s share  has been determined om
the basis of 80 per cent on popula-
tion and 20 per cent on relative eco-
nomic backwardness.

The entire net proceeds of Addi-
tional Duties of Excise, other than

Additional Duties of Excise, jn the
financial year 1856-57. There will be
no change in the share of Union ter-
ritories and those of Jammu & Kash-
mir and Nagaland, which are respec-
tively 1 per cent, 14 per cent and
.05 per cent. The excess over the
guaranteed amount, which is Rs. 32.54
crores, will be distributed amongst
States other than Jammu & Kashmir
and Nagaland, on the basis of the
proportion of Sales Tax revenue rea-
lised in each State to the total Sales
Tax collected in all the States taken
together. One Member of the Com-
mission had suggested in his minute
of dissent the continuance of the exist-
ing formula for distribution which is
based partly on population and part-
ly on percentage increase in Sales Tax

revenue. Government have, how-
ever, accepted the majority recom-
mendation.

16 hrs.

The net proceeds of Estate Duty on
property other than agricultural land,
except those attributable to  Union
territories, accrue to the States. The
Commission has increased the share
atiributable to Union Territories from
1 per cent to 2 per cent but has not
suggested any other change in the
principles governing the distribution
of Estate Duty. While the net pro-
ceeds attributable to immovable pro-
perty are distributed in proportion tc
the gross value of such property
located in each State, the proceeds
attributable to property other than
immovable property are distributed
on population basis,

The grant to be paid to the States
in lieu of their share of tax on rail-
way passenger fares is fixed on the
recommendation of the Railway Con-
vention Committee, The Finance
Commission has recommended its
percentage distribution amongst the
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States, which has been accepted.
This will be given effect to by execu-
tive orders.

The Fourth Finance Commission
had estimateg the total non-Plan re-
venue gap of the States for the five
year period 1966—71 at Rs. 2426.69
crores, The Commission envisaged
that this would be met to the extent
of Rs. 218087 crores by g share in
the Union taxes and duties, including
the grant ip lieu of tax on Railway
fares, and Rs 60045 crores by
grants-in-aid of revenues of ten States
leaving a surplus of Rs. 373.73 crores
in six States. The grants-in-aid of
two States gnd the surplus in one
State huwever underwent a change
as g result of action taken by Gov-
ernment on the lines recommended
by the Commission.

The Commission had excluded from
ils estimates of non-Plan revenue gap
certain dearness allowance and pay
increases effectedq by the State Gov-
ernments of Andhra Pradesh, Mysore
and Uttar Pradesh in July, 1965 as
there was not sufficient time to re-
assess the imates. The Cc
sion, therefore, recommended that
the effect of these liabilities should
be taken into account in fixing the
grants to be made to these States.
Accordingly Government  requested
Prof. D. G. Karve, who was a mem-
ber of the Commission to undertake
an assessment of these liabilities
applying thereto the same criteria as
were applied to the similar liabilities
by the Commission. On the basis of
Prof. Karve’s assessment additional
grants have been fixed for Andhra
Pradesh, and Mysore as also a grant
for Uttar Pradesh. After taking this
into account the annual grants-in-aid
would increase to Rs. 140.61 crores as
against Rs, 6375 croreg at present.

Hon'ble Members will appreciate
that 1 cannot state precisely the addl-
tional transfers which would be made
to the States as a result of the re-
cnmmendlﬂom of the Fourth Finance

ted by Govern-
ment I med. however, that the
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udditional transfers on the basis of

existing levels of laxation would be
about Rs. 750 crores over the Fourth
Plan period over and above whatl the
States would have got under the exist-
ing scheme of devolution. This js a
large amount and 1 would like to take
this opportunity to express the hope
that the Stites will spend it judi-
ciously.

Sir, 1 move.

Mr. Deputy-Speaker: Motion

moved:

“That the Bill further o amend
the Union Duties of Excise (Dis-
tribution) Act, 1962, be taken into
consideration.”

“That the Bill further to amend
the Additional Duties of Excise
(Goods of Special Importance) Act,
1957, be taken into consideration.”

“That the Bill further to amend
the Estate Duty (Distribution) Act,
1862, be taken into consideration.*

Al} these three motions are before the
House, Three hours in the time allot-

ted.

of gwR W wearg ;T
YT, T swweqr 1 Wr # | wy
& wogfa Y , W g faew 3w g
ar k!

r. Deputy-Speaker: The bell is

being rung—Now there is quorum.
Dr. C. B. Singh.

Dr. Chandrabhan Singh (Bil )
Sir, T have a few ohservations
to make on the Bill just now present-
ed by the Deputy Finance Minister.
I come to Union Excises. Tn the dis-
tribution of Union Excise, Madhya
Pradesh has definitely suffered on
account of the Finance Commission's
recommendations. In Para 58 of the
Report of the Finance Commission, it
has been mentioned that economic
backwardness has been glven weigh-
tage equal to 20 per cent and the
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population has been given weightage
equal to 80 per cent. Certain factors
have been indicated to determine eco-
nomic and social backwardness and
these have been enumerated in para
37 of the report.

Percentage of population of sche-
duled castes and tribes to total popu-
lation is one of these factors. Other
factors are per capita gross value of
agricultural produciion, etc, Madhya
Pradesh’'s share comes to 740 per
eent while our population is 7.50 per
cent of the total population of the
eountry. 1t is, therefore, obvious that
even if no weightage for backward-
ness was given and the distribution
was to be based merely on popula-
tion our share would have been ‘?‘
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tax revenues. The actual revenues
realised by States in 1856-57 are
guaranteed payments and additionai
receipts after meeting the guaranteed
payments are distributed amongst the
States on the basis of percentages de-
termined by the Finance Commission.
in nccordance with the Third Finance
C ion's 1
additiomal ammount received wag T per
cent of the balance. This has now
been reduced to 462 per cent in the
case 0f Madhya Pradesh by the Fourth
Finance Commission. The basis of
the Third Finance Commission's re-
commendations was partly the per-
centage increase in the collection of
saleg tax in each State in the vear
1957-58 and parily the population of
each State. The Fourth Finance Com-

jon had discarded these cons.dera-

dations, the

per ceni as sgainst the r
tion of 7.40 per cent. This means that
in effect not only no weightage has
been given to us for economic back-
wardness, but mme premium appem
to hove been [ d. The p

of scheduled castes and scheduled
tribes population to the total popula-
tion is 33.8 per cent in Madhya Pra-
Pradesh, which is only smaller than
that obtaining in Nagaland (88.1 per
cent) and Orissa (39.8 per cent). The
percentage in Rajasthan, Punjab and
Kerala is Z8.1, 20.5 and 9.6 per cent

respectively.  The table shows as

followa:

Name of State  Percent- Percent-
age of popu- age ghare
lation to total of Union

population Excise
uf r:ountry ttutles
Assam 1?5 3-82
Kerala 3.02 4186
Orissa 4.07 482
Punjab 470 4.88
Rajasthan 4.67 508
Madhya Pradesﬂﬂso 'HO

S0, ewdrzn ¥y Madhya P‘radesh has

been given less percentage of the

fPfwre of union excise duties to my
mind.
Additional Duties of Excise are

payable to the States in lieu of sales-

tions and has adopted the basis of
figures of collection of all sales taxes
in a State, as, in the opinion of the
Commission, this is a more direct in-
dicator of the contribution made by
each State to the divisible surplus
than population. The Commission
has overlocked an important factor
and it is this. 1f the States had not
surrendered the power to levy sales
tax on specified articles like cloth.
sugar, tobacvo etc. in lieu of which
additional excise duties are payable,
then their sales lax receipts on these
commodities would have increased
generally in the same proportion as
their sales tax revenues on other
commodities have increased from
1857-58 onwards., To illustrate, the
total saleg tax revenue of Madhya
Pradesh, which was about Rs. 44
crores in 1958, has gone up to Rs. 18
crores in 1964-65 ie. by more than
400 per cent. A similar percentage
increase would have been expected in
respect of sales tax on cloth, sugar,
tobacco, etc. The amount of addi-
tional excise duties received in 1964-
65 has, however, been only ahout
Rs. 2.50 crores a: against the sales tax
revenue of Rs. 155 crores. 1n
1956-57, on these commodities,
Maharashtra's share is 19°8 per cent.
although the sales tax revenue of
Maharashtra have increased by only
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about 200 per cent during the same
Pperiod.

Shri Shinkre (Marmagoa): Sir, 1
rise to a point of order. Has any
ruling been given to the effect that
speeches during this debate on these
Bills should be read instead of being
spoken?

Mr. Deputy-Speaker; He is speak-
ing. He is referring to his notes, that
is gll.

Dr. Chandrabhan Singh: Thus
Stateg like Madhya Pradesh who
raised their sales tax revenue at a
very Steep rate have suffereq while
richer States like Maharashira where
increase has not been so steep, have
stood to gain. The benefit given
under the Finance Commisgion's re-
commendations is not on the basis of
sacrifice made by surrendering the
power to levy sales tax on specified
articles but it is based on the total
sules tax revenue of the State.

Mr. Deputy-Speaker: Speeches
should not be read, they should be
made,

Dr. Chandrabhan Singh: I am not

reading. I am only consulting the
figures. 1 cannog remember all these
figures. These are very important
figures.

The third point 1 want to make is
this. For the repayment of looans,
States are required to create a sink-
ing fund out of their revenues. Om
an average, loans mature in about
ten years and, therefore, normally
sinking fund should be created at
the rate of 10 per cent of the loan
Pper year so that in ten years time the
full amount of loan can bhe repaid
from the sinking fund and the bur-
den does not fall on the revenues of
any particular year. Certain States
like Maharashtra State ond others
are investing about 10 per cent of the
loan per year in the sinking fund,
while other States with lesser re-
sources are investing at lower rates
for want of adequate amounts in their
revenue  budget,  For  the same
reason, Madhya Pradesh js investing
at the rate of only 3 per cent, The
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Third Finance Commission was of the
opinion that those States, which have
not got enough revenye surplus
should pot invest at full rate. We
have been following this recom-
mendation of the Third Finance Com-
mission. In determining the revcnue
gap, the Fourth Finance Commission
has treated sinking fund in t
at full rates as legitimaie revenue
expenditure in respect of those States
which are making contributions at
this rate, while it has reckuned a
lower rate for investment in sinking
fund in other cases, depending on the
rate of actual investment. As such
Madhya Pradesh has suffcred very
badly. They have been investing at
the rate of 3 per cent in the sinking
fund. What will happen? Madhya
Pradesh also will have to pay the
whole revenue. But it will pay from
its own revenues. It is a poor State.
It has not got enough resources, It
has nol been investing the same
amount in the sinking fund as other
States and therefore it has suffered
in the allotment or distribution of
the fund.

The other point is that the Finance
o i have r ded that,
while fixing the amount of grant-in-
aid payable to State Governments,
the Government of India should take
into account the expenditure likely
to be incurred by the Governments
of Andhra Pradesh, Utiar Pradesh
and Mysore on account of revision of
pay scales and grant of additional
dearness allowance, which they sane-
tioned in the month of July 1863, but
which could not be considered by the
Commission, a8 their report was being
finalised Madhya Pradesh also issued
orders towards the end of August
1965 raising the dearness allowance
of certaln categories of government
employees from 1st August, 1965 and
the yearly additional expenditure on
this account is estimated at Rs 2-50
crores. While no mention has been
made about giving this  additional
fund to Madhya  Pradesh, other
States like Xerala, Uttar Pradesh,
Andhra Pradesh and others have been
Fiven thir expenditure incurred on
account of paying dearness allow-

6170
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&nces, increase in salary etc. I plead
with the Finance Minister, to look in-
to this and give this grant-in-aid to
Madhya Pradesh also.

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, Sir
these three Bills are before the House
and they are put together for the
reason that the purpose of all the
threq Bills is the same, that i5, to
provide for giving eflect to the re-
commendations made by the Fourth
Finance Commission for distribution
among States.

These recommendations are, firstly,
in respect of Uniop duties of excise.
The recommendation is that a share
equivalent to 20 per cent of the net
proceeds of the Union duties on ex-
cise shall be given to the States. The
20 per cent share is retained as in the
former Commission's recommenda-
tions but that does not mean that a
change has not been made. There is
a big change, a substantial one, even
at 20 per cent because this 20 per
cent will be on excise duties levied
on all commodities and not on 35
commoedities only as in thg previous
case. This 20 per cent it is pre-
sumed, will almost amount to 30 per
cent at the previous rates of duties on
35 commodities only.

There is another change and that
is that this sharg of the duties will
be available to the States not only in
respect of the present levies but also
in respect of future levies during all
the vears of the Fourth Plan, that is,
right up to 31st March, 1971,

The next recommendation, so far
as these Rills are concerned, js about
the next proceeds of additional duties
of excisg levied by the Union in re-
placement of the States’ sales-tax on
sugar, tobacco and textiles. 1In this
case also p distinet advance has been
made by the Fourth Finance Com-
mission. I will presently come to
the nature of this advances that the
Commission has made.

Lastly, the third ro dation
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estate duty on property other than
agricultura] land. There is no very
noticeable change in respect of this
itemn, estate duty, except that the
share attributable to WUnion terri-
tories has been raised lo 2 per cent.

Talking about the advances made
by this Commission over the pre=-
vious arrangements, first | may men-
tion that, as distinct from the ar-
rangements or bases adopted by the
previous Commission in respect of
distribution of excise duties, namely,
the principle of basing it partly on

population angd partly on financial
backwardness, the Fourth Finance
Commission has made an improve-

ment jnasmuch as it was now pro-
posed or recommended the adoption
of the p:inciple of 80% on the basis
of population and 20% on the basis
of economic and social backward-
ness. In the previous arrangement,
the basis was population plus finan-
cial backwardness; in the new pro-
posals of the Fourth Finance Com-
mission, the basis  is population
plus economic and sovial backward-
ness. It is quite clear that it is
possible for g State to be flnancially
sound but to be economically back-
ward ang also backward in social
reforms, Therefore, such a possibi-
lity must always be kept in mind.

Another advance that the Fourth
Finance Commission has made is in
respect of the determination of the
basis for distribution of additional
amounts over and above the
guaranteed amounts. In respecy of
these additional duties, as we know,
there are two tierg incorporateq in
the arrangement. The first is  that
there is a guarantced amount based
on the colleclions of sales-tax  in
1856-57. Our problem is with re-
gard o whatever is in excess of this
guaraniced amount. We have to de-
cide as to how to distribute it among
the States. In this respect also, the
new formula of the Fourth Finance

is in respect of distribution among
the States of the net proceeds of the

Ce ission is to be very much wel-
comed. In the formula adopted by
the previous Finance Commission,
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the basis was partly on the increase
in the collection of sales-tax in each
State and partly on population,

ot g we woww @ F W WY
sqFeqT ATEET §, INTEAE AT, qEA
Hawgfa AgE | gy reT aw mar
w4t T wq gE1 o a7

Mr. Deputy-Speaker:
being rung . . .

The bell is

Now there is quorum. The hon.

membey may continue?

Shri V. B. Gandhi: Now, here, in
in respect of these additional excise
duties in replacement of sales tax,
it is felt that the basis of population
is perhaps not a very relevant consi-
deration. The Fourth Finance Com-
mission has dropped this element or

this deration of population in its
recommendations. It is very  well
put in an article in the Reserve

Bank Bulletin (latest issue). I quote:

“The Fourth Finance Commis-
sion, however, considered the col-
lections of sales tax in a State
are a more direct indicator of
the contribution made by the
State to the divisiblg surplus
than population.

The proposal is to distribute on the
basis of the proportion of the gsales
tax revenue realised in each State to
the total sales tax collections in all
the States. As [ have said. that is a
distinct advance.

As 1 have already said. there is no
very substantial change in the re-

commendations in respect of estate
duty.
Before I conclude, I would just

make a plea that this House should
at some future date have an oppor-
tunity to giscuss . . .

st gER WA waw  TOTerw
witem 3w & gy A R

of Excise
(Distribution) Amdt.
. Bill etc,

Mr, ‘atnty-ﬁpukar: There is no
quorum, The hon. Member may re-
sume his seat for a while. The bell
is being rung—Now, there is quorum.
Shri V. B. Gandhi may resume his
speech now.

Shri V. B. Gandhi: There are various
important problems that deserve to be
considered by Government. I shall
just mention a few of them. For
instance, there is the problem of the
staggering increase in the public debt
of the States. There iz the question
of the financial responsibility and
the discripline to be observed by
the States. Then there {s the
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experience we are having of wvery
heavy and unauthoriseq overdrafts
from the Reserve Bank on various

occasions, There is also the concern
which has been commented upon
severa] times in the pas; by the
Finance Minister and pointedly refer.
red to by the Chanda Commission,
due to financial laxity on the part of
the States in certain respects. The
Rajumannar Commission also had ex-
pressed their concern over the mount-
ing debt of the States and the heavy
burden of gervicing it.

1 would therefore make a plea to the
House that we should have an early
opportunity to discuss the Finance
Commission’s Report.

Shri Prabhat Kar (Hooghly): So
far as these three Bills are concerned,
they are just to give effect to the
recommendations  of  the  Fourth
Finance Commission. They are bind-
ing so far as the distribution of the

revenuce from taxes to the States
is concerned,
It has been pur cxperience every

time when there is distribution of the
revenue, that there have been com-
plaints from States about the inade-
quacy of the distribution. It has been
found that where the populalion of &
State is more and where the problems
are also bigger, like the State from
which I come, namely, Weat Bengal,
therp is always the feeling that the
distribution as recommended by the
Finance Commisgion has not done
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them muck good. In this matter, no
doubt. two criteria have been taken
into consideration, one, population, and
the other, collection of revenue from
the sta'e.

But I think there is another factor
which ig very important. Certain
States have goi more problems, and
due to various complications they
‘have to spend more on certain things.
That factor should also have been
taken into consideration while decid-
ing on the percentage of taxes to be
distributed.

As it is, today 100 per cent is to be
distributed among the States, and if
there is increase ip thre percentage of
one State, naturally there will be
curtailment in the percentage of
another State. The point I would
like to stress here is that the difficul-
ties gnd the problems of the States
shrould be one of the guiding factors
in deciding on the percentage, along
with the factors of population gnd
tax collected.

We are on the eve of the Fourth
Plan, and the amount of revenue
Ahe States will be able to collect will
have to be taken into consideration.
Already there is heavy taxation, and
any more tax levied by the Stales
will create more difficulties for the
people. So, the distribution of these
Union levies and taxes should be
thought of ir such a way that there
would be some relief in the tax that
the States have to levy.

Further there are certain com-
mitments of the States by way of
payment of salaries and dearness
allowance to their employees, teachers
etc. That alsp has not been taken
into while decidi on the
proportion to be given to the States.

Then again, where the State sales
tax Iras been replaced by Union excise
duty, the amount that the State would
have collected by way of sales tax
should have been guaranteed.

DECEMBER 7, 1965
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Similarly, because the passenger
tax has been merged with the railway
fare, the States gre being deprived of
the benefit they were getting.

16.39 hrs.

[SHRI SENAVAE in the Chair].

Then, while certain Stateg are highly
industrialised, pthers are mainly agri-
cultural, and there is also the ques-
tion of ceiling on sales tax, and this
wil] alsv create complications.

Of course, the recommendationg of
the Finance Commission have been
accepted by the Government, and most
of them have been put into these three
Bills, but as I have stated, since we
are on the eve of the Fourth Plan,
the expenditure that will be incurred
by the States should have been fur-
ther gone into. 1 know that it is
not possible for the Finance Commis-
sion to decide what exactly will be the
increase in  the expenditure of
the State Governments and make
the allocation on that basis, but
when the States have been all
the time complaining about the
inadequacy of the Centre's con-
tribution, the Government should
have taken this factor into account
in deciding on the recommendations
of the Fourth Finance Commission,

Ag has been stated, generally it is
the recommendations of the majority
that have been embodied in these Bills,
but there are certain items referred
to in the Note of Dissent.

1 think that also should be taken
consideration of ag it ig being stated
by Prof Bhabatosh Datta in his note:

“There is one other point to
which I would draw attention
before concluding. This relates
to the expenditure whioch may be-
come necessary from time to time
for the revision of pay scales or
dearness allowances of State Gov-
ernment employees and of those
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private employees whose salaries
and dearness allowances are lar-
gely paid out of the Stnte Gov-
ernment’s funds..

That is one thing which should be
taken into secount. Then,

®There should similarly be
some arrengement by which the
financia] requirements of the
Btate Governments in thig regard
would be examined jointly by the
Centre and the States at frequent
intervals. The Finance Commis-
slon cannot itse undertake the
task of determining what should
be the appropriate rates of pay

There should be close link hetween
the Union and the State governments
in thie matter. Earlier it was 20 per
eent on 33 commoditles. The revenue
will be mueh more now. ‘This Bill
will give effect to those recommen-
dations and this will yemain in effect
for another five years. It may be

¥ 1o Tec Ider this b
we are having the Rallway convention
committee's report which has been
received just now. From that point
of view {t may be necessary to recon-
sider after sometime the alloeations
of tiris revenue to the States concern-

Mr. Chalrman: Shri D. C. Bharma.

wt gt W wwATw ;- wwvefy
e, ¥ ooy sy W E o
wor F orqfer Y 2

8wl D. C. Sharma (Gurdaspur):
Mr Chatrman, Sir, T do not know how
these  Finance Commissions are
appointed. T do not know who nelects

of Excise
‘ (Distribution) Amdt.
" Bill etc.

Mr. Chairman: He has a right to
criticise; there is no point of order.
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Shri D. C. Sharma: I do not know
how the chairman of the finance com-
mission s selected. Sometime it iz a
High Court judge; sometimes it |s
the retired auditor-general gnd some-
times it is some other functionary. 1
fee] that the business of finance com-
missions ig a statutory business and it
has become the subject of the whims
and fods. ...

Mr. Chairman: One minute. T
would request the hon. Members to
keep the quorum and not to leave the

Chamber. Otherwise, we will be
wasting time.
Shri D. €. Sharma: . ecentricl-

ties and abnormallties of the Finance
Ministry. T might assure you that I
have nothing to say against the Fi-
nance Minister, but he has to work
within a framework which makes it
difficult for him to get out of the vi-
cious circle which is the rule of the
day, in every Ministry of the Govern-
ment of India.

oY g W weATy : AwTafa w,
% qroey sy ATt 1 A el
w1 7@ ¥ oY me ¥ ol oy
L3

Mr. Chairman: Yes; the bell fis
being rung—Now there is quorum.
The hon. Member may continue his
speech. I would request all the Mem-
bers to be present in the Chamber so
that we may not waste any time any
more.

Shri D. C. Sharma: I think it has
become somp thing very, very fright-
ful tn see the eppointment of these

iwcions. Unleas the Government

the memb of these fn
sions: T do not know what the quali-
fication of these members are..

Shri Shinkre: On a point of arder.
This cbjection mav be relevant while
dfscussing the Budget and not now
when financial bills are being discus-
sed. T
2135(A)LSD—9, N

of India and our Prime Minister
change the policy, I think these com-
missions, whether they are stmtutory
or regulatory, whether they are meant
to subserve rome permanent need or
mome current need, shall hesve no
prestige absolutely in the eyes of ths
public or in the eyes of those persons
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who would try to look up to these
commissions for some valuable aid.
I do not go into the question further,
but I must say that there are persons
who go ffom one commission to an-
other like tennis balls which travel
from one part of the court to the other
part of the court.

Mr, Chairman: Please come to the
principles of the Bill.

Shri D. C. Sharma: There are some
persons who are everywhere, who are
thought to be experts on finance, ex-
perts on every subject. They are
born experts according to the Minis-
try. 1 must say I do not blame the
Finance Minister. I have the highest
regard for that gentleman, but these
Ministries must be told......

Mr. Chairman: How can you blow
hot and cold at the same time?

Shri D, C, Sharma: These Minis-
tries must be told that they should
not deal with these big, national prob-
lems in that way in which they are
dealing with now. It m&y be an ad-
minisirative commissian; it may be
the Finance Commission; it may be
the Education Commission. It may
be any commission. God knows how
these persons drop from heaven into
the precincts of these Ministries and
get themselves appuinted. I have foil-
ed to understand how they are ap-
pointed or gelected. Bul I do not ming
whom they appoint; I do not mind
their appoiniment. I welcome their
appointment, because, being a good
Brahmin, 1 welcome everything that
happens in this world. But I must
admit one thing, that this Finance
Commission should enunciate new
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be taken into consideration. What
can we do without population? That
is the main factor in our thinking
in India. I agree that the revenue
we collect from the States should also
be taken into account. After all, you
can give only what you get; and, you
get only what you give.

But I ask whether everybody should
be banged with the same rope. Are
there no differentials to be applied
to different States? Are we not
progressing towards a socialist pat-
tern of soviety? Are we trying to
level up those States which are down
below and bring them up to the level
of the other advanced States? No.
We talk glibly about a soclalist pat-
tern of society on the floor of ‘this
House, but we appoint those members
on this Commission who have never
heard of a socialist pattern of society,
who do not know what socialism is,
who if given the chance would delete
the word ‘socialism’ from the diction-
ary. .

What ig this distribution? Take
Orissa. Orissa needs special help. I
do not belong to Orissa, but I am an
Indian and I have to take an overall
view of the Indian picture. What
has this Commission done for Orissa
or Bihar? I have seen headmasters
of middle schools in Bihar going with-
out shoes. When ] asked them, “Why
don’t you put on shoes? Is it your
religious duty that you should not
wear shoes?” They said, “No; we
cannot afford to wear shoes". If
Bihar remains a backward State, in
spite of these Commissions, if Orissa
does not come up to the level of those
States which are slightly more viable,
I think these Finance Commissions

pri ; this Fi Co i
has tried to give a new look to the
distribution of all these duties. The
criteria which they have selected for
the distribution of revenue would have
been very good in the Victorian Age,
but they have absolutely no relev-
ange to the gituation in which the
world and India are placed at this
time. I agree that population should

have ab ¥ no relevance to the
context in which we are situated.

There are other States. Punjab has
had to bear the brunt of this Pakis-
tani invasion. Rajasthan has had to
face the challenge of Pakistani aggres-
sion. Do you think the aggression hag
stopped? No. That aggression is &«
continuous, never ending, perpetual
process. It goes on from day to day.
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Only the other day the Minister of
External Affairs said that they had
1600 violations of the cease-fire. My
head reels when I think of those 1600
violations. What have you done to
Punjab? When I go to Punjab I see
villages de-populated. Look at Ra-
jasthan. Of course, no hon. Member
from Rajasthan has spoken on this
subject on which I am speaking, be-
cause they think that everything is
very fine there. But take Rajasthan.
Think of Jaisalmer. What is happen-
ing there? Think of Madhya Pra-
desh. This Madhya Pradesh is a
conglomeration of so many different
economic units, political units and
administrative units. I think Madhya
Pradesh is one of the curiosities of
our administration because it repre-
sents princely states, it  represents
areas of tribes and it represents other
places. It is a wonderful combination
of things which do not occur in other
States. What have you done for
Madhya Pradesh? Have you given
them anything? You have not done
anything for them.

When I look at this report of the
Finance Commission and I find that
this Finance Commission has applied
the rule of thumb, I say what was the
good of appointing this Finance Com-
mission. 1 think any five Members of
Parliament including Shri Hukamchand
Kachhavaiya could have sat together
and evolved this formula and distri-
buted this money. There was no
need, Mr. Chairman, to appoint this
Fi Ce issl t they

16, 1887 (SAKA) of Excisg
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have evolved a master formula. In
Aligarh they manufacture locks, Some
of those locks have master keys and
those master keys fit into all kinds of
locks., So this Finance Commission
has evolved a formula, an arithmetical
mechanistic formula and they have
disiributed thig money according to
this formula. What was the good of
spending all this money on this Fi-
nance Commission? What was the
good having this high-power Finance
Commission? In these days of auto-
mation, all these data could have been
put into a computor and 1 am aure the
computor would have given a better
deal than what the Finance Commis-
sion has done. It is because the Fi-
nance Commission has been, I think,
travelling in the upper strata of air.
It hag been like Gemini VI or Gemini
VII or it has been like some astron=-
auts who travelled so many thousands
of miies above the air. That is what
they have done. They have taken
no account of the special difficulties,
of the special problems, of the special
urgencies of the situation,

An hon. Member: It is five o'clock.

Shri D. C. Sharma: Sir, 1 will eon-
clude tomorrow.

17 hrs.

The Lok Sabha then adjourned ill
Eleven of the Clock on Wednesday,
December 8, 1965 Agrahayana 17, 1887
(Saka).
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